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After two-and-a-half years, the problem of antibiotic in shrimp has
resurfaced, hitting the seafood exports from India.

Last week, seafood importers in Japan rejected around 28
containers of shrimp exported from the country. The value of the
rejected shrimp material was around Rs 20 crore and almost 85
per cent of it had come from Andhra Pradesh.

About two years back, European countries had rejected around five
containers of shrimp from the country as antibiotic residues were
found in them.

Later, Marine Products Export Development Authority and Seafood
Exporters Association of India took precautionary measures like
creating awareness among aqua farmers on the usage of antibiotic
in aqua farming. MPEDA even started few laboratories for testing
shrimp material.

"In spite of these efforts, aqua farmers and aqua seed producers i
some places have been using chemicals, which are not
recommended by the industry," T Raghunath Reddy, secretary-
general, Seai, told Business Standard.

While in Gujarat, aqua farmers are taking all steps to produce
quality material, in Kochi, MPEDA had set up a state-of-the-art
laboratory for testing export materials. However, in Andhra
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7/7/2021 Japan rejects 28 shrimp containers from India | Business Standard News

Pradesh there is no proper regulatory mechanism for aqua
industry.

In Andhra Pradesh, shrimp production cost for 40 count tiger
shrimp is around Rs 120 per kg and Rs 160 per kg for 30 count.

However, seafood exporters pay Rs 190 per kg and Rs 240 per kg
respectively to shrimp farmers though some aqua farmers use
chemicals for higher production. Owing to this, the entire seafood
industry is suffering, Reddy said.

"Andhra Pradesh produces Rs 2,000 crore tiger shrimps annually. If
similar problems continue to arise then it will impact the state's
rural economy. Therefore, we need a proper regulatory authority
to monitor aqua farming," he said.

Dumped

¢ The value of the rejected shrimp was around Rs 20 crore
and 85% of was from Andhra Pradesh

* About two years back some European countries had five
shrimp containers from India as antibiotic residues were
found in them
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Express News Service

VISAKHAPATNAM/VIJAYAWADA ; The indiscriminate use of antibiotics in shrimp cultivation has emerged as a threat to
the export of the seafood, which is a major revenue churner for the government exchequer. Sources in the Fisheries
Department say 36 containers carrying shrimp shipped from Visakhapatnam and Nellore were returned by European
Union countries recently as the consignment failed to match their safety standards because of its high antibiotics

content.

A research conducted by scientists of the Central Institute of Fisheries Technology (CIFT) in Vizag revealed the
indiscriminate use of antibiotics in shrimp farming.Blaming lack of awareness among farmers and a poor monitoring
mechanism, scientists said the practice could result in several health issues including anaemia and cancer in consumers
in the long run.

“During the last six months, the European Union has rejected 10 shrimp consignments from India owing to the presence
of banned antibiotics Furazolidone, Chloramphenicol and veterinary antibiotics residue in the Vannamei variety. The
Union has also issued a notification not to use antibiotics such as Chloramphenicol and Nitrofurans as they are harmful
to consumers. But neither farmers nor hatcheries paid any attention. It has become a blame game involving many,” says
Madhusudhana Rao, CIFT principal scientist.

Andhra Pradesh, which has a 974-km-long coastline, is a major exporters of prawns and shrimps. Visakhapatnam,
Nellore and Godavari districts export 25 lakh tonnes of seafood, generating a revenue of "28,000 crore per annum. Not
only EU, but Japan and the USA, which were major exporters of AP shrimps have rejected consignments for the same
reason. Scientists are calling for a uniform method for all countries to test antibiotics content.
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Of the total fish exports of 11,34,948 tonnes from India in 2016-17 fiscal, 9,34,484 tonnes are shrimps and 60 per cent of it
was from Andhra Pradesh, especially the Vannamei variety which is high in demand in the US, the EU and Japan. The
scientists say lack of uniformity in the tests conducted by the EU and in India also contributes to it. The same produce
gives different results in India and the EU as the tests followed are different.

“We are advocating for a joint proficiency test by the scientists in India and the EU so that all can standardise a common
mode of analysis and parameters. In a recent meeting with the Commissioner of Fisheries, the ICAR-CIFT has
recommended an action plan to minimise the use of antibiotics in shrimp cultivation. We must ensure that the feed and
other supplements used in the hatcheries are free from the banned antibiotics and the products listed by Coastal Aqua
Culture Authority (CAA) are used.

The use of unlabelled drugs should be stopped and a record of all inputs used in a shrimp hatchery be maintained,”
suggests Rao. He advocates for awareness campaigns and training programmes to control the usage of antibiotics and
adoption of scientific farm practices with stocking densities and better water management.

Export figures

128,000 crore Income generated by AP from exports of seafoods

L17,000 crore Income the country generates from prawn exports

40 Percentage of prawns produced in AP exported

4 lakh tonne Estimated import by European countries generating J3,500 crore
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AP pollution board to study impact of effluents on
marine life along coastline

TNN | Dec 19, 2017, 02.18 AM IST

Visakhapatnam: The National Institute of Oceanography at Vizag has commissioned the AP Pollution Control Board to conduct
a fresh study to find out the impact on marine fauna and flora due to the discharge of industrial effluents of pharma, chemical
and textile companies of Vizag, Srikakulam, Vizianagaram and East Godavari into the sea and along the coast.Most of the
companies discharge the treated effluents into the sea with pipelines laid into the sea up to 2 kilometres offshore.

NIO scientist in-charge GPS Murthy told TOI, “In the last study, we found fish mortality at certain points of industrial effluents
through the pipeline into the sea. The last study was restricted to certain points. Now, the fresh study will cover the entire
coastline as well the offshore points. Four districts will be covered in the study. We have submitted technical proposals and are
awaiting the work order from the PCB. We will start the work by the end of December.”

He added, “The study is basically to monitor environmental quality. There are several dispersion points for pipelines of these
industries. We will look into the aspects on the effectiveness of dispersion of pollutants into the sea and mixing up with water.
We will take biological samples and also do toxicology studies. This time, Vizag port and Gangavaram port areas have also
been included. We will give a consolidated report of the entire coastline of four districts rather than just industry outlets.”

In Vizag district, six pipelines have laid into the sea to discharge effluents. Pharma City, Hetero Drugs, Divis Laboratories,
Atchyuthapuram SEZ, Brandix Textile Park (dyes) and Deccan Fine Chemicals (pesticides) are the six major industries.

R Lakshmi Narayana, regional officer of PCB’s Vizag office, told TOI: “The study report will be ready by November 2018. The

scientists of NIO will study the patterns of environmental quality of the sea in pre-monsoon and post-monsoon seasons. The six
companies of Vizag do not directly discharge effluents and they have treatment plants and ponds. The treated discharges go

https:/ftimesofindia.indiatimes.com/city/visakhapatnam/ap-pollution-board-to-study-impact-of-effluents-on-marine-life-along-coastline/articleshowprint/62125468.cms



4/15/2021 AP pollution board to study impact of efluents on marine life along coastline - Times of India
into the pond. The locks of ponds are with the PCB. We regularly test COD chemical oxygen demand. We allow them only if it is
within the standard of 250. Otherwise, the discharges are sent back for re-treatment.”

There are around 72 operational pharma units in Parawada alone and around 10-15 other units along the coastline beyond

Parawada.

Dr GPS Murty, scientist in-charge of NIO’s regional centre in Visakhapatnam, said: “We are focusing on research that directly
impacts the people. There are several pharma units lined up in the stretch from Vizag to Srikakulam. We are going to pick 17
dispersion points from Pykraopeta to Pusupatrega where these bulk drug units are located and places where the treated
effluents are released into the sea. For this, we will collect water samples, conduct biological, chemical and toxicological study
to find their impact on fish. We got to ensure that the treated discharge is diluted to the minimum level as per central pollution
control board norms.”

“The purpose of the study is also to check whether the fish population is migrating away from these discharge points. If the fish
population depletes or migrates, it would create an adverse socio-economic impact on the fishing community,” said the
scientist. “The current flow, direction and pattern changes before and after monsoon. So, the study will be done pre-monsoon
(March-May) and post-monsoon (October-December).”

hitps://ti findia.indi y/visakhapatnam/ap-pollution-board-to-study-impact-of-effluents-on-marine-life-along-coastiine/articleshowprint/62125468.cms 22
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THIS SALE DEED (“Deed”) is made and executed on this the 10 day of October 2018
(“Effective Date”) by and between l

M/s.EKRlSHNAPATNAM INFRATECH LIMITED, having CIN U45209TG2008PLC057033
and PAN AADCK3660J, a company existing under the laws of India and having its registered
0ffc§ at H. No.8-2-8-293/82/A/379 & 379/A, ISt Floor, Plot No, 379, Road No. 10, Jubilee
Hills, Hyderabad-500 033, Telangana, India (hereinafter referred to as “Vendor/Seller”),
repr?ented through its authorized representative Sri Garapati Ramachandra Prasad, aged about 71
years S/o Late G.L. Narasimha Rao, R/o. D.N0.8-3-979/1 6, Flat No.107, Block B, Vlshml
Splendur, Sri Nagar Colony, H.P. Gas Road, Yellareddy Guda, Hyderabad, Telangana,
hereinafter referred to as the “VENDOR”) duly authorized by its board vide Board
Resoéullon dated 5th October 2018.

in favour of

M/s. %)IVI’S LABORATORIES LIMITED, having CIN L24110TG1990PLCO11854 and PAN
AAACDG6745), a company existing under the laws of India and having its registered office at 1-
77/2i(P)/DIVIS/3O3 Cybur Hills, Gachibowli, Hyderabad — 500 032, Telangana, India
(hereinafter referred to as “Vendee/Buyer,"), duly represented through its Vice Pregident, Mr.
Madﬂubabu Dandamudi, S/o. D S Chalapathi Rao, R/o. 8-2-310/B/14/103, Flat No. 103,
Meenakshi Rasi Residency, Road No. 14, Near Nandi Nagar Bus Stand, Banjara Hills,
Hyddyabad, duly authorized by its board vide Board Resolution dated August 26 2017

For Krisinapatngm
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The Vendor and the Vendee shall hereinafter individually be referred to as the “Party” and
collectively as the “Parties”.

The terms “Vendor” and the “Vendee” herein used shall wherever the context so admits mean
and include their respective heirs, executors, successors, legal representatives, administrators and
assignees etc., as the Parttes themselves.

WHEREAS:

a. - The Vendor has been allotted by Andhra Pradesh Industrial Infrastructure Corporation
Limited (“APIIC”), a total extent of Ac. 2048.38 cts., situated in Kothapatnam Village,
Kota Mandal, Nellore District, Andhra Pradesh vide two (2) registered Deeds of Sale,
both dated September 15, 2010 bearing registration nos. 2429 of 2010 and 2431 of 2010
respectively for industrial use and has also purchased an extent of Ac. 2.95 cts. land from
one Sri D. Chiranjeevi Reddy vide Sale Deed dated November 4, 2010, bearing
registration no. 2704 of 2010 (hereinafter collectively referred to as the “Total Land”).

b. The Vendor has been in exclusive possession and enjoyment of the Total Land till date
with absolute right to dispose of the same;

(o The Vendee has approached the Vendor to purchase approximately Ac. 203.85cts.
(hereinafter referred to as the “Said Land” more particularly described in Schedble -A and
more clearly delineated in the plan annexed as Schedule -B hereto) out of the Total Land,
for setting up its manufacturing unit (“Purpose”).

d. The Vendor has agreed to sell the Said Land to the Vendee for the Purpose for a total sale
consideration of Rs. 38,73,15,000/- (Rupees Thirty-Eight Crore Seventy-Three Lakh and
Fifteen Thousand only) after deduction of applicable taxes at source and applicable charges
(if any) (hereinafter referred to as “Total Sale Consideration™), and both the Parties have
agreed to execute this Deed based on the terms and conditions stipulated hereinafter.

NOW, THEREFORE, in consideration of the foregoing premises, and the mutual covenants
contained herein, the Parties hereby agree as follows:

1. The Vendee has paid the Total Sale Consideration to the Vendor in the following manner,
the receipt of which has been acknowledged by the Vendor:

i) The Vendee has paid to the Vendor an amount of Rs. 19,00,00,000f- (Rupees
Nineteen Crores Only) inclusive of tax deducted at source (“TDS”) wherein an
amount of Rs. 18,81,00,000/- (Rupees Eighteen Crore Eighty-One Lakhs only)
has been paid to the Vendor vide cheque dated August 1, 2017 bearing number
158792, drawn in favour of Krishnapatnam Infratech Limited, payable at all
branches of the State Bank of India and an amount of Rs. 19,00,000/- (Rupees
Nineteen Lakh only) deducted 1% (One Percent) towards TDS.

For Krishnapatgam Infrawsii ﬂ
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ii) The balance consideration of Rs.19,73,15,000/- (Rupees Nineteen Crores
Seventy-Three Lakhs and Fifteen Thousand Only) is paid by Vendee wherein Rs.
19,53,41,850/- (Rupees Nineteen Crores Fifty Three Lakh Forty-One thousand
Eight Hundred and Fifty Only) has been paid to the Vendor vide cheque dated
October 04, 2018 bearing cheque number 781487 drawn on State Bank of India in
favour of Krishnapatnam Infratech Limited and an amount of Rs. 19,73,150/-
(Rupees Nineteen Lakh Seventy-Three Thousand One Hundred and Fifty only)
deducted towards 1% (One Percent) TDS.

The Vendor does hereby completely sell, transfer, convey and assign free from
encumbrances, freechold, Said Land to the Vendee as the absolute owner together with
appurtenances belonging hereto and all the estate, right, title, interest and claim
whatsoever of the Vendor in or to the Said Land hereby conveyed. The Vendee shall hold
and enjoy the Said Land as absolute owner.

l

Representations and Warranties

The Vendor hereby represents, covenants. warrants, undertakes and declares to the
Vendee that:

Its title to the Said Land is free, clear and marketable and is in physical possession of the
same. Further, the Vendor is in the possession of and is not prohibited from handing over
quite, vacant, clear and peaceful possession of the Said Land to the Vendee as
contemplated herein.

That the Said Land or any part thereof is not subject matter of any litigation or proceeding
and the same is not attached or sold or sought to be sold in whole or in portion in any
court or other Civil or Revenue or other proceeding and not subject to any attachment by
the process of the Courts or in possession or custody by any Receiver, Judicial or
Revenue Court or any officer thereof or there is no notice of acquisition or requisition in
respect of the Said Land. J

The Vendor represents and assures that there are no subsisting agreement or arrangement
to sell or otherwise for the Said Land or any part thereof with anyone else and it has not
executed any Power of Attorney in favor of any third party to deal with the Said Land or
any part thereof.

The Vendor undertakes and declares that it has not entered into any negotiations, commit,
transfer, charge, mortgage, alienate or transfer possession of the Said Land with/to any
third parties except the Vendee.

There are no pending liabilities, liens, charges or encumbrances with regard to the Said
Land including any government dues, which would affect the title of the Vendor for the
Said Land and that the Vendor has paid all the taxes, cess, dues etc. to various authorities

concerned till the date of execution and registration of this Deed.
For Krishnajy

A

Autiorised Slgnatory
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3.1.6 The Vendor has paid all the rates, charges and taxes as also all the rentals, gram
panchayat taxes, recurring charges as well as outgoings, electricity bills for the Said Land
up to date of Sale Deed. . The Vendor conforms that there is no difference in cost of land
as per alienation orders .

3.1.7 The Vendor has purchased the Said Land after taking requisite permission from all
concerned authorities if any required and until date, it has not received any adverse notice
from any of the authority in respect of the Said Land. |

3.1.8 The Vendor has obtained necessary board and shareholders resolutions under applicable
provisions of the Companies Act, 2013, and all other approvals authorizing the sale of the
Said Land in favor of Vendee, the copy of which shall be provided to the Vendee for its
record.

3.1.9 There is no order of attachment by Income Tax Authorities, and/or by any other
authorities under the law for the time being in force or any notice issued or likely to be
issued under Section 281 of the Income Tax Act, 1961, and no approvals under Section
28,l. of the Income Tax Act, 1961 is required by the Vendor;

3.1.10 The Vendor shall handover all the previous title deeds relating to the Said Land to the
Vendee on execution of this Deed. Further, the Vendor shall co-operate with the Vendee
in mutation of the Said Land in favor of Vendee in the Revenue Records to reflect name
of'Vendee in the Said Land.

i
3.1.11 The Vendor hereby assures that the Said Land is not an assigned land within the meaning
of A.P. Assigned lands (Prohibition of Transfers) Act 9 of 1977 and it does not belong to
or under any mortgage to Govt. Agencies/Undertakings. Further, the Said Land does not

attract the provisions of A.P. Land Reforms (Ceiling on Agriculture Holdings) Act 1 of
1973.

3.1.12 Marine outfall: The Vendor has shown the alignment for marine outfall pipeline through
reserved forest (RF) area. However, Vendor will propose an alternative route for laying of
Pipeline up to sea base by bypassing the RF Area. Vendee shall obtain all the necessary
statutory approvals/permissions for the right of way for the marine outfall pipeline at its
own cost and risk.

3.1.13 Vendor has assured Vendee that the Said Land is clear from any legal/Revenue case
pending and Non-Agriculture Land Assessment (NALA) amount is paid to Revenue
Department.

I

3.2 Each Party hereby represents and warrants to the other Party that:

3.2.1 Itisduly authorized, validly existing and in good standing under the laws of its country of
incorporation, and has all requisite corporate power and authority to execute, deliver and
perform its obligations under this Deed, and to consummate the transactions
contemplated herein.

For Krishnapatpam Intratecu
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322

332

333

3.34

3.3.5

Th'é{ execution, delivery and performance by either Party of this Deed, do not apd will not
conflict with, contravene, result in a violation or breach of or default under any applicable
law) in respect of such Party.

The Vendee hereby represents. covenants, wartrants, undertakes and declares to the
Vendor that:

The Vendee shall use the Said Land for purpose of setting up of its manufacturing unit of
Active Pharmaceutical Ingredients and Intermediates or any of the associated facility in
Bulk Drug Industry (hereinafter refer as “Manufacturing Unit”)

The Vendee has verified the ownership details and title of the Said Land based on the
documents provided by the Vendor, and after being fully satisfied with the same, the
Vendee(s) has purchased the Said Land from the Vendor.

The Vendee has represented and assured to the Vendor that the proposed project
(Manufacturing Unit) by Vendee is within the scope of manufacturing of synthetic
organic chemicals, categorization of S(F) under the provision of MOEF&CC notification
with marine outfall facilities for discharge of treated wastewater.

The Vendee alone shall be liable and responsible for payment of all levies, rates, taxes,
assessment, duties etc., assessed or payable to the Municipal authorities or other local
bodies or authorities in respect of the Said Land from the date of this Sale Deed.

In_the event of the Vendee deciding to sell the Said Land prior to construction of the
Manufacturing Unit by the Vendee, the Vendee shall make the first offer for sale to the
Vendor, and the Vendor shall be entitled to have the first right of refusal, which shall be
exercised by the Vendor within three (3) months of receiving the first offer for sale from
the Vendee. If the Vendor exercises, the right to purchase back the Said Land, then value
of the transaction shall not be more than (i) the amount at which the Said Land was
purchased as mentioned in the Recital (d) and (ii) the costs incurred for any additional
developments undertaken by the Vendee in the Said Land prior to such offer for sale. In
the event the Vendor does not exercise its right to purchase back the Said Land within the
said period of three (3) months, the Vendee shall have the right to sell the Sa‘id Land to
only such third party(ies) who shall necessarily use the Said Land for the sole purpose of
setting up of any port-based industry requiring either Export and/or Import services of the
Krishnapatnam Port only.

Payment of Taxes
All expenses of and incidental to this Deed and the conveyance(s) and all other

assurances and writings including stamp duty and registration fees shall be borne and
paid by the Vendee alone.

For Krishnapajiam Infratech L]

itedd
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5.1

52

6.1

6.2

Independent Parties.

No.provision of this Deed shall be deemed to constitute a partnership or joint venture
between the Parties.

No provision of this Deed shall constitute either Party as the legal representative or agent
of the other, nor shall either Party have the right or authority to assume, create or incur
any liability or any obligation of any kind, express or implied, against, or in the name of,
or on behalf of the other Party except as may be required for the purpose of execution of
this Deed. |

deerning Law, Jurisdiction and Dispute Resolution

The validity, construction and performance of this Deed shall be governed and interpreted
in accordance with the laws of India and courts in Nellore, Andhra Pradesh shall have
exclusive jurisdiction in relation to this Deed.

All disputes arising out of this Deed shall be mutually discussed between the Parties
within thirty (30) days of arising of the dispute. In case, the Parties are unable to resolve
dispute amicably, the Parties shall refer the dispute to arbitration proceeding. The arbitral
proceedings shall be conducted by the Arbitral Tribunal as per the Arbitration and
Conciliation Act, 1996 and Rules made thereunder or any law relating to arbitration in
force at the time of such reference. The Arbitral Tribunal shall be constituted by
nominating one arbitrator by each Party and such nominated arbitrators shall nominate a
thitd arbitrator as the Chairman of the Arbitral Tribunal. The Arbitral proceedings shall
be held in English and the decision of Arbitrator shall be final. The seat of arbitration
shall be at Hyderabad, Telangana, India. i
4

Assignment

Neither this Deed nor the rights or obligations hereunder shall be assigned or delegated,
in whole or in part to any other third party or entity without the prior written consent
thereto of the other Party. However, Parties affirm that the mutual rights and obligation
under this Deed shall at all times remain that of the Parties to this Deed.

quver
Vg

The failure of any Party to enforce, in any one or more instances, performance of any of
the.terms, covenants or conditions of this Deed shall not be construed as a waiver or a
relinquishment of any right or claim granted or arising hereunder or of the future
performance of any such term, covenant, or condition, and such failure shall in no way
affect the validity of this Deed or the rights and obligations of the Parties hereto. The
Parties acknowledge that a waiver of any term or provision hereof may only bk given by
a written instrument executed by any Party hereto.

For Krishnapatnam Infratech Limited

T end Y
atony
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9.

9.1

9.2

10.

10.1

10.2

N(jf_tices

Any notice required or permitted by this Deed to be given by either Party to the other
Party, shall be in writing and shall be addressed to the address first mentioned above or at
such address the Parties may, from time to time, designate in writing,. |

Alll notices required and permitted under the provisions of this Deed or by law to be
served upon or to be given to a Party by any other Party shall be in English language and
shall be deemed duly served or given:

() on the date of service, if served personally or sent by facsimile transmission with
appropriate confirmation of or receipt; or

T d P . .
(i) on the 2" day after service, if sent by a reputed courier to the address given
above or such other address as may be notified by the Parties hereto.

Miscellaneous:

Entire Deed: This Deed along with its Schedule shall constitute the entire understanding
and agreement between the Parties and shall supersede all prior proposals, negotiations,
understanding and agreements whatsoever, whether oral or written between thelParties.

Severability: In case if any section, clause or provision contained in this Deed be held or
declared illegal, invalid or unenforceable, such illegal, invalid or unenforceable section,
clause or provision shall not affect any other section, clause or provision hereof, which
shall remain in full force and effect as if such invalidated section, clause or provision had
not been contained in this Deed.

IN WITNESS WHEREOF, the Parties hereunto have set their hands to this Sale Deed with
their free will and sound mind on the day, month and year first above mentioned in the presence

of the following witnesses. For Krishnapatnam ingiay

coh Limited

od Signatory

Vendor (Seller)
Krishnapatnam Infratech Limited
' l
Name: Madhubabu Name:
Vice President
Date: Date:
Witnesses: Witnesses

NS N -

1. —(9%&>°‘¢2/©

e
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SCHEDULE OF PROPERTY

All that the part and parcel of land admeasuring Ac.203.85 cents (list enclosed)
situated at Kothapatnam Village, Kota Mandal SPSR Nellore District, Andhra

Pradesh, bounded on :
Northby KPIL Land
South by : Village Road (Mannegunta to Kothapatnam)
East by : KPIL Land
Westby APIIC Land i

IN WITNESS WHEREOF, the Vendor hereunto has set his hand to this Deed of Sale

with his free will and sound mind on the day, month and year first above mentioned

in the presencepf thefghan ﬁng wltnuses
3 L

SIGNATURE OF THE VENDOR
Authorised 8l
WITNESSES: -

Lo e Nk e O
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Rule 3 Statement of Market Value

Extent | Market Rate | Total Value of

Village Survey Nos. (in per Acre in the Doc.
Acres) Rs. in Rs.
397,401, 402, 403,
446/al, 446/ A2, 672,
Kothapatnam 676, 680/2, 681, 682,

683, 700-2, 701-1, 702-1, | 203.85 | 19,00,000/- | 38,73,15,000/-
703-1, 704, 705, 706,
707, 708-2P2 and 709 (a
detailed list enclosed)

Village

DECLARATION

All the facts that are required for the chargeability of stamp duty, such as the sale
consideration, the market value of the property and the stamp duty levied therefor
the document have been incorporated in the document as laid down in Section 27 of
the Indian Stamp Act, 1899 and we further declare that if we have not actedbas stated
in Sec.27 aforementioned, we agree and accept that the Government, can impose
penalty as per Sec.64, 64A together with collecting the proper stamp duty payable
and also to launch prosecution us as per Sec.70 and, all the details that are required
for the identification of the property, i.e. boundaries, Plot No., full addresses etc.,
required under Sec.21 of the Indian Registration Act 1908 are duly incorporated in
the document.

Note :

1. The Schedule of property is not assigned land as per A.P. Assigned land Act
1977.

2. This lands is not a Government / Government undertaking land / lands.

!

3. This land was not mortgaged (4). This is not Endowment land.

For Krishpapainam Infratech Limiizd

huttidtsed Signatory
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SCHEDULE PROPERTY ANNEXURE ‘

All that the part and parcel of land in Sy.Nos. 397, 401, 402, 403, 446/ al, 446/ A2,
672, 676, 680/ P2, 681, 682, 683, 700-2, 701-1, 702-1, 703, 703-1, 704, 705, 706, 707,
708-2P2 and 709 land admeasuring Acs.203.85 cents situated in Kothapatnam
Village, Kothapatnam ‘Gram Panchayath, Kota Mandal, Kota Sub Registrar Office,
Gudur Registration District, SPSR Nellore Dt..

Extent Vendor's ownership particulars over the
S.No. Survey Nos. in Schedule Property
Acs. | Name of the Party | Document Particulars

397, 401, 402, 403,

446/al, 446/ A2,

672, 676, 680/ P2, I

681, 682, 683, 700- M/s. 2429/2010; 2431/2010;
1. |2,701-1,702-1, 203.85 | Krishnapatnam 2704 /2010 of book-I of

703-1,704, 705, Infratech Ltd. SRO, Kota

706, 707, 708-2P2

and 709 (a detailed

list enclosed)

IN WITNESS WHEREOF, the VENDOR hereunto has set his hand to this Deed of
Sale with his free will and sound mind on the day, month and the year first above
mentioned in the presence of the following witnesses.

v/

1!
&)

SIGNED Al\ﬁsl[i)‘g ml

(Authorised Signatory)

ED'by the VENDOR

Authorised Signatory

KRISHNAPATNAM INFRATECH LTD.,

SIGNED AND DELIVERED by the VENDEE

Witnesses:-

e o €O

Gachibowli
Hyderabad
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The Parties agree to the survey numbers provided in the below mentioned Table forming a

SCHEDULE - A (ANNEXURE)

part of the Said Land to be the subject matter of this Deed.

PARTICULARS
S.No. Survey No. Extent in Acs. Doc.No.
1 397 3.62 | 2429/2010
2 401 1.56 | 2431/2010
3 402 5.84 | 2431/2010
4 403 0.50 | 2431/2010
5 446/A1 0.84 | 2429/2010
6 446/A2 0.16 | 2429/2010
7 672 0.24 | 2431/2010
8 676 3.21 | 2431/2010
9 680/P2 0.55 | 2431/2010
10 681-1 9.90 | 2431/2010
11 682 11.00 | 2431/2010
12 683 2.52 | 2431/2010
13 700-2 1.20 | 2431/2010
14 701-1 0.05 | 2431/10 & 2429/10
15 702-1 19.27 | 2431/2010
16 703-1 9.23 | 2431/10 & 2429/10
17 704-B2 5.80 | 2431/2010
18 705 2.85 | 2429/2010
19 706 11.60 | 2431/2010
20 707 5.15 | 2429/2010
21 708-2P2 105.52 | 2431/10 & 2429/10
22 708 0.29 | 2429/2010
23 709 2.95 | 2704/2010
Total Site Area : 203.85

11

For Krishitapagnam tnfratech Limited

Signatory
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» The said land is surrounded by the below mentioned co-ordinates/boundaries:

NORTH : KPIL Land

SOUTH : Village Road (Mannegunta to Kothapatnam) [
EAST § KPIL Land

WEST : APIIC Land

More fully shown in red colour in the plan annexed hereto as Schedule-B.
For Krishnapatnam infratech Limited

E % C /V\)\)\ Ee Msmnatow

M Vendor (Seller)
DIVI'S LABORATORHES Di; KRISHNAPATNAM INFRATECH LTD.
) n
Signature E@eﬁ) =l Signature
',.7 \_/ // l

Name : Madhubabu _\hddlnll Name :
Designation : Vice-President Designation : Vice-President
Date: Date:

- W |

12
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SCHEDULE - B
Delineated map of the Said Land

MAP OF DIVI'S LABORATORIES SITE
in Kothapatnam (V), Kota (M), SPSR Nellore Dt.

Total area of the site - 203.85 Acre

.

KPIL Lands & Reserve [Forest
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For Krishnapatnam Iniratsoh Limited

ed annatory

Vendor (Seller)
KRISHNAPATNAM INFRATECH LTD.

Signature
Name : Garapati Ramachandra Prasad
Designation : Authorized Signatory

Date:
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Registration and Stamps Department
STATEMENT OF ENCUMBRANCE ON PROPERTY

Date :16-10-2018 15:35:50 App No :27948 Statement No :42179703

Sri/fSmt.:DIVIS LABORATORIES LTD HYDERABAD having searched for a
statement giving particulars of registered acts and encumbrances if any, in

respect of the under mentioned property

VILLAGE: KOTHAPATNAM OR KOTHAPATNAM ,SURVEY
NO:,397,401,402,403,446/A1,446/A2,672,676,680/P2,681/‘1,682,683,700/2,701/1,702/
1,703/1,704/B2,705,706,707,708/2P2,708,709, Bounded by NORTH :KPIL LAND

»SOUTH :VILLAGE ROAD ,EAST :KPIL LAND ,WEST :APIIC LAND

Search has been made in Book 1 and in the indexes relating there to S.R.0.KOTA

for years 29 from 01-01-1989 to 15-10
the said property,

10-2018 for acts and encumbrances affecting
and that on such search the following acts and encumbrances

appear.
N f Parti Vol/Pg N
Description Reg.Date Nature & ame of Parties i
Executant(EX) CD No
Sl no. of Exe.Date Mkt.Value
it Pres.Dat Coii. Val & Doct No/Year
property S el Claimants(CL) [ScheduleNo]
1/37 VILL/COL.: (R) 11-10-2018 0101 1.(EX)M/S 0/0
KOTHAPATNAM/K (E) 10-10-2018 Sale Deed KRISHNAPATNAM
OTHAPATNAM W- (P) 10-10-2018 Mkt.Value:Rs. INFRATECH LTD 1526/2018[1] of
B: 0-0 SURVEY: 89694000 2.(CL)M/S DIVIS SRO KOTA(907)

397 401 402 403
446-A1 446-A2 672
676 680-P2 681-1
682 683 700-2 701-
1702-1 703-1 704-
B2 705 706 707
708-2P2 708 709
EXTENT: 203.85

Acres BUILT: 0SQ.

FT Boundires: [N]:
KPIL LAND [S]
VILLAGE ROAD
[E]: KPIL LAND
[W]: APIIC LAND
Link
Doct:2429/2010 of
SRO 907

Link
Doct:2431/2010 of
SRO 907

Link
Doct:2704/2010 of
SRO 907

Cons.Value:Rs.

387315000

LABORATORIES
LTD HYDERABAD




2/37 VILL/COL: (R) 04-11-2010 0101 1.(EX)DUVVURU 0/0
KOTHAPATNAM/K (E) 04-11-2010 Sale Deed CHIRANJEEVI CD_Volume: 134
OTHAPATNAM W- (P) 04-11-2010 Mkt.Value:Rs. REDDY 2704/2010[@] of
B: 0-0 SURVEY: 590000 2.(CL)KRISHNAPA | SRO KOTA(907)
709 EXTENT: 2.95 Cons.Value:Rs. TNAM INFRATECH
Acres Boundires: ' 590000 PVT.LTD.HYD.

[N]: NADAVALA
RAGAIAH &
OTHERS [S] LAND
OF KOTA
SUBBARAMAIAH
[E]: LAND OF
NASINA
RAMANAIAH [W]:
GOVT LAND

Link
Doct:943/2007 of
SRO 907

3137 VILL/COL: (R) 14-10-2010 0101 1.(EX)ZONAL 0/0
KOTHAPATNAM/K (E) 15-09-2010 Sale Deed MANAGER APIIC CD_Volume: 134
OTHAPATNAM W- (P) 14-10-2010 LTD NELLORE 2431/2010[6] of
B: 0-0 SURVEY: Cons.Value:Rs. 0 2.(CL)M/s SRO KOTA(907)
659 661 662 623 KRISHNAPATNAM
625 629 670 671 INFRATECH PVT
672 676 679 680 LTD HYDERABAD
681 EXTENT:

122.99 Acres
Boundires: [N]:
KOTHAPATNAM
LANDS [S]
KOTHAPATNAM
LANDS [E]:
KOTHAPATNAM
LANDS [W]: EAST
KANUPURU
LANDS

4/37 VILL/COL: (R) 14-10-2010 0101 1.(EX)ZONAL 0/0
SIDDAVARAM/SID (E) 15-09-2010 Sale Deed MANAGER APIIC CD_Volume: 134
DAVARAM W-B: 0- (P) 14-10-2010 Mkt.Value:Rs. LTD NELLORE 2431/2010[10] of
0 SURVEY: 30/1 198599250 2.(CL)Mm/s SRO KOTA(907)
31/1 32 34/2 34/5 Cons.Value:Rs. | KRISHNAPATNAM
35/9 36/1A 36/1B INFRATECH PVT

36/5 38 39/1 68/1
68/2 EXTENT:
492.64 Acres
Boundires: [N]:
EAST KANUPURU
LANBDS [S]
BUCKINGHAM
CHANNEL [E]:
KOTHAPATNAM
LANDS [W]:
KARLAPUDI
LANDS

198599250

LTD HYDERABAD

34
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5137

VILL/COL.:
KOTHAPATNAM/K
OTHAPATNAM W-
B: 0-0 SURVEY:
682 683 684 685
686/A 686/B 687
700701 702 703
704 706 708/2
EXTENT: 233.59
Acres Boundires:
[N]:
KOTHAPATNAM
LANDS [S]
KOTHAPATNAM
LANDS [E]:
KOTHAPATNAM
LANDS [W]: EST
KANUPURU
LANDS

(R) 14-10-2010
(E) 15-09-2010
(P) 14-10-2010

0101
Sale Deed

Cons.Value:Rs. 0

1.(EX)ZONAL
MANAGER APIIC
LTD NELLORE
2.(CL)M/S
KRISHNAPATNAM
INFRATECH PVT
LTD HYDERABAD

0/0
CD_Volume: 134
2431/2010[7] of
SRO KOTA(907)

6/37

VILL/COL:
KOTHAPATNAM/K
OTHAPATNAM W-
B: 0-0 SURVEY:
624 625 626 627
628 650 651 652
653 654 656 657
658 EXTENT:
234.18 Acres
Boundires: [N]:
KOTHAPATNAM
LANDS [S]
KOTHAPATNAM
LANDS [E]:
KOTHAPATNAM
LANDS [W]: EAST
KANUPURU
LANDS

(R) 14-10-2010
(E) 15-09-2010
(P) 14-10-2010

0101
Sale Deed

Cons.Value:Rs. 0

1.(EX)ZONAL
MANAGER APIIC
LTD NELLORE
2.(CL)M/s
KRISHNAPATNAM
INFRATECH PVT
LTD HYDERABAD

0/0
CD_Volume: 134
2431/2010[5] of
SRO KOTA(907)

7137

VILL/COL:
SIDDAVARAM/SID
DAVARAM W-B: 0-
0 SURVEY: 15/7 20
21/2 21/3 21/4 21/5
22 23/2 23/3 23/4
24 26 28/1
EXTENT: 149.73
Acres Boundires:
[N]: EAST
KANUPURU
LANDS [S]
BUCKINGHAM
CHANNEL [E]:
KOTHAPATNAM
LANDS [W]:
KARLAPUDI
LANDS

(R) 14-10-2010
(E) 15-09-2010
(P) 14-10-2010

0101
Sale Deed

Cons.Valpe:Rs. 0

1.(EX)ZONAL
MANAGER APIIC
LTD NELLORE
2.(CL)m/S
KRISHNAPATNAM
INFRATECH PVT
LTD HYDERABAD

0/0
CD_Volume: 134
2431/2010[9] of
SRO KOTA(907)
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8/37 VILL/COL: (R) 14-10-2010 0101 1.(EX)ZONAL 0/0
KOTHAPATNAM/K (E) 15-09-2010 Sale Deed MANAGER APIIC CD_Volume: 134
OTHAPATNAM W- (P) 14-10-2010 ‘ LTD NELLORE 2431/2010[3] of
B: 0-0 SURVEY: ¢ Con's.VaIu'e:Rs. 0 |2.(cL)m/s SRO KOTA(907)
594 595 596 597 KRISHNAPATNAM
599 601 602 603 INFRATECH PVT
604 605 606 607 LTD HYDERABAD
608 EXTENT: 86.97
Acres Boundires:

[N]:
KOTHAPATNAM
ALNDS [S]
KOTHAPATNAM
LANDS [E]:
KOTHAPATNAM
LANDS [W]: EAST
KANUPURU
LANDS

9/37 VILL/COL: (R) 14-10-2010 0101 1.(EX)ZONAL 0/0
SIDDAVARAM/SID (E) 15-09-2010 Sale Deed MANAGER APIIC CD_Volume: 134
DAVARAM W-B: 0- (P) 14-10-2010 LTD NELLORE 2431/2010([8] of
0 SURVEY: 12 i Cons.Value:Rs. 0 | 2.(CL)M/S SRO KOTA(907)
3/1A1 3/1A2 3/1A3 ' KRISHNAPATNAM
31A467/17/28 INFRATECH PVT
13/1 15/4 15/6 LTD HYDERABAD
EXTENT: 67.21
Acres Boundires:

[N]: EAST
KANUPURU
LANDS [S]
BUCKINGHAM
CHANNEL [E]:
KKOTHAPATNAM
LANDS [W]:
KARLAPUDI
LANDS

10/37 VILL/COL: (R) 14-10-2010 0101 1.(EX)ZONAL 0/0
KOTHAPATNAM/K (E) 15-09-2010 Sale Deed MANAGER APIIC CD_Volume: 134
OTHAPATNAM W- (P) 14-10-2010 LTD NELLORE 2431/2010[2] of
B: 0-0 SURVEY: Cons.Value:Rs. 0 |2.(CL)M/S SRO KOTA(907)
414 416 417 418 ’ \ | KRISHNAPATNAM
427/A 427/B 429 INFRATECH PVT

433 434 443/A
443/B 443/C 593
EXTENT: 152.12
Acres Boundires:
[N]:
KOTHAPATNAM
LANDS [S]
KOTHAPATNAM
LANDS [E]:
KOTHAPATNAM
LANDS [W]: EAST
KANUPURU
LANDS

LTD HYDERABAD
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11/37

VILL/COL:
KOTHAPATNAM/K
OTHAPATNAM W-
B: 0-0 SURVEY:
377 381 383 388
389 390 401 402
403 404 405 407
410 EXTENT: 71.32
Acres Boundires:
[N]:
KOTHAPATNAM
LANDS [S]
KOTHAPATNAM
LANDS [E]:
KOTHAPATNAM
LANDS [W]: EAST
KANUPURU
LANDS

(R) 14-10-2010
(E) 15-09-2010
(P) 14-10-2010 _

Cons.Value:Rs. 0

1.(EX)ZONAL
MANAGER APIIC
LTD NELLORE
2.(CL)M/S
KRISHNAPATNAM
INFRATECH PVT
LTD HYDERABAD

0/0
CD_Volume: 134

2431/2010[1] of
SRO KOTA(307)

12/37

VILL/COL:
KOTHAPATNAM/K
OTHAPATNAM W-
B: 0-0 SURVEY:
609 610 612 613
614 615616 617
618 619 621 622
623 EXTENT: 116.2
Acres Boundires:
[N]:
KOTHAPATNAM
LANDS [S]
KOTHAPATNAM
LANDS [E]:
KOTHAPATNAM
LANDS [W]: EAST
KANUPURU
LANDS

(R) 14-10-2010
(E) 15-09-2010
(P) 14-10-2010

Con‘s.VaIu'e:Rs. 0"

1.(EX)ZONAL
MANAGER APIIC
LTD NELLORE
2.(CL)M/S
KRISHNAPATNAM
INFRATECH PVT
LTD HYDERABAD

0/0
CD_Volume: 134
2431/2010[4] of
SRO KOTA(907)

13/37

VILL/COL:
KOTHAPATNAM/K
OTHAPATNAM W-
B: 0-0 SURVEY:
682 683 684 685
686/A 686/B 687
700 701 702 703
704 706 708/2
EXTENT: 233.59
Acres Boundires:
[N]:
KOTHAPATNAM
LANDS [S]
KOTHAPATNAM
LANDS [E]:
KOTHAPATNAM
LANDS [W]: EAST
KANUPURU
LANDS

(R) 14-10-2010
(E) 15-09-2010
(P) 14-10-2010

Sale Agreement
Without Possess

Coﬁs.Vaer:Rs. 0

1.(EX)ZONAL
MANAGER APIIC
LTD NELLORE

| 2.(ccLymis

KRISHNAPATNAM
INFRATECH
PVT.LTD
HYDERABAD

0/0
CD_Volume: 134
2430/2010([7] of
SRO KOTA(907)




14/37 VILL/COL: (R) 14-10-2010 0103 1.(EX)ZONAL 0/0
KOTHAPATNAM/K |  (E) 15-09-2010 . | Sale Agreement MANAGER APIIC | CD_Volume: 134
OTHAPATNAM W- (P) 14-10-2010 Without lsossess LTD NELLORE 2430/2010[1] of
B: 0-0 SURVEY: 2.(CL)M/S SRO KOTA(907)
377 381 383 388 Cons.Value:Rs. 0 | KRISHNAPATNAM
389 390 401 402 INFRATECH
403 404 405 407 PVT.LTD
410 EXTENT: 71.32 HYDERABAD
Acres Boundires:

[N]:
KOTHAPATNAM
LANDS [S]
KOTHAPATNAM
LANDS [E]:
KOTHAPATNAM
LANDS [W]: EAST
KANUPURU
LANDS

15/37 VILL/COL: (R) 14-10-2010 0103 1.(EX)ZONAL 0/0
KOTHAPATNAM/K (E) 15-09-2010 ) Sale Agreement | MANAGER APIIC CD_Volume: 134
OTHAPATNAM W- (P) 14-10-2010 Without Possess |LTD NELLORE 2430/2010[6] of
B: 0-0 SURVEY: , 2.(CL)M/S SRO KOTA(907)
659 661 662 663 Cons.Value:Rs. 0 | KRISHNAPATNAM
665 669 670 671 INFRATECH
672 676 679 6380 PVT.LTD
681 EXTENT: HYDERABAD
122.99 Acres
Boundires: [N]:

KOTHAPATNAM

LANDS [S]

KOTHAPATNAM

LANDS [E]: - |
KOTHAPATNAM

ALNDS [W]: EAST

KANUPURU

LANDS

16/37 VILL/COL: (R) 14-10-2010 0101 1.(EX)ZONAL 0/0
KOTHAPATNAM/K (E) 15-09-2010 Sale Deed MANAGER APIIC CD_Volume: 134
OTHAPATNAM W- (P) 14-10-2010 - # LTD NELLORE 2429/2010[7] of
B: 0-0 SURVEY: Cons.Value:Rs. 0 | 2.(CL)M/S SRO KOTA(907)
600 611 620 673 ' KRISHNAPATNAM
673 674 674 675 INFRATECH

677 678 678 701/2P
701/2P EXTENT:
33.46 Acres
Boundires: [N]:
KOTHAPATNAM
LANDS [S]
KOTHAPATNAM
LANDS [E]: ,
KOTHAPATNAM
LANDS [W]: EST
KANUPURU
LANDS

PVT.LTD.HYDERA
BAD

38
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17/37 VILL/COL: | (R) 14-10-2010 . ¢ 0104 | 1.(EXyZONAL 0/0
KOTHAPATNAM/K (E) 15-09-2010 Sale Deed MANAGER APIIC CD_Volume: 134
OTHAPATNAM W- (P) 14-10-2010 LTD NELLORE 2429/2010[6] of
B: 0-0 SURVEY: Cons.Value:Rs. 0 | 2.(CL)M/S SRO KOTA(907)
445/A 445/B/P KRISHNAPATNAM
445/B/P 446/A1 INFRATECH
446/A2 446/B/P PVT.LTD.HYDERA
446/B/P 4471 BAD
44712 447/3 447/4
598 598 EXTENT:

17.25 Acres

Boundires: [N]:

KOTHAPATNAM )
LANDS [S]

KOTHAPATNAM

LANDS [E]:

KOTHAPATNAM

LANDS [W]: EAST

KANUPURU

LANDS )

18/37 VILL/COL: (R) 14-10-2010 L0101 1.(EX)ZONAL 0/0
KOTHAPATNAM/K (E) 15-09-2010 Sale Deed MANAGER APIIC CD_Volume: 134
OTHAPATNAM W- (P) 14-10-2010 LTD NELLORE 2429/2010[5] of
B: 0-0 SURVEY: Cons.Value:Rs. 0 |2.(CL)M/S SRO KOTA(907)
430 431 431 432 KRISHNAPATNAM
432 432 442/A INFRATECH
442/A 442/A 442/B PVT.LTD.HYDERA
442/B 442/B 444 BAD
EXTENT: 18.83
Acres Boundires:

[N]: ‘
KOTHAPATNAM
LANDS [S]
KOTHAPATNAM
LANDS [E]:
KOTHAPATNAM
LANDS [W]: EAST
KANUPURU
LANDS

19/37 VILL/COL: (R) 14-10-2010 0101 1.(EX)ZONAL 0/0
KOTHAPATNAM/K (E) 15-09-2010 Sale Deed MANAGER APIIC CD_Volume: 134
OTHAPATNAM W- (P) 14-10-2010 LTD NELLORE 2429/2010[4] of
B: 0-0 SURVEY: Cons.Value:Rs. 0 |2.(CL)M/S SRO KOTA(907)
412 413 415 419 KRISHNAPATNAM
419 420 421 424 INFRATECH
424 424 424 430 PVT.LTD.HYDERA

430 EXTENT: 38.45
Acres Boundires:
[N]:
KOTHAPATNAM
LANDS [S]
KOTHAPATNAM
LANDS [E]:
KOTHAPATNAM
LANDS [W]: EAST
KANUPURU
LANDS

BAD
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20/37

(R) 14-10-2010

T

0101

VILL/COL: 1.(EX)ZONAL 0/0
KOTHAPATNAM/K (E) 15-09-2010 Sale Deed MANAGER APIIC CD_Volume: 134
OTHAPATNAM W- (P) 14-10-2010 LTD NELLORE 2429/2010[3] of
B: 0-0 SURVEY: Cons.Value:Rs. 0 |2.(CL)M/S SRO KOTA(907)
397 397 398 399 KRISHNAPATNAM
400 400 400 406 INFRATECH
408 408 409 411/1 PVT.LTD.HYDERA
411/2 EXTENT: BAD
32.99 Acres
Boundires: [N]:
KOTHAPATNAM
LANDS [S] ° )
KOTHAPATNAM
LANDS [E]:
KOTHAPATNAM
LANDS [W]: EAST
KANUPURU
LANDS
21/37 VILL/COL: (R) 14-10-2010 ° " o101 [1.(EX)ZONAL 0/0
KOTHAPATNAM/K (E) 15-09-2010 Sale Deed MANAGER APIIC CD_Volume: 134
OTHAPATNAM W- (P) 14-10-2010 LTD NELLORE 2429/2010[2] of
B: 0-0 SURVEY: Cons.Value:Rs. 0 |2.(CL)M/S SRO KOTA(907)
387 387 391 391 KRISHNAPATNAM
392 392 393 393 INFRATECH
394 394 395 396 PVT.LTD.HYDERA
396 EXTENT: 7.79 BAD
Acres Boundires:
[N]:
KOTHAPATNAM
LANDS [S] -
KOTHAPATNAM
LANDS [E]:
KOTHAPATNAM
LANDS [W]: EST
KANUPURU
LANDS
22/37 VILL/COL: (R) 14-10'-2010 : : 010“? ' 1.(EX)20NAL 0/0
VELLAPALEM/VEL (E) 15-09-2010 Sale Deed MANAGER APIIC CD_Volume: 134
LAPALEM W-B: 0- (P) 14-10-2010 Mkt.Value:Rs. LTD NELLORE 2429/2010[19] of
0 SURVEY: 305/2 143679210 2.(CL)m/s SRO KOTA(907)
305/7 305/9 306/1B Cons.Value:Rs. | KRISHNAPATNAM
306/1C 306/2 306/3 143679210 INFRATECH

306/4A EXTENT:
4.81 Acres
Boundires: [N]:
ADDEPALLI
LANDS [S]
KARLAPUDI,
LANDS [E]:
KARLAPUDI &
EAST KANUPURU
LANDS [W]:
VELLAPALEM
LANDS

PVT.LTD.HYDERA
BAD
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23/37

VILL/COL:
VELLAPALEM/VEL
LAPALEM W-B: 0-
0 SURVEY: 300/1B
300/1C 300/2 300/2
302/1 304/1 305/1
306/1A 305/3
305/10 305/4 305/6
306/4B EXTENT:
10.05 Acres
Boundires: [N]:
ADDEPALLI
LANDS [S]
KARLAPUDI
LANDS [E]:
KARLAPDUI
LANDS & EAST
KANUPURU
LANDS [W]:
VELLAMPALEM
LAND S

(R) 14-10-2010
(E) 15-08-2010
(P) 14-10-2010

0101
Sale Deed

Cons.Value:Rs. 0

1.(EX)ZONAL
MANAGER APIIC
LTD NELLORE
2.(CL)M/S
KRISHNAPATNAM
INFRATECH
PVT.LTD.HYDERA
BAD

0/0
CD_Volume: 134
2429/2010[18] of
SRO KOTA(907)

24/37

VILL/COL:
VELLAPALEM/VEL
LAPALEM W-B: 0-
0 SURVEY: 269/2
269/4 273/1 276
277 2791 279/2
304/2 289/1 295/2
292 300/1 300/1A
EXTENT: 28.51
Acres Boundires:
[N]: ADDEPALLI
LANDS [S]
KARLAPUDI
LANDS [E]:
KARLAPUDI
LANDS & EAST
KANUPURU
LANDS [W]:
VELLAPALEM
LANDS

(R) 14-10-2010
(E) 15-09-2010
(P) 14-10-2010

0101
Sale Deed

Cons.Value:Rs. 0

1.(EX)ZONAL
MANAGER APIIC
LTD NELLORE
2.(CL)M/S
KRISHNAPATNAM
INFRATECH
PVT.LTD.HYDERA
BAD

3

0/0
CD_Volume: 134
2429/2010[17] of
SRO KOTA(907)

25/37

VILL/COL:
KARLAPUDI/KARL
APUDI W-B: 0-0
SURVEY: 4 6 28
EXTENT: 6.22
Acres Boundires:
[N]: EAST
KANUPURU
LANDS [S]
KARLAPUDI
LANDS [E]:
BUCKINGHAM
CHANNEL &
SIDDAVARAM [W]:
KARLAPUDI
LANDS

(R) 14-10-2010
(E) 15-09-2010
(P) 14-10-2010

0101
Sale Deed

Cons.Value:Rs. 0

1.(EX)ZONAL
MANAGER APIIC
LTD NELLORE
2.(CL)M/S
KRISHNAPATNAM
INFRATECH
PVT.LTD.HYDERA
BAD

0/0
CD_Volume: 134
2429/2010[16] of
SRO KOTA(907)
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26/37

VILL/COL:
SIDDAVARAM/SID
DAVARAM W-B: 0-
0 SURVEY: 36/2A
36/2B 36/3 36/4 37
39/2 EXTENT: 3.85
Acres Boundires:
[N]: EAST
KANUPURU
LANDS [S]
BUCKINGHAM
CHANNEL &
OTHERS [E]:
KOTHAPATNAM
MLANDS [W]:
KARLAPUDI
LANDS

‘

(R) 14-10-2010
(E) 15-09-2010
(P) 14-10-2010

‘

0101
Sale Deed

Cons.Value:Rs. 0

i =\,

1.(EX)ZONAL
MANAGER APIIC
LTD NELLORE
2.(CL)M/S
KRISHNAPATNAM
INFRATECH
PVT.LTD.HYDERA
BAD

0/0
CD_Volume: 134
2429/2010[15] of
SRO KOTA(907)

27/37

VILL/COL:
SIDDAVARAM/SID
DAVARAM W-B: 0-
0 SURVEY: 34/4
34/6 34/7 34/8 34/9
35/1 35/2 35/3 35/4
35/5 35/6 35/7 35/8
EXTENT: 3.36
Acres Boundires:
[N]: EAST
KANUPURU -
LANDS [S]
BUCKINGHAM
CHANNEL &
OTHERTS [E]:
KOTHAPATNAM
LANDS [W]:
KARLAPUDI
LANDS

(R) 14-10-2010
(E) 15-09-2010
(P) 14-10-2010

, 0101
Sale Deed

Cons.Value:Rs. 0

1.(EX)ZONAL
MANAGER APIIC
LTD NELLORE
2.(CL)M/s
KRISHNAPATNAM
INFRATECH
PVT.LTD.HYDERA
BAD

0/0
CD_Volume: 134
2429/2010[14] of
SRO KOTA(907)

28/37

VILL/COL:
SIDDAVARAM/SID
DAVARAM W-B: 0-
0 SURVEY: 27 28/2
28/3 29/A 29/B
29/C 30/2 30/3 31/2
31/3 33 34/1 34/3
EXTENT: 13.28
Acres Boundires:
[N]: EAST
KANUPURU
LANDS [S]
BUCKINGHAM
CHANNEL &
OTHERS [E]:
KOTHAPATNAM
LANDS [W]:
KARLAPUDI
LANDS

(R) 14-10-2010
(E) 15-09-2010
(P) 14-10-2010

0101
Sale Deed

Cons.Value:Rs. 0

1.(EX)ZONAL
MANAGER APIIC
LTD NELLORE
2.(CL)M/S
KRISHNAPATNAM
INFRATECH
PVT.LTD.HYDERA
BAD

0/0
CD_Volume: 134
2429/2010[13] of
SRO KOTA(907)




.43

29/37

VILL/COL:
SIDDAVARAM/SID
DAVARAM W-B: 0-
0 SURVEY: 16/6A
16/6B 16/7 16/8
16/9 16/10 18/1
18/219/1 19/2 2111
23/1 25 EXTENT:
31.83 Acres
Boundires: [N]:
EAST KANUPURU
LANDS [S]
BUCKINGHAM
CHANNEL &
OTHERS [E]:
KOTHAPATNAM ;
LANDS [W]:
KARLAPUDI LAND
S

(R) 14-10-2010
(E) 15-09-2010
(P) 14-10-2010

6101
Sale Deed

Cons.Value:Rs. 0

1.(EX)ZONAL
MANAGER APIIC
LTD NELLORE
2.(CL)M/S
KRISHNAPATNAM
INFRATECH
PVT.LTD.HYDERA.
BAD

)

0/0
CD_Volume: 134
2429/2010[12] of
SRO KOTA(907)

30/37

VILL/COL:
SIDDAVARAM/SID
DAVARAM W-B: 0-
0 SURVEY: 14/7
14/8 14/9 15/1
15/2A 15/2B 15/3
15/516/1 16/2 16/3
16/4 16/5 EXTENT:
5.93 Acres
Boundires: [N]:
EAST KANUPURU
LANDS [S]
BUCKINGHAM
CHANNEL &
OTHERS [E]:
KOTHAPATNAM
LANDS [W]:
KARLAPUDI
LANDS

(R) 14-10-2010
(E) 15-09-2010
(P) 14-10-2010

0101
Sale Deed

Cons.Value:Rs. 0

1.(EX)ZONAL
MANAGER APIIC
LTD NELLORE
2.(CL)M/S
KRISHNAPATNAM
INFRATECH
PVT.LTD.HYDERA

BAD

0/0
CD_Volume: 134
2429/2010[11] of
SRO KOTA(907)

31137

VILL/COL:
SIDDAVARAM/SID
DAVARAM W-B: 0-
0 SURVEY: 10/2
10/3 11 1211 12/2
12/3 13/2 14/1 14/2
14/3 14/4 14/5 14/6
EXTENT: 7.77
Acres Boundires:
[N]: EAST
KANUPURU
LANDS [S]
BUCKINGHAM
CHANNEL &
OTHERS [E]:
KOTHAPATNAM
LANDS [W]:
KARLAPUDI
LANDS

(R) 14-10-2010
(E) 15-09-2010
(P) 14-10-2010

0101
Sale Deed

Cons.Value:Rs. 0

1.(EX)ZONAL
MANAGER APIIC
LTD NELLORE
2.(CL)M/S
KRISHNAPATNAM
INFRATECH
PVT.LTD.HYDERA
BAD

0/0
CD_Volume: 134
2429/2010[10] of
SRO KOTA(907)




32/37 VILL/COL: (R) 14-10-2010 0101 1.(EX)ZONAL 0/0
KOTHAPATNAM/K (E) 15-09-2010 Sale Deed MANAGER APIIC CD_Volume: 134
OTHAPATNAM W- (P) 14-10-2010 LTD NELLORE 2429/2010[1] of
B: 0-0 SURVEY: Cons.Value:Rs. 0 |2.(CL)M/S SRO KOTA(907)
375 376 379 380 KRISHNAPATNAM
380 380 382 384 INFRATECH
385 385 385 386 PVT.LTD.HYDERA
387 EXTENT: 24.82 | BAD
Acres Boundires: i
[N]:

KOTHAPATNAM

LANDS [S]

KOTHAPATNAM

LANDS [E]:

KOTHAPATNAM . ) 7 ) .
LANDS [W]: EAST

KANUPURU

LANDS

33/37 VILL/COL: (R) 14-10-2010 0101 1.(EX)ZONAL 0/0
SIDDAVARAM/SID (E) 15-09-2010 Sale Deed MANAGER APIIC CD_Volume: 134
DAVARAM W-B: 0- [  (P) 14-10-2010 LTD NELLORE 2429/2010[9] of
0 SURVEY: 1/2 Cons.Value:Rs. 0 |2.(CL)M/S SRO KOTA(907)
3/1B 3/2 4/1 4/2 4/3 KRISHNAPATNAM
5/1 5/2 5/3 9/A 9/B INFRATECH
9/C 10/1 EXTENT: PVT.LTD.HYDERA
6.9 Acres BAD
Boundires: [N]: ‘ 3
EAST KANUPURU
LANDS [S]

BUCHKING HAM

CHANNEL & g
OTHERS [E]:

KOTHAPATNAM & , ) :

LANDS [W]: '

KARLAPUDI

LANDS

34/37 VILL/COL: (R) 14-10-2010 0101 1.(EX)ZONAL 0/0
KOTHAPATNAM/K (E) 15-09-2010 Sale Deed MANAGER APIIC CD_Volume: 134
OTHAPATNAM W- (P) 14-10-2010 LTD NELLORE 2429/2010[8] of
B: 0-0 SURVEY: Cons.Value:Rs. 0 | 2.(CL)M/S SRO KOTA(907)
703 703 705 705 KRISHNAPATNAM
707 708/1P 708/1P INFRATECH

EXTENT: 25.33
Acres Boundires:
[N]:
KOTHAPATNAM
LANDS [S]
KOTHAPATNAM
LANDS [E]:
KOTHAPATNAM
LANDS [W]: EAST
KANUPURU
LANDS

PVT.LTD.HYDERA
BAD

1

44
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35/37 VILL/COL: (R) 14-10-2010 0103 1.(EX)ZONAL 0/0
KOTHAPATNAM/K |  (E) 15-08-2010 Sale Agreement | MANAGER APIIC | CD_Volume: 134
OTHAPATNAM W- |  (P) 14-10-2010 Without Possess | LTD.NELLORE 2428/2010[6] of
B: 0-0 SURVEY: 2.(CL)M/S SRO KOTA(907)
445]A 445/BIP Cons.Value:Rs. 0 | KRISHNAPATNAM
445/B/P 446/A1 INFRATECH
446/A2 446/B/P |PVT.LTD.HYDERA
446/BIP 447/1 BAD "

447/2 447/3 447/4
598 598 EXTENT:
17.25 Acres
Boundires: [N]:
KOTHAPATRNAM
LANDS [S] G ; ! \
KOTHAPATNAM
LANDS [E]:
KOTHAPATNAM
LANDS [W]: EAST
KANUPURU
LANDS

36/37 VILL/COL: (R) 14-10-2010 0103 1.(EX)ZONAL 0/0
KOTHAPATNAM/K (E) 15-09-2010 Sale Agreement | MANAGER APIIC CD_Volume: 134
OTHAPATNAM W- |  (P) 14-10-2010 Without Possess |LTD.NELLORE 2428/2010[3] of
B: 0-0 SURVEY: 2.(CL)M/S SRO KOTA(907)
397 397 398 399 Cons.Value:Rs. 0 | KRISHNAPATNAM
400 400 400 406 | INFRATECH
408 408 409 411/1 PVT.LTD.HYDERA
411/2 EXTENT: BAD
32.99 Acres
Boundires: [N]:

KOTHAPATNAM

LANDS [S] e ) )
KOTHAPATNAM ' :

LANDS [E]:

KOTHAPATNAM

LANDS [W]: EAST

KANUPURU

LANDS

37137 VILL/COL: (R) 14-10-2010 0103 1.(EX)ZONAL 0/0
KOTHAPATNAM/K |  (E) 15-09-2010 Sale Agreement | MANAGER APIIC CD_Volume: 134
OTHAPATNAM W- |  (P) 14-10-2010 Without Possess | LTD.NELLORE 2428/2010[8] of
B: 0-0 SURVEY: 2.(CL)M/s

703 703 705 705
707 708/1P 708/1P
EXTENT: 25.33
Acres Boundires:
[N]:
KOTHAPATNAM
LANDS [S]
KOTHAPATNAM
LANDS [E]:
KOTHAPATNAM
LANDS [W]: EAST
KANUPURU
LANDS

Cons.Value:Rs. 0

KRISHNAPATNAM

|INFRATECH

PVT.LTD.HYDERA
BAD

SRO KOTA(907)

1. Boundaries,Extent and Built Up are not used in electronic search, they are
meant for registering officer for selecting or deselecting for the search resuits.
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2. 1 also certify that'except the aforesaid acts and encumbrances no other act
- and encumbrances affecting the said property have been found

3. Search made and certificate prepared by MCQ;U\ .
/
4, Search verified and certificate examined by / W

5.Result : '37 out 0f179 are included in the statement.’

OFFICE SEAL&DATE Signature of Regi

458
,ﬁ;}’ A
I 3%

This document is digitally signed, Hence,é :
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AP POLLUTION CONTROL BOARD, ZONAL LABORATORY, VISAKHAPATNAM
Mis.Divis Laboratories Ltd.,Bheemili (V), Visakhapatnam District.
Date of GUARD POND- | GUARD POND- 1l GUARD POND- Iil GUARD POND- IV GUARD POND- V ' GUARD POND- VI Outiet of ETP ~ NACL POND

Collection| oy | 185 | cop PH | TSS | cop| pH | Tss |cob| pH | Tss | cob | pH | TSS' [ cob | | pH | Tss | cop | pH TSS | cop
04.05.2020 761 30| e40| 79| 260 960 s0s| 300| 680 i

11.052020 |  7.68] 530| 208.0 773|  300| 1000

18.05.2020 767| 240 320] 758 340 2120 764 330 1960

22052020 | 735 40.0| 1320 748 320] 440

26.05.2020 go7| 17| 104 rm| 2| 4 742 180| 1080 74| 18] 52

27.05.2020 7.621  49.0| 204.0

01062020 |  7.61 16| 8800 7.34| 220{ 1040 AZI T 80| 764 26| 48 705 571 &4

02.06.2020 7.26|  33.0| 1240

08.06.2020 787 14| 64| 78| 18| 80| 761] 190 640 8.27 9| 60

08.06.2020 7.62 190 2200

10.06.2020 72| 340| 2160

062020 | 74| 42| seco| 7se| 20| 60 787 31| 4800 782 27| 76.00 818 12| 3

16.06.2020 7.69] 320| 1040

20.06.2020 8.35 33 B4f 773 29 60 7.93| 20.0] 600 8.13 48 204

22.08.2020 8.29 16.0 88.0

23.06.2020 8021 13.07 560

27.06.2020 ra7| 290f 720 72| 25 s6.00] 778 27| 5200 799 11| 36.00

29.06.2020 62| 260 680

' (b\ SEMNIOR E

IR e S SRR oo e W TR e
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ANDHRA PRADESH POLLUTION CONTROL BOARD '

ANDHRA PUALE M

% ZONAL LABORATORY, VISAKHAPATNAM
\| / D.No. 39-33-20/4/1,Behind RTA Office, :

Madhavadhara VUDA Colony, Visakhapatnam-530 018.
M. RAVI, M.Sc Ph: 0891-2719480/380/481 Fax: 2719480

SENIOR ENVIRONMENTAL SCIENTIST e-mail:zovsplab-ses2@ appcb.gov.in

Lr.No. 13502/APPCB/ZL-VSP/2020- 207 & dated ) £709/2020

1

Sub:  APPCB - ZL - VSP - Analysis Report — Communicated — Reg.
Ref:  Lr. No.DLL-2/0220/27, dated 24/09/2020

*kk

Please find enclosed herewith the analysis report of the samples collected from your
industry during January to August, 2020. The receipt of payment for Rs.37,080/-, Rs.33,860/-
& Rs.14,230/- towards analysis charges raised for the month of Feb, Mar and Apr'2020 is
acknowledged herewith.

The payment towards sampling and analysis charges for the month of January 2020
and the period from May to August ‘2020 is pending. The amount of Rs.2,07 000/—(Rupees
Two lakh seven thousand only) may be released at the earliest.

A7,

A SENIOR ENVIRONMENTAL SClENTIST

Kt
Encl: Consolidated Analysis Report (Jan-Aug'2020)

To

M/s Divis Laboratories Ltd.,
Chippada (V), Bheemunipatnam (M),
Visakhapatnam District.
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Government of Andhra Pradesh

Report of the Committee
On

Impact of Shrimp Cultivation on Agriculture Paddy fields and
Environment in Chittamur, Kota and Vakadu Mandals in
Gudur Division of SPSR Nellore District

By

1. Sri Gopalakrishna Ronanki, 1.A.S,,
Sub Collector, Gudur, SPSR Nellore

2. Sri M. Nageswara Rao, Msc., M.Phil.,
Joint Director of Fisheries, SPSR Nellore

3. Sri M. Pramod Kumar Reddy,M.Tech.,
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A.P., Pollution Control Board,
SPSR Nellore.

4. Dr.Y.Radhakrishna,
Principal Scientist ( Agro)
& Head, Saline Water Scheme, Bapatla.

5. Sri A.Antony Xavier,
Director ( Technical ),
Coastal Aquaculture Authority,
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1. Introduction:

Fisheries Sector plays a critical role in Indian economy by its
continuation to national income, exports potentiality, food & nutritional
security and employment generation. Though fishing has been and an age
old occupation in the country it is undergoing a transmission in response to
market forces and technological changes. It leads to take a form of
competition its manifest in the form a shift away from marine fisheries to
inland fisheries, at the same time the demand for fish has been raising
gradually, it putting pressure on the natural fishing resources, marine
resources are being over exploited due to this the demand - supply gap
would have to be filled in by aqua culture. The economic liberalization
polices which initiated in 1991 has triggered the growth of aqua culture
sector particularly brackish water aqua culture. A great emphasis has been
laid on the development of brackish water shrimp culture due to its export
potential and high value. In favorable policy environment shrimp farming
has attracted considerable private investment. The area and production of

shrimp has been increasing substantially.

The following table shows the trend of fish production in India

TABLE-1.1

Changes in Structure of Fish Production in India

Total fish Share of Share of
Year production marine inland

( Lakhtones) fisheries (%) fisheries (%)

1950-51 7.52 71.01 28.99
1960-61 11.60 75.86 24.14
1970-71 17.56 61.85 38.15
1980-81 24.42 63.68 36.32
1990-91 38.36 59.96 40.04
1998-99 52.62 51.24 48.76

Source: Handbook of Fisheries Statistics, Minister of Agriculture, GOI



The table shows that in the financial year 1951 the total fish
production in the country was 7.52 tonnes in which the share of marine
fisheries was 71.01 and the remaining share was contributed by inland
fisheries with accounted for 28.99 crores. During the financial year 1960-61
the total the fish production was creased drastically to 11.60 lakh tones. out
of these the share of inland fisheries dropped to 24.14 at the same time the
share of marine fisheries crept to 75.86. During the 1998-99 the total fish
production increased to 52.62, the share of inland fisheries raised to total
48.76. During this period the share of marine fisheries declined to 51.24.
However, the share of inland fisheries is in raising trend. This is shown in
the below figure No.1.The data compiled in the table No.1 emphasis the

importance of inland fisheries.

Figure No.1.1
Trend in share of inland fisheries

20 s Seriesl

(] Linear (Seriesl)

RSOGO
I A P - S =
NN N

Source: Table No.1.1

Shrimp food exports

Shrimp food is one of the important sources of Foreign exchange as in India.
During 1997-98 sea food items worth Rs. 431271 lakhs were exported that
accounted for 3.42% of the total value of exports. The share of shrimp food in total
exports has almost reminded constant since 1991-92 except in 1994-95 when it
reached its highest 4.28%. The shrimp production was also at it’s speak during this
year. In fact the growth in shrimp production in India is export driven about 2/3 of

the aqua shrimp culture production is targeted to export.
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3
TABLE-1. 2
Contribution of shrimp food to India’s Exports.
Value of Shrimp Share of Shrimp exports (%)
Year ( Re:pl?;liis) Total exports Agricultural exports
1991-92 144272 3.28 18.31
1992-93 174315 3.25 19.88
1993-94 255189 3.66 20.24
1994-95 353664 4.28 26.65
1995-96 338113 3.18 16.54
1996-97 400763 3.37 16.45
1997-98 4311271 3.42 18.12

Source: CMIE (1998), Foreign Trade

The table ascertains that the share of shrimp exports in total exports
is almost constant. In 1991 the shrimp exports compare to total exports was
3.28. In 1992-93 it was slightly declined to 3.25. Further the share was
increased to 3.66. Thereafter it means 1994-95 it reached the peak, with
4.28 per cent. In 1997-98 it increased at marginal level when compare to
previous year which accounted for 3.37. In 1997-98 the shrimp share in
total exports was 3.42 per cent. In the same way the share of the shrimp
exports in agricultural exports gradually increased up to 1994-95 from that

(1994-95) onwards the table confirms decreasing rate.

Andhra Pradesh is blessed with 1.74 lakh hectares of brackish water
area and about 6 lakh hectares of freshwater resources. The total area
under aquaculture is 1.96 lakh ha. (Includes Brackish Water area of 0.58

lakh ha and fresh water area of 1.38 lakh ha.)

The Government of Andhra Pradesh has identified the fisheries as one
of the growth engine under primary sector mission for achieving double digit
inclusive growth. The A.P. Fisheries Policy, 2015 envisages achieving the
fish production from 27.66 lakh tones (2016-2017) to 42 lakh tones with a
GVA of Rs. 80,000 crore by 2019-20. A.P. ranks first in the country in total
fish and prawn production and producing more than 70% of cultured
shrimp in the country. The State ranks third in global shrimp production
(0.3 million tons) and sixth in aquaculture production (1.57 million tonnes).
Recently the Government of Andhra Pradesh had also passed Aquaculture
Development Authorities Rules-2020, in order to encourage the Aquaculture

in the State.




The accelerated growth of aquaculture in Andhra Pradesh has
resulted in increased production of shrimp and enhanced the foreign
exchange earnings. During 2016-17, out of the total earnings of Rs.37,000
crores from India, the share of Andhra Pradesh is about Rs.17, 000/- crores
(45.9% ). The rapid and aggressive growth of aquaculture effects the aquatic
environment through release of heavy organic load, large amounts of
chemicals, antibiotics and other substances and resulted emergence of
antibiotic-resistant bacteria in aquaculture environments and antibiotic
resistance in fish/shrimp pathogens. Few shrimp consignments are being
rejected due to presence of antibiotic residues by major markets such as
USA, European Union and Japan.

Table No.1.3
Comparative statement of marine production AP and Nellore district
(Production in MT and GAV in cores)

A.P.State SPSR Nellore District
GVA
S1.No. Years Production | GVA Prod. GVA | BWS | M.S | Total shrimp
1 2015-16 2352263 24475 249336 3829 | 1495 313 1808
2 2016-17 2766193 30999 282937 4662 | 1926 380 2306
3 2017-18 3449558 41328 369693 6483 | 2683 507 3190
4 2018-19 3992358 48222 442358 5891 | 2825 638 3463
5 2019-20 4175511 51143 413105 5672 | 2826 666 3492

Source: Dept of Fisheries, Nellore

A comparative statement of Andhra Pradesh and SPSR Nellore district
regarding fisheries is shown in the table No.1.3 from 2015-16 to 2019-20.
The fish production in the state of Andhra Pradesh is apparently increasing
year to year. The table ascertains that the total marine production in
2015-16 in the state was 2352263 MT. gradually it was creeping and has
reached to 4175511MT in 2019-20. We can find the same trend except
during 2019-20 in marine production in SPSR Nellore district also. The
district produced 249336MT of marine food in 2015-16. The production was
increased rapidly and reached peak in 2018-19. It accounted for 442358
MT, and then it was decline to 413105 MT.

56



57

It is interesting to study that we know there is an increasing trend in
marine production in both cases but when see the growth rates of SPSR
district it is more than the state of Andhra Pradesh. The growth rates
recorded in the state of Andhra Pradesh during 2016-17 to 2019-20 are
27.66, 35.00, 39.92 and 41.76 whereas the district of SPSR Nellore recorded
they are 28.29, 37.00, 44.24 and 41.31 % in the respective period.

We can see the Gross Value Added (GVA) relating to the state of

Andhra Pradesh and SPSR Nellore district in below figure
Figure No.1.2

GVA of Andhra Pradesh and SPSR Nellore district
(In Rs. Cores)

m 2015-16 wm2016-17 m 2017-18 2018-15 m2018-20

nnnnnnn
SUUUU
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uuuuu
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GVA GVA

A Nellore
W 2015-16 24475 3829
m 2016-17 30999 4662
m2017-18 41328 6483
2018-19 48222 5891
m 2018-20 51143 5672

Source: Table No.1.3
The figure 1.2 explains GVA of AP as well as PSR Nellore district. It

reveals that the GVA in the both cases is having increasing trend but the
trend in GVA though is increasing the district the GVA was decline to some
extent during the period 2018-19 and 2019-20. However, the GVA in the
state in 2015-16 was 24475 crores and gradually reached to 51143 crores.
It is the peak point of GVA of AP during the period of five years that is from
2015-16 to 2019-20.



The available data in the official records of fisheries department of SPSR
Nellore relating to shrimp farming shows that the brackish water shrimp
culture plays a critical role in producing shrimp food. The district is blessed
with 167 KM of coastal line. The brackish water is meant for shrimp
farming. It is clear that the GVA from the brackish water shrimp is
dominating the marine GVA as the variation between these is very high. Out
of 1808 shrimp production in the district brackish water shrimp farming
shared 1445 in 2015-16, it accounted for 79.92%. From that onwards the
average share of brackish water shrimp production the table ascertains
more than 80%. This is an indicator for development of brackish water
shrimp farming in the district. The production compare to marine shrimp
production was 83.52% in 2016-17, in the next year it was 84.11%. In
2018-19 and 2019-20 the share of brackish water though decline; it was
more than 80%. In fact they were 81.58 and 80.93% respectively.

The brackish shrimp farming in the district plays crucial role not only in
producing shrimp food but also in creating employment in both ways such

as directly and indirectly.
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2. Need for the study

Farming of Aqua culture has become more beneficial which attracts
not only private investment inflow into Shrimp cultivation, but also invites
legal issues. As a part of legal issues some petitions had been filed U/s 14 &
Sec.15 of the National Green Tribunal Act, 2010 belonging to Chittamur,
Kota and Vakadu Mandals on farming of Shrimp cultivation which is being
taken up by aqua cultivation along the channels of Pulikaluva and
Royyalakaluva in Pittivanipalli and Padarthivarikandriga and
Ranganadhapuram Villages which is finally drains into the Mallam Tank of
Mallam Village of Chittamur Mandal, SPSR Nellore District of Andhra
Pradesh.

Before going into the details of the orders of the Hon’ble National
Green Tribunal, Chennai, it is essential and necessary to mention the
grievances of Agricultural Paddy farmers and further correspondence and

steps taken to resolve the said grievances by the Administration.

Initially i.e., during the Month of October 2019, several grievances
were received by the District Administration as well Divisional
Administration on the unauthorized Aqua cultivation, releasing of
contaminated water from the Aqua ponds to the drains of the channels of
Mallam Tank, by which the Mallam tank is being contaminated and also on
the unauthorized Electrical connections laid in the Aqua ponds. On the said
grievances, as per the instructions of the District Collector, SPSR Nellore a
meeting was conducted on 2-11-2019 under the chairmanship of the Sub

Collector, Gudur at his chamber, in order to resolve the above grievances.

For the said meeting the Hon’ble MLA, Gudur, Joint Collector-2, SPSR
Nellore District, Director Coastal Aquaculture Authority, Chennai, District
Forest Officer(Wild Life) Sullurpet, Executive Engineer, Irrigation, Executive
Engineer, Electrical, Executive Engineer Pollution Control Board, Joint
Director, Fisheries (Convener), Tahsildars, Chittamur and Vakadu Mandals

were present. In the said meeting some of the farmers namely



Sri D.Sesha Reddy, Farmer Mallam Village, Sri M.Mani Reddy, Farmer,
Mallam Village, Sri Rajeswara Reddy, Secretary of District Farmer
Association also attended and they expressed their grievances to the officers

present.

Finally, after hearing all the pleas of the farmers and the same was
discussed with the officers present and passed resolution (Annexure-I) as

follows:

1. To include Ground Water Department, Irrigation Department and
Forest Department as a members into the District Level Committee
(DLC) where the application for approval of Aqua ponds is being

scrutinized and finalized.

2. To disconnect the Electrical connections which have been got

unauthorizedly.

3. To demolish the Aqua ponds which have no approvals by duly

following the procedure laid down under CAA Rules.

4. Institutionalization of Aqua cultivation in the said Mandals.

S. The cultivation of Aqua has to be done in the land which is unfit for

agriculture and has to be certified by the Agriculture Department.

6. Minimum of 100mtrs distance has to be maintained between the Aqua

ponds and Agricultural fields.

7. Minimum of 2 Kms distance should be maintained from the habitation

containing more than 500 members to the Aqua ponds.

8. A committee consisting of different departments like Agriculture,
Revenue, Electricity and Forest while issuing Electrical connections

for Aquaculture.
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On the above resolutions the Tahsildar, Chittamur and the Assistant
Engineer, Electricity, Chittamur have identified Aqua ponds which are being
cultivated unauthorizedly and which got Electrical connections without any
permission from the Electricity Department and taken steps for removal of
the said electrical connections and demolishing the Aqua ponds.

Aggrieved on the above action of the Tahsildar as well as Assistant
Engineer, Electricity, Chittamur some of the Aqua farmers had approached
the Hon’ble High Court, AP, Vijayawada and filed Writ Petitions accordingly.

The Hon’ble High Court has issued Stay orders and accordingly the
said action has been stopped by the officers.

While the matter stood thus, some of the Agricultural paddy farmers
had again approached the District Collector, SPSR Nellore as well as the Sub
Collector, Gudur regarding the discharge of contaminated water by the Aqua
farmers due to which the water being contaminated and therefore the yield
of the Paddy is getting decrease and finally the Paddy farmers requested the
Administration to do justice in this regard.

On the said representations the then District Collector, SPSR Nellore
and the Sub Collector, Gudur along with the field staff had visited the land
under question and came to a conclusion for formation of a inspection
teams to examine and submit detailed report on the ground level issues
faced by both Agricultural Farmers as well as Aqua farmers. Accordingly, as
per the proceedings of the District Collector, SPSR Nellore vide
Rc.No.1053/D /2019 Dt03-07-2020 (Annexure-II) teams consisting of
different departments like., Revenue, Survey, Irrigation, Electricity,
Pollution, Fisheries, Agriculture and Ground Water at Village Level, Mandal
level and Divisional Level teams have been constituted and directed to
submit field level report in the Karlapudi Village in Kota Mandal,
Pittivanipalli, = Padarthivarikandriga, = Ranganadhapuram villages of
Chittamur Mandal and Muttembaka, Tirumuru Village of Vakadu Mandal of

their respective levels in the prescribed checklist as mentioned below:
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CHECK LIST FOR REGULATION OF BRAKISH WATER AQUA CULTURE IN CHITTAMUR, VAKADU & KOTA MANDALS

VILLAGE LEVEL COMMITTEE REPORT

MANDAL LEVEL
COMMITTE REPORT

DIVISIONAL LEVEL
COMMITTE REPORT

I. INFORMATION TO BE FURNISHED BY VILLAGE FISHERIES ASSISTANT OF

Remarks to be
furnished by Fisheries

Remarks to be
furnished by Asst

................................ VILLAGE OF..........cccccceceeo..... MANDAL Development Officer Director of Fisheries
concerned concerned
A. AQUA FARMER DETAILS
Name of the
1 Name of the Aqua Farmer, Aadhar Number & | Farmer:...........c.ccocvviiinenan.n.
Ration Card number : Aadhar Number........c..c.coeviviiiiininenn.
Ration Card Number.........c..ccc..e.t
2 Address of the farmer:
3 No.of ponds:
How the Aqua farmers has got the
4 land(own/lease) enclose the supporting
documents :
5 Survey Number and extent details as per | Suvey Number: ............... Extent
the documents: inAC..ccevnenennn.
6 Location of the Farm:
East.oooviiiiiinniiinn..
. West.ooooiiiiiiiiie
7 Boundaries of the Farm: North....cocoooveiiiininnen.n,
South...oviiiiiiiiiiiiiiiannnn,
Whether the Farm is authorized or
8 unauthorized
( Regd No: & date with supporting
documents) :
If unauthorized, what are the
9 irregularities noticed with specific
remarks:
10 Specify the water source of the
pond(Sea/creek/canal/drains/borewells):
Type of culture: intensive / semi -
11 | intensive / Traditional / improved

traditional:
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11

12

Whether the Aqua farm releasing the
waste water to which drain / channel ?
(Mention name of the drain ) :

13

If yes, specify the the channel with
direction of flow ie.,the water flowing to
the Mallam Tank(Yes/No):

14

Approximate extent of each farm:

15

Water salinity

a).with in pond

b). 500 mts away from pond

( where the waste water login in drains)

16

Whether the culture is done as pe rthe
Norms of the CAA ie.,

a).Farm should be located at least
100Mtrs away from the human
settlement villages(yes/No)

b).Farm should maintain 100Mtrs
distance from the nearest drinking water
source (yes/No)

c).Farm should no be located across
natural drainage canals/flood
drains(yes/No)

d).The farm should maintain 50 to 100
Mtrs distance from the nearest
agricultural land(yes/No)

e).A minimum of 10% of total farm area
should reserved as reservoir for holding
and regenerating water waste ie.,
ETP/ETS (yes/No):

Yes

Yes N

Yes N

Yes

Yes No

17

Any other objectionable points noticed:

18

Any other objections are complaints
received (if yes, specityf the complaint in
detail):

Signature of the Village fisheries
Assistant with seal

Signature of the
Fisheries Dev Officer
concerned
with seal

Signature of the Asst
Director of Fisheries
concerned with seal
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II. INFORMATION TO BE FURNISHED BY THE VILLAGE REVENUE OFFICER

Remarks to be
furnished by Mandal

Remarks to be
furnished by Sub

CONCERNED Tahsildar concerned Collector, Gudur
1 Revenue Village:
2 Survey No:
3 Total Extent in Ac:
4 Whether the land is Government or Patta:
If Government, any permission has
5 . Y
obtained for cultivating as per norms:
6 Name of the Pattadar and Enjoydar as
per Revenue Records:
Whether the land farm title is clear or
7
not: (yes/No)
8 If no specify the remarks:
How the Aqua farmers has got the land
9 from the pattadar (if same mention as
same, if different mentioning the details
of acquire with supporting documents:
Whether the land belongs to agriculture
10 land/saltpan/wet land/mangrove /Forest
land meant for public purpose/ other
land:
d). Any other omissions noticed during
11 | enquiry regarding title dispute, boundary
dispute or any complaints arised:
Verify the all the village records and
12 | documents produced and certify that how

the farmer got the land in detail:

Signature of the Village Revenue
Officer with seal

Signature of the Mandal
Tahsildar with seal
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III. INFORMATION TO BE FURNISHED BY THE VILLAGE SURVYOR CONCERNED

Remarks to be
furnished by Mandal
Surveyor concerned

Remarks to be
furnished by Deputy
Inspector of Survey,

Gudur

1 Survey Number and extent of pond:
9 Whether the pond has any encroachment
of Government land or not (Yes/No):
3 If yes specify the extent of encroachment
and survey number:
Whether the located pond survey number
4 and the permission accorded for
electricity connection is same or not:
S If differ specify the remarks in detail:
Whether the Aqua farm has electricity
6 :
connection (yes/No) :
If yes, any permission has obtained from
7 the electricity department:
a).Survey Number and extent mentioned
8 in the permission given by the electricity
department:
b).If the permission accorded survey
number for electricity and the survey
9 number in the documents of land
produced during enquiry is different
(yes/No):
10 c).If yes clearly specify with detail
remarks:

Signature of the Village Surveyor
with seal

Signature of the Mandal
Surveyor with seal

Signature of the
Divisional Surveyor with
seal
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IV. INFORMATION TO BE FURISHED BY THEVILLAGE AGRICULTURE ASSISTANT

Remarks to be furnished
by Agriculture Officer of
Mandal concerned

Remarks to be furnished
by the Asst Director of
Agriculture concerned

oy

Type of Soil
(Enclose Soil tested parameters):

Crop yield : High Yeild / Low yeild:

Source of water for Agri farmers:

A |ODN

Distance from Agriculture / Horticulture
land:

9]

Is there any impact on Agriculture crops
/ Horticulture units?:

Any dispute with the neighboring Agri
farmers on account of farm:

Any complaint received from neighboring
Agri farmer:

Signature of the Village Agriculture
Assistant with seal

Signature of the
Agriculture officer
concerned with seal

Signature of the Asst
Director of Agriculture
with seal

V. INFORMATION TO BE FURISHER BY THE ASST EXECUTIVE ENGINEER
IRRIGATION DEPARTMENT

Remarks to be furnished
by Deputy Executive
Engineer of Mandal
concerned

Remarks to be furnished
by Executive Executive
Engineer of Mandal
concerned

Source of water for Agriculture lands:

N |+~

Source of water for Aqua ponds:

Is there any drains / canals for Agriculture
lands / Aqua farms; If yes indicate the drain /
canal name:

Is there any impact on drains / canals due to
seepage water of Aqua ponds: Specify in
details:

Is there any impact on Agriculture crops due
to seepage /drain of Aqua ponds; Specify in
details:

Signature of the Asst Executive
Engineer Irrigation department
with seal

Signature of the Deputy
Executive Engineer of
Mandal Irrigation
department with seal

Signature of the
Executive Engineer of
Mandal Irrigation
department with seal
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VI. INFORMATION TO BE FURISHED BY THE ASST EXECUTIVE ENGINEER
ELECRICITY DEPARTMENT

Remarks to be
furnished by Asst
Divisional Engineer of
Mandal concerned

Remarks to be
furnished by Divisional
Engineer of Mandal
concerned

Whether the electricity connection issued
to Aqua farmer (Yes / No):

If yes: Indicate the connection to whom in
the name:

Whether the Connection is in the name of
land owner / lease:

Connection Service No:
mention connection Year & period:

Connection recommended by whom
(Enclose the document):

Whether the permission granted survey
number and recommended survey
number by the Revenue Authorities is
same or not:

If differ ,specify the remarks in detail:

If yes, any permission has obtained from
the electricity department:

a).Survey Number and extent mentioned
in the permission given by the electricity
department:

10

b).If the permission accorded survey

number for electricity and the survey
number in the documents of land

produced during enquiry is different

(yes/No):

11

c).If yes clearly specify with detail
remarks:

Signature of the Asst Executive
Engineer electricity department
with seal

Signature of the Asst
Divisional Engineer of
Mandal concerned

Signature of the
Divisional Engineer of
Mandal concerned
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VII. REMARKS TO BE FURNISHED BY THE POLLUTION CONTROL BOARD

Remarks to be furnished
by Pollution department
Mandal concerned

Remarks to be furnished
by EE Pollution
department Mandal
concerned

Is the Aquaculture Activity in the said

1 land causing salinity of drinking water /
wells State Yes or No with details:
Is there any Pollution problem to he
2 Adjoining lands / Crops / environment -
specify clearly:
Signature of the Divisional Officer . Slgnature of the' 'Slgnature of th(?
. Divisional Officer with Environmental Engineer
with seal .
seal concerned with seal
VIII. INFORMATION TO BE FURNISHED BY GROUND WATER DEPARTMENT Remarks to be furnished | Remarks to be furnished
by the Asst Director by Dy Director Ground
CONCERNED
Ground Water concerned Water concerned
1 Usage of Bore well:
2 Fresh Water / Salt water:
3 Permission under the AP WALTA
Act2002:
4 Depth of Bore well:
5 Yield /hour:

Signature of the Hydrologist with
seal

Signature of the Asst
Director Ground Water
concerned

Signature of the Deputy
Director Ground Water
concerned
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All the teams formed at different levels ie., Village and Mandal level
had made a Joint Field Inspection and submitted their reports with their

specific remarks prescribed in the checklist.

As the enquire is going on some of the farmers from the Chittamur
Mandal had approached the Hon’ble National Green Tribunal, South Zone,
Chennai by filing petitions in which it was contended on the same issues
which have been already addressed by the District Administration and is

under enquiry.

The Hon’ble National Green Tribunal, Chennai while disposing the
above petitions issued orders vide original Application No. 114 to 122 of

2020 (SZ) (Annexure-Ill) in which it was directed as below:

1. All these cases have been filled by different applicants raising the
same environmental issue, alleging that the party respondents 6 to 66
and some other persons whose address is not known to the applicant
are doing unauthorized prawn cultivation in the agricultural lands
without obtaining necessary permission or license from the authority

constituted agricultural lands.

2. According to the applicants, on account of this illegal activity large
scale untreated effluents are being discharged into the neighboring
agricultural lands belonging to the applicants, causing damage to the
soil and affecting the fertility of the soil thereby affecting the growth
and fertility of the plants that is being cultivated in their lands. They
also relied on the decision reported in S. Jagannath Vs. Union of India
& others (AIR 1997 SC 811) where the Supreme Court has discussed
about the consequences of allowing a large-scale commercial shrimp
cultivation along the coastal zone and also in the agricultural lands. It
is also reiterated the necessity for regulating such activities as well in

order to avoid possible pollution being caused to environment.
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. It is also alleged in the application that the persons who are indulging
in unauthorized prawn cultivation are discharging the untreated
effluents into Swarnamukhi River and its branches and these
activities are being conducted in Chittamuru Mandal, in Nellore

District of Andhra Pradesh.

. It is also alleged that unauthorized bore wells have been dug to extract
ground water unauthorizedly without getting necessary permission
from the authorities thereby, affecting the ground water level in that
area which is likely to cause water scarcity during summer season.
So, the applicants' claimed compensation for the loss sustained by
them and also the loss caused by the environment apart from seeking
for restoration and also remedial measures to restore the damage
caused to the environment and preventive direction from restraining

them for doing such activities.

. Since, all these cases are relating to the same issue from the same
area, we feel it appropriate to consolidate the same and pass a

consolidated order.

. When the matter came up for hearing for admission for today through
Video conference, Sri. Stanley Hebzon Singh along with Sri. K.
Mageshwaran represented the applicants in all these case and Smt.

Maduri Donti Reddy represented respondents 1 to 5 in all the cases.

. The learned counsel appearing for the applicant reiterated the
allegations mentioned in the applications. Smt. MaduriDonti Reddy
the learned counsel appearing for the State respondents submitted
that when this was brought to the notice of the authorities, the
District Collector, Nellore District has already constituted committees

at different level to look into the matter and take appropriate action.
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. It is also submitted by the learned counsel that some of the

unauthorized structure made in the shrimp farm had already been
demolished and the process is still going on and if some time is
granted, they may able to submit the details of the same to this

Tribunal.

. Having gone through the allegations in the application and also a

dictum laid down the decision reported in S. Jagannath Vs. Union of
India & others (AIR 1997 SC 811) cited supra, we are satisfied that
there arises a substantial question of environment 1n all these cases.

So, the applications are admitted.

Since, the official respondents have entered appearance through
standing counsel, we are dispensing with notice to those official

respondents. Issue notice to other respondents.

11. The applicant is directed to take out notice to the party respondents by

Registered Post with Acknowledgement Due and also by Dusthi to
complete service on the party respondents. If the applicant fails to
serve notice on the party respondents for want of address, then they
will be subjected to further consequences that may be ensued in

proceeding with the matter.

12. The applicant is directed to produce necessary proof of such service on

those respondents by filing an affidavit of service as required under

rules.

13. Considering the grievance in the matter and also the substantial

question of environmental arises for consideration, and also in view of
the dictum laid on the decision cited supra there is a possibility of
damage is being caused on environment and also to soil affecting its
fertility, in order to ascertain the impact of such activities and also

assess the environmental damage to be realized from those persons
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and also to ascertain the action taken by the authorities, we feel it
appropriate to appoint a joint committee comprising of 1)District
Collector, Nellore District or a Senior Officer not below the rank of
Assistant Collector or Sub-Division Magistrate to be deputed by him,
2) Joint Director of Fisheries Department, 3) Senior Officer from
Andhra Pradesh State pollution Control Board to be designated by the
Chairman, 4) Senior Officer from Coastal Aquaculture Authority and
5) a Professor from Acharya N.G. Ranga Agricultural University Guntur
to inspect the area in question and submit a factual as well as action

taken report, if there is any violation found.

14. The committee is also directed to go into the question as to whether any
environmental damage has been caused on account of the
unauthorized functioning of these shrimp/prawn cultivation in the
agriculture land, whether any illegal discharge of untreated effluents
being done into the water bodies from these units and if so for the
quality of the water is affected, whether there is any authorized
extraction of ground water for this purpose without obtaining any
necessary permission from the authorities, considering the nature of
the area as to whether it is critically over exploited or semi critical area
and assess the environmental compensation and the persons
responsible for the same apart from assessing individual damage
caused to the agriculturist who have come with the application before

this Tribunal.

15. Considering the loss of income caused on account of the illegal activity
and submit the report to this Tribunal within a period of two months

i.e., on or before 15.10.2020 through e-filing @ ngtszfilingwgmail.com.

16. The Joint Director of Department of Fisheries will act as nodal agency f

or co-ordination and for providing necessary logistics for this purpose.
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17. The applicant is also directed to submit a set of papers including the
application and the documents produced by him in all these cases to

the members of the committee within a week.

18. The Registry is directed to communicate this order to the members of
the committee immediately through e-mail along with the copy of the

application, so as to enable them to comply with the direction.

19. For appearance for parties and also for consideration of report, post on

15.10.2020.

As per the court directions it has to be study for fact finding.

In obedience to the orders of the Hon’ble National Green Tribunal,
Chennai, the District Collector, SPSR Nellore has appointed a committee
vide proceedings Rc.No.1053/D/2019 Dt03-08-2020(Annexure-IV) under
supervision of Sub Collector & Sub Divisional Magistrate, Gudur with the

following members.

1. Joint Director, Fisheries, SPSR Nellore.

2. Executive Engineer, Pollution Control Board, SPSR Nellore.

3. Sri A.Antony Xavier, Director (Technical ) Coastal Aquaculture Authority
Department of Fisheries, Chennai.

4. Principal, Scientist ( Agro) & Head Saline Water Scheme, Acharya NG
Ranga University, Bapatla.
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3. Factual Situation in the Study Area

Accordingly a meeting was conducted by the Sub Collector, Gudur on
24-8-2020 at about 5.00PM in the chamber of the Sub Collector with the
constituted committee members above and subsequently the committee
visited the Villages under question on 27-8-2020 ie., Pittivanipalli,
Ranganadapuram & Padarthivarikandriga of Chittamur Mandal,
Muttembaka & Thirumuru of Vakadu Mandal and Karlapudi of Kota Mandal
and a study has been conducted by the committee members and therefore
the committee members have submitted their reports individually as

detailed below:

I. Report of the Joint Director of Fisheries, SPSR Nellore (Annexure-V):

As per the observations of the Joint Directors of Fisheries, SPSR
Nellore there are 134 farmers are there in the Pittivanipalli,
Padarthivarikandriga & Ranganadapuram who are unauthorizedly brought
an extent of 142.58 Hectors of land in to Aqua cultivation by utilizing bore
wells. As there is a quantity of alkalinity in the water is more and there is no
other source of water for irrigation. The salinity in the sanity of the water
ranges from 10 to 15 PPT in the bore wells and hence most of the farmers
have opted Aqua culture gather than Paddy farming.

He further observed that the reason behind the large extent of Aqua
ponds in the Chittamur Mandal are due to the salinity of the water and the
saline soli available which makes the agriculture farmers turn into opt aqua
farming. Though some of the farmers have opted Paddy farming they have
not yielded the good results when compare to the other area paddy farmers.
Further it is also observed that the existence of Upputeru since long back
the entire ground water in the respective mandals have turned into salty in
nature which results in not usage of such water for Irrigation of fields and
hence in an alternative way most of the farmers in the respective Mandals
had made their fields into Aqua Ponds as since the salt water is also suitable

and yields good results in Aqua Pond Culture.
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Finally, the Joint Director for Fisheries had recommended for taking

necessary action on the farmers who have brought the land into use of Aqua

ponds unauthorzedly by utilizing bore wells and as there are some Paddy

farmers may affect due to waste saline water into the drain flow.

II. Report of the Executive Engineer, Pollution Control Board, SPSR
Nellore. (Annexure-VI)

The observations of the Executive Engineer, Pollution Control
Board, SPSR Nellore is here under.

Sl1.No

Remarks furnished by EE, A.P. Pollution Control Board

Is the Aqua
Culture Activity
in the said land
causing salinity
of drinking water
/| wells state

Yes or No with
details:

Is there any
Pollution
Problems to the
Adjoining Lands/
Crops/
Environment -
specify clearly

Yes.

It is to submit that the aqua culture activity is being carried
out in villages of Pittivanipalli, Ranganadhapuram & Mallam
of Chittamur Mandal and Muttembaka & Tirumuru of
Vakadu Mandal and Karlapudi of Kota Mandal, SPSR Nellore
district. The Mallam Irrigation Tank of Mallam Village in
Chittamur Mandal with ayucut of about 2925 Acres is the
main source of water for irrigation to the Agriculture farmers
in the surrounding villages, which are getting through Puli
Vagu, which carries the flood water/ Telugu Ganga water
(supply by the Irrigation Dept. as per the request of farmers)
to the Mallam Irrigation tank. As per the analysis reports of
the waste water discharged from the aqua culture ponds (by
using brackish water/ saline water) to the Pulivagu, is not
fit for the agriculture purpose, as it contains high TDS
between the range of 5000 to 11000 mg/ltr as against the
standard of 2100 mg/ltr stipulated for on land for irrigation
and also aqua culturists are using saline water for culture
and hence, there is every possibility of adverse impact on
the agriculture lands / crops. Further, also there is every
possibility of adverse impact on the agriculture activity
carrying at down steams of Royyala vagu/etigattu kaluva
due to discharge of the waste water from the aqua culture
ponds into the Royyala vagu, as it contains high TDS
between the range of 8000 to 17000 mg/ltr as against the
standard of 2100 mg/ltr stipulated for on land for irrigation.
Hence, it is not advisable to carry the present brackish
water aqua culture in this area without having proper
treatment and also separate dedicated disposal drain/
pipeline to the Uppu Kaluva / Buckingham canal, which is
passing at a distance of about Skms. Copies of the analysis
reports are herewith enclosed.
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avoid water contamination of nearby canals
Pulivagu & Royyalavagu.

In view of the above, the aqua culture activity does not
permit in villages of Pittivanipalli, Ranganadhapuram and
Mallam of Chittamur Mandal, Muttembaka and Tirumuru of
Vakadu Mandal and Karlapudi of Kota Mandal, SPSR Nellore
district unless the aqua culturists provide a dedicated
drain/ pipeline for discharge of waste water after
treatment into the Uppu kaluva/ Buckingham canal, to

i.e.

II.

Field

>

>

Report of the Senior Officer from Coastal Aquaculture
Authority ie., Sri A.Antony Xavier, Director ( Technical )
Coastal Aquaculture Authority Department of Fisheries,
Chennai (Annexure-VII)

observations:

Shrimp farmers using Swarnamukhi river water as well as bore water

for culture.

They are not maintaining ETS (Effluent Treatment System) facility in
their farms.

Without treating the water they are directly releasing into the
agriculture irrigation canal. There is no proper drainage system for
shrimp farms.

The farmers are not following bio security measures like Bird scare
net and crab fencing.

Those farmers who are registered with CAA recently, they are not
doing the culture they are given those lands on lease to other farmers.

The supply channels are found to be carrying salt water.

Para 4.9 and 19 of the Guidelines for Regulating Coastal Aquaculture
issued under Chapter II of Coastal Aquaculture Authority Rules, 2005
provides that

4.9 The following guidelines, which are mandatory, should be adopted for

site selection and also to avoid subsequent social and environmental

impacts:
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Mangroves, agricultural lands, saltpan lands, ecologically sensitive
areas like sanctuaries, marine parks, etc., should not be used for

shrimp farming.

Shrimp farms should be located at least 100 m away from any human
settlement in a village / hamlet of less than 500 population and
beyond 300 m from any village / hamlet of over 500 population. For

major towns and heritage areas it should be around 2 km.

All shrimp farms should maintain 100 m distance from the nearest

drinking water sources.

The shrimp farms should not be located across natural drainage

canals / flood drain.

While using common property resources like creeks, canals, sea, etc.,
care should be taken that the farming activity does not interfere with

any other traditional activity such as fishing, etc.

Spacing between adjacent shrimp farms may be location specific. In
smaller farms, at least 20 m distance between two adjacent farms
should be maintained, particularly for allowing easy public access to
the fish landing centers and other common facilities. Depending upon
the size of the farms, a maximum of 100 — 150 m between two farms
could be fixed. In case of better soil texture, the buffer zone for the
estuarine based farms could be 20 -25 m. A gap having a width of 20
m for every 500 m distance in the case of sea based farms and a gap
of 5 m width for every 300 m distance in the case of estuarine based

farms could be provided for easy access.

Larger farms should be set up in clusters with free access provided in

between clusters.

A minimum distance of 50-100 meters shall be maintained between
the nearest agricultural land (depending upon the soil condition),
canal or any other water discharge / drainage source and the shrimp

farm.
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* Water spread area of a farm shall not exceed 60% of the total area of
the land. The rest 40% could be used appropriately for other

purposes. Plantation could be done wherever possible.

* Areas where already a large number of shrimp farms are located
should be avoided. Fresh farms in such areas can be permitted only
after studying the carrying / assimilation capacity of the receiving

water body.

19.0 Protecting the livelihood of various coastal communities:

19.1 Coastal aquaculture, which is now confined mainly to shrimp farming,
is one among the several activities in the coastal area involving the coastal
communities. Much of the social conflicts in coastal areas are due to the
larger demands on the limited resources, resulting in competition amongst
the various stakeholders. There are also instances where through
harmonious use of resources coastal communities have set up excellent

examples of integrated coastal development.

19.2 Badly planned and unregulated operation of shrimp farms, as already
indicated can cause considerable level of avoidable conflicts with the
community and other sectoral activities in the vicinity of the farms. Conflicts
could arise between shrimp farmers and others who either live in the coastal
zone or depend on coastal zone resources for their livelihood, as also
between shrimp farm owners / managers and employees, especially in the
case of larger farms. Some of the more serious inter-sect oral problems
would be addressed in the overall governance and regulation by adopting the

following guidelines:

e Shrimp farm owners / managers should respect the community rights
and needs and in case of any conflicts arising always attempt to solve
the problems in amicable ways for ensuring harmony in the
community and sustainability of the shrimp farms. They should co-
operate with the community and other sectoral users of the coastal
resources, in common efforts for improving environmental conditions

and community welfare.
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Farmers, especially with larger holdings should employ local workers

as far as possible.

Workers should be provided with good working conditions and should

also be trained for their skill up gradation.

Access to the sea front and other common resources to the coastal
communities by the aquaculture units should be ensured. The
interests of the communities and organizations in the area should be

safeguarded.

Care should be taken to see that the natural drainage canals which
are used as water source for aquaculture units are not blocked so as

to avoid flooding of low lying areas and villages.

Stalinization of land and drinking water should be avoided by
providing suitable buffer zones between agricultural land, villages and

shrimp farms.

Use of common property resources like the creeks, canals, etc., should
be carried out in a harmonious manner and the traditional rights of

the coastal communities should not be affected in any way.

To avoid problems of ground water Stalinization, drawal of ground
water is strictly prohibited for shrimp aquaculture. It must be
ensured that piezometers / ground water monitoring bore wells
preferably 4 / ha (along the periphery of the pond) are installed to
monitor salinity ingress. In case of salinity ingress, the Coastal
Aquaculture Authority should ensure immediate closure of the

farms.
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Further suggested that
Suggestions:

1. The drawl of ground water is strictly prohibited and hence the same
shall be enforced accordingly.

2. The Stalinization of water ways (Canal and creeks) and the reservoir
tanks such as Mallam Reservoir need to be corroborated with the
historical data to confirm the salinisation due to shrimp farming.
Action shall be initiated based on the confirmation.

3. The reclamation of lands already brought under shrimp farming is
considered difficult and hence further expansion of shrimp farming

into freshwater agricultural lands shall be prohibited effectively.

IV. Report of Principal, Scientist ( Agro) & Head Saline Water Scheme,
Acharya NG Ranga University, Bapatla (Annexure-VIII)

Paddy is the main crop in Chittamur Mandal of SPSR Nellore District.
The source of Irrigation for Paddy crop is the river Swarnamukhi. The river
water comes to Chittamur Mandal through Royyalakaluva which is a
tributary to Swarnamukhi River. Pulikaluva which is a subchannel of
Royyalakaluva become the main feeding channel of Mallam Irrigation Tank.
This tank is the major source of Irrigation for most of the Paddy farmers.
The other sub channels from Pulikaluva are Yetigattu Kaluva and
Palamadugu drain which also act as direct source of Irrigation to Paddy

crop.

It is observed that some of the Paddy farmers converted their fields
along theses channels into aqua ponds. These farmers are exploiting the
high saline ground water for culturing prawns. After harvesting of the aqua
crop, the high saline water drained into nearby irrigation channels and
polluted the irrigation water with saline water. When the farmers use this
polluted water for irrigation to Paddy crop, it not only decreases the crop
yields but also deteriorates the soil by increasing soil salinity. Continuous
use of high saline water for irrigation makes the soil unfit for growing paddy

crop in long run.
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The salinity of ground water samples using for Aqua ponds varied
between 16-30 dSm-1. The water salinity of Palamadugu drain ( middle )
Pulikaluva ( Near the bridge ), Royyalakaluva ( Near Tagettamma temple),
Mallam tank ( Beginning ) and Mallam Tank ( Middle) is found to be 17.0
Dsm-1, 5.2 dSm-1, 27.0 dSm-1, 8.9 dSm-1 and 10.5 dSm-1 respectively. At
present the water levels in Mallam Tank are very low and almost dried up.

The water levels in irrigation canals are also very low.

Regarding soils, 40 soil samples were collected from different farmers
fields covering Ranganadhapuram, Pittivanipalle, Mallam, Kokkupalem and
Padarthivarikandriga villages of Chittamur Mandal and analyzed for soil
salinity. Out of forty samples, 52.5% samples are non saline ( ECe 0-2 dSm-
1) 20% are slightly saline (ECe 2-4 dSm-1), 17.5% are moderately saline
(ECe 4-8 dSm-1), 5% are strongly saline (ECe 8-16 dSm-1) and 5% are very
strongly saline ( ECe>16 dSm-1). The paddy crop can be grown up to

moderately saline soils. Beyond this, the crop yields will be declined.

Finally the scientist has suggested that the high saline ground water
using for aqua culture should not be drained into irrigation channels. A
separate arrangement by way of laying closed pipeline may be made to
dispose it directly to salt creeks. Already the soils which become saline can
be reclaimed through leaching of salts by using good quality irrigation water.

Saline tolerant varieties of Paddy may be selected for growing paddy corp.

And further reported soil sample analysis report of farmers of

Chittamur Mandal.

Sl
Name of the Village Survey pH | ECe Remarks
No farmers No
Sri Nalajam Ranganadha Slightly saline suitable
1 Srini 1 45-1 7.2 | 3.8 P dd ltivati
rinivasulu puram or paddy cultivation
Sri Saguturu Slightly saline suitable
2 Dayakar Reddy -do- 104-3P | 7.5 1 2.3 | “p; paddy cultivation
Sri Vinnamala Non-saline suitable for
3 Munisekhar Reddy -do- 104-4P | 7.3 ) 1.1 paddy cultivation
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4 | sriPotluru Murali ~do- 78-1 | 6.0 | 0.5 | Non-saline suitable for
paddy cultivation
Sri S.Krishna Non-saline suitable for
5 Reddy ~do- 56-1 621 1.0 paddy cultivation
Smt Potluru Non-saline suitable for
6 Bhargavi ~do- 74-2 64107 paddy cultivation
7 Sri Patrangam Mallam 207-5 57 | 0.8 Non-saline suﬁable for
Subrahmanyam paddy cultivation
Sri Putragunta Slightly saline suitable
8 Ramasubbaiah ~do- 240-3A 1 5.8 | 3.0 ) o) paddy cultivation
Very strongly saline.
9 Smt Maralaku Kokkupalem | 18-5 | 6.9 |23.2 Paddy yields
Chengamma
decreased

V. Report of the Sub Collector, Gudur as well as Supervision Officer of
the constituted committee (Annexure-IX)

As explained supra before communicating of orders by the Hon’ble
National Green Tribunal, Chennai, in order to redress the grievances of the
paddy farmers, as per the proceedings of the District Collector, SPSR Nellore
vide proceedings No. Rc1053/D/2019 Dt:3-7-2019 a field level joint
inspection enquiry has been conducted at different levels i.e., at Village,
Mandal Level and as per as Division Level concerned the Sub Collector,
Gudur appointed a committee, comprising of Deputy Inspector of Surveyor,
EE Irrigation, EE Electrical, Asst. Director Agriculture, EE Pollution Control
Board as members of the committee and Asst. Director of Fisheries as
convener of the committee. The committee has conducted physical
inspection on brackish water aqua culture ponds existing in Pittivanipalli,
Raganadhapuram and PadrthivariKandriga Villages of Chittamur Mandal.
Muttemabaka and Thirumuru Village of Vakadu Mandal and Karlapudi
Village of Kota Mandal to ascertain the facts about the allegations raised by
the farmers of Mallam Irrigation Tank and to assess the groundwater status

in those villages.
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The committee has studied about the allegation laid by the certain
petitioners regarding the aforesaid villages on the base of primary as well as
secondary data. For collection of primary data 10% of sample has been

selected randomly.

The data compiled in the table No.3.1 by the Assistant Director of
Fisheries, Gudur Division. The table No.3.1 which states the particulars of
the brackish water aqua culture in Chittamur, Kota and Vakadu Mandals in

Gudur Division, SPSR Nellore District (Annexure-X).

The table Ascertains that in Chittamur Mandal there are three villages
i.e., Pittivanipalli, PadamatiKandriga and Ranganadhapuram consisting of
166 farmers of aqua culture 126 are lease holders the remaining are owners
of the land out 126 lease holders of the Mandal 108 farmers are doing
unauthorized cultivation of aqua culture. The remaining 18 are cultivating
authorizedly. The total extension of the area of aqua culture is 178.35
Hectors in which 130.57 Hectors of land is being cultivated on leased base.
The remaining 47.78 is being formed by the owners of the land. Out of
130.57 Hectors maximum extent of land in the division is under
unauthorized cultivation. It equals to 109.38 Hectors. It accounts for
83.77%. The remaining just 32.19 Hectors are being cultivated by owners
but unauthorized. Out of 47.78 Hectors in the Chittamur Mandal in which
32.19 Hectors of land is being cultivated on unauthorized. It accounts for

67.37 %.

In Kota Mandal there is only one village ie., Karlapudi in which 58
farmers are being cultivated aqua culture in the extent of 91.134 Hectors.
Out of this 41.164 Hectors of land is being cultivated on lease. The
remaining 49.97 Hectors are being cultivated by the owners of land. The
shrimp cultivation in the leased land in the extent of 41.16 Hectors in which
31.16 Hectors of land is unauthorized. It accounts for 75.70% and the

remaining 9.67 Hectors of land is authorized.
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In Vakadu Mandal there are two villages ie., Muttembaka and
Tirumuru in which 309 farmers are cultivating in the extent of 262.19
Hectors. Out of this 161.74 Hectors of land is being cultivated by lease
holders. The remaining 101.17 Hectors are being cultivated by the owners.
Out of 262.19 Hectors in which 247.37 Hectors are unauthorized. It
accounts for 94.09%. The remaining 5.91% of land is being cultivated

authentically.

In aggregate 532.39 Hectors of land is being cultivated by 533 farmers
in the three Mandals. Out 532.39 Hectors of land 333.47 Hectors of land is
being cultivated by 367 lease holders. Out of 532.39 Hectors 302.27 Hectors
are being cultivated by 343 leaseholders but the cultivation is unauthorized
and 158.13 Hectors though cultivated by 132 owners but the cultivation is
also unauthorized. The unauthorized cultivation of brackish water shrimp

culture has occupied 86.43 % to the total extent of land of 532.39 Hectors.

However the table concludes that majority of the land in which the

shrimp culture is being cultivated is under unauthorized.
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TABLE NO.3.1
Statement showing the particulars of the Survey on Brackish water Aqua farmers existing with Chittamur, Kota and Vakadu Mandal,
SPSR Nellore District

Authorized Unauthorized Total extent in Ha
No of Total No of No of Lease Holder Owners Lease Holder Owners Lease Holder Owners
Sl. | Name of the farm extent ond Bore
No Mandal . p Well
ers in (Ha) s S
No of | Exte | No of | Exten | No of No of | Exte | No of No of | Exten
. . Extent . Extent .
Farm | ntin | Farm tin Farme | . Farm | ntin | Farm . Farme tin
in Ha in Ha
ers Ha ers Ha rs ers Ha ers rs Ha
1 Chittamur 166 178.35 288 80 18 21.18 14 15.6 108 109.39 26 32.19 126 130.57 40 47.78
2 Kota 58 91.134 142 44 6 10 7 9.67 19 31.16 26 40.3 25 41.164 33 49.97
3 Vakadu 309 262.91 413 195 0 0 13 15.53 216 161.73 80 85.64 216 161.74 93 101.17
TOTAL 533 532.39 843 319 24 31.18 34 40.80 343 302.28 132 158.1 367 333.47 166 198.92

Source: Field data by AD Fisheries
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TABLE NO.3.2

Statement showing the particulars of the Survey on Brackish water Aqua farmers existing with Chittamur, Kota and Vakadu Mandal,
SPSR Nellore District

° — . Authorized Unauthorized Total extent in Ha
) 3 < ®
8 g 0 E —
= o [ n (]
o i = g E g % Lease Owners Lease Owners Lease Holder Owners
Z < & :@: g a, B Holder Holder
% “ b e % T | M @
) 5 1) A Y
(5] o G —~
g Q 2 = z | 2 o 2= ol 8 o | & o | & o| g g
5 g o 238 2438 28 |B8 2o |BY| 2a [BE| 24 |BE 24 5
Z = | ogom og o T og o T og o T og o 'T oé o 'T 27
Z 8 & Z d % Z j Z 1 Z j Z 3|
= om SR fx, &) € &) [ &) e &)
15 Nos
1| Pittivanipalli | Chittamur | 98 | 7838 | 147 | 35 | 8 | 1004 | 10 | 771 | 66 | 5333 | 14 7.3 74 | 6337 | 24 | 1501 are
Unauth
orized
2 Padarth.lvan Chittamur | 28 | 2793 | 43 | 20 | 10 | 11.14 | 1 0.60 16 15.49 1 0.70 26 26.63 2 1.30
kandriga
3 Ranganifhapura Chittamur | 40 72.04 98 25 0 0 3 7.29 26 40.57 11 24.19 26 40.57 14 31.47
4 Karlapudi Kota 58 | 91.134 | 142 | 44 | 6 10 7 9.67 19 31.16 26 40.30 25 41.164 | 33 49.97
S Muttembaka Vakdu 96 92.93 | 155 | 75 0 0 1 3.20 42 25.23 53 64.32 42 25.23 54 67.52
6 Tirumuru Vakdu 213 | 169.98 | 258 | 120 | © 0 12 | 12.33 | 174 136.5 27 21.32 174 136.51 39 33.65
TOTAL 533 | 532.39 | 843 | 319 | 24 | 31.18 | 34 | 40.80 | 343 | 302.28 | 132 | 158.13 | 367 | 333.47 | 166 | 198.92

Source : Field data by AD Fisheries
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The table No.3.2 shows particulars of brackish water aqua culture in
village wise. The total extent of the land in chittamuru Mandal is 178.35
Hectors (As per table No.3.1) in which 78.38 Hectors of land is cultivated by
98 farmers of Pittivanipalli Village. In these 67.37 Hectors are being
cultivated on leased base. The remaining 15.01 Hectors cultivated by owners
of the land. Out of 78.38 Hectors in which 53.33 Hectors of land is
unauthorized. It accounts for 77.35%. The remaining 17.77 Hectors are

being cultivated authentically. It accounts for 22.65%.

In Padartivani kandriga village of Chittamur Mandal the total extent of
land in which 28 farmers are using for brackish water aqua culture is 27.93
Hectors. Out of these 16.19 Hectors of land is being used for brackish aqua
culture but unauthorized and given to lease. It accounts for 58%. The
remaining 42 hectors are being cultivated authentically. The remaining just
0.7 Hectors are under owners. However in Padartivarikandriga most of the
land which is used for aqua farming is in the hands of unauthorized lease
holders.

In Ranganadapuram Village of Chittamur Mandal the total extent of
land under brackish water aqua culture is 72.04 Hectors in which 40.57
Hectors are under unauthorized lease holders and the remaining 24.19
Hectors of land is being used for brackish aqua culture by unauthorized
owners. The total unauthorized land under brackish water culture in

Rangadapuram of Chittamur Mandal is 64.76 Hectors. It accounts for 90 %

The brackish aqua culture spread over in 91.134 hectors in Karlapudi
Village of Kota Mandal. Out of the total extent under brackish water aqua
culture 31.16 Hectors of land exists in the hands of unauthorized lease
holders of aqua farmers. The remaining 40.3 is being cultivated by 26
owners of the aqua farmers. The total authorized cultivation extended in
71.46 hectors out of 91.134.1t accounts for 78.41%. The remaining 19.774

Hectors of land are being cultivated authentically.
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In Muttembaka Village of Vakadu Mandal, the brackish water culture
spread over 92.93 hectorsin which 25.23 Hectors of land is being used for
brackish water aqua culture on lease basis and remaining 67.52 Hectors of
land is used by owners for brackish water aqua culture. Out of 92.93
Hectors 25.23 Hectors is being cultivated by 42 unauthorized lease holders
and 64.32 Hectors of land is cultivated by 53 unauthorized farmers of the
own land. Therefore, the total unauthorized land out of 92.93 Hectors is

89.55 Hectors it accounts for 96.35 per cent.

In Tirumuru Village of Vakadu Mandal the total extent under brackish
water aqua culture is 269.98 Hectors. Out of the total extent 136.51 Hectors
are being farmed on lease and the remaining 33.65 Hectors are being
cultivated by 39 land owners. Out of the total extent i.e., 269.98 Hectors
136.50 Hectors of land is being used for the culture by 176 unauthorized
lease holders and 21.32 Hectors of land is being cultivated by 27 farmers
but unauthorized. The total extent of land under unauthorized cultivation of
brackish water aqua culture is 157.82 Hectors it accounts for 58.46%.
However, in overall the percentage of unauthorized cultivation has

dominated.

The brackish agqua water culture under the area of various ownership

The inspecting committee has observed during its physical inspection
in PadartivariKandriga, Pittivanipalli, Ranganadapuram of Chittamur
Mandal and Karlapudi Village of Kota Mandal and Tirumuru, Muttembaka

Village of Vakadu Mandal. The observations as follows:

The table 3.3 ascertains that there are 289 shrimp ponds in
Chittamur Mandal. Out of these 43 ponds exist in Padartivarikandriga, 148
are in Pittivanipalli and the remaining 98 ponds have been located in
Ranganadapuram for an extent of 441.85 hectors. Out of these 69.02
Hectors of land is there in the Padartivarikandriga in which 48.99 Hectors of
land is recorded as Patta land and 17.99 Hectors of land is Assigned land
and the remaining 2.04 Hectors belong to the Government that have been

encroached for Shrimp culture in the village.
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Table No.3.3
The area of brackish aqua water culture under various ownership
(Annexure-XI)

. . Government
S1.No | Mandal Village Shrimp Total Patta | Assigned CJFS land
ponds extent land land
encroached
Padartivarikandriga 43 69.02 48.99 17.99 0 2.04
1 Chittamur Pittivanipalli 148 194.89 84.5 76.69 0] 33.7
Ranganadapuram 98 177.94 55.57 101.91 0 20.46
TOTAL 289 441.85 | 189.06 | 196.59 o 56.2
2 Kota Karlapudi 142 231.47 | 140.22 81.77 0] 9.48
TOTAL 142 231.47 | 140.22 | 81.77 o 9.48
Tirumuru 258 424.9 386.97 0 22.00 15.93
3 Vakadu
Muttembaka 158 232.19 | 168.11 0 56.50 7.58
TOTAL 416 657.09 | 555.08 o 78.50 23.51
Grand Total 847 1330.41 | 884.36 | 278.36 | 78.50 89.19

Source: Field data Collected by Dy.Inspector of Survey, Gudur

In the village of Pittivanipalli in Chittamur Mandal 148 Shrimp ponds
spread over 194.89 hectors in which Patta land is 84.50 Hectors and the
Assigned land under cultivation of Shrimp culture in the village is
recognized in the extent of 76.69 Hectors. A noteworthy point here is 33.70
Hectors of the Government land has been encroached and being cultivated
for Shrimp culture in the village. This is the highest encroachment area in

the Mandal.

In the village of Ranganadapuram in the Mandal of Chittamur 98
Shrimp ponds out of 289 are there in the village. The total extent of shrimp
culture in the village is 177.94 hectors. Out of these 55.57 Hectors are
noticed under Patta land and the 101.91 Hectors of land is recognized as
Assigned. The remaining 20.46 Hectors of Government land has been
encroached for the culture. The total encroachment of the Government land

in the Mandal is 56.20 Hectors.

In Karlapudi Village of Kota Mandal which is only village in the
Mandal there is 231.47 Hectors of land is being used for brackish water
Shrimp culture in 142 Shrimp ponds. The total Patta land under brackish
water Shrimp in the village is 140.22 Hectors. The Assignment land under
the culture in the village is 81.77 Hectors. There is 9.48 Hectors of the

Government land has been encroached for cultivation of Shrimp culture.
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There are two village of Vakadu Mandal. The 416 Shrimp ponds
spread over 657.09 Hectors in the Mandal. Out of these 424.90 Hectors of
land is used for Shrimp culture by 258 Shrimp ponds in Thirumuru village.
Out of these 386.97 Hectors are Patta. There is no Assigned land is
recognized under the cultivation of Shrimp culture in the Village. But 22.00
Hectors of land is recognized under CJFS land which is being used for
Shrimp farming. The encroachment of Government land is also found that
used for Shrimp farming in the Village of Tirumuru. The encroachment of
Government land has been recognized as 15.93 Hectors. In Muttembaka
Village there are 158 Shrimp ponds in the extent of 232.19 Hectors. Out of
these the Patta land is 168.11 hectors. No Assigned land is found under
Shrimp culture in the village. The extent of 56.50 extent of CJFs land is
being used for farming of aqua culture in the village. The encroachment of
Government land of 7.58 Hectors has been found under Shrimp culture in
the Village. However, the total encroachment Government land in the village

is 23.51 hectors.

Quality of water in various Mandals (Annexure-XII)

The table No.3.4 shows the quality details of Ground Water sample
collected from Mandals of Vakadu, Kota and Chittamur. The sample that
collected from Muttambaka Village of Vakadu Mandal relating to depth of
well is an average of 120 feet. The Shrimp farmers used SPHP Submersible
motors for lifting of water @ 10000-12000 LPH. The value of Electrical
conductivity in the sample is 2056 us/cm and 2062 us/cm. According to
the classification the Electrical conductivity value lies between 2000-3000
us/cm indicates highly saline and fall doubtful. The Electrical conductivity
in the sample that collected in Muttembaka village is more than BIS
standards the total dissolved solids in the sample are 1029 PPM and 1030

PPM respectively. The authority remarks the area under doubtful.
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Classification of Irrigation Water based on Electrical

Conductivity
( BIS Standards )
Type of Water Classification Electrical Conductivity
(us/cm)
Low Saline Excellent 100-250
Medium Good 250-750
Saline Permissible 750-2000
Highly Saline Doubtful 2000-3000
Very Highly Unsuitable >3000
Saline

39
Table No.3.4
Quality of water in various Mandals
s1 ]?Ieg)itc Elecicrlca Total
. . Name of the Yield Mode of . | Dissolved
N Village Mandal Beneficiary Well in LPH lift con('iuctl Solids Remarks
in vity
o PPM
Feet us/cm
. 10000- 5 HP
1 | Muttembaka Vakadu N. Rangaiah 120 12000 Sub 2056 1029 Doubtful
. 11000- 5 HP
2 | Muttembaka Vakadu Mani Reddy 120 13000 Sub 2062 1030 Doubtful
Unsuitable
3| Tirumuru | Vakadu N. Balaji 90 | 13000~ TSHP | 5466 2733 for
16000 Sub o
Irrigation
Hand pump
4 Tirumuru Vakadu Temple 20 0 Manual 1100 550 Doubtful
Premises
Unsuitable
. 10000- SHP
S Karlapudi Kota P. Prandamaya 90 13000 Sub 5466 2800 ' for'
Irrigation
Handpump
6 Karlapudi Kota Temple 20 0 Manual 1114 557 Doubtful
Premises
Unsuitable
7 | Pittivanipalle | Chittamur | M. Satish 130 | 100001 5 HP 4640 2320 for
12000 Sub o
Irrigation
Padarthivari Unsuitable
8 v Chittamur Krishna 150 0 0 4650 2400 for
Kandriga Lo
Irrigation
NOTE

Source: Field data Collected by Dy.Director, Ground Water & Water Audit

Dept, Nellore.

The two samples collected from the village namely Tirumuru in the

same Mandal i.e., Vakadu indicate the values of Electrical conductivity in

the samples of two are 5466 us/cm and 1100 us/cm respectively. The depth

of well in the first sample indicates 90 feet and in the second sample 20 feet.

The mode of lifting of water from bore well is motor pump with 7.5 HP

Submersible. It is 15000-16000 LPH. Manual mode of lifting is adopted in

the second sample which indicates the depth of well is 20 feet. There are two

samples collected from the village of Karlapudi in Kota Mandal. The depth of
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first sample and second sample is as similar as two samples of Tirumuru.
The yield of water is 10000-13000 Iph of 5 HP Submersible motor. The
Electrical conductivity in the first sample of Karlapudi indicates 5466 us/cm
resulted the water in the area is unsuitable for irrigation. Though manual
system has been adopted for lifting of water in the second sample the
Electric conductivity is 1114 us/cm. Hence it falls under doubtful. The test
result of total dissolved solids (TDS) in the first sample is 2866 PPM and the
second it is 557 PPM. Finally, the sample was collected from each village
namely Pittivanipalli and Padartivarikandriga in the Mandal of Chittamur.
The depth of well in Pittivanipalli is 130 feet where as in Padartivarikandriga
it is 150 feet. The Electrical conductivity in Pittivanipalli is 4640 us/cm and
the total dissolved solids in the sample is found 2320 PPM, in the case of
Padarthivarikandriga the Electrical conductivity is 4650 us/cm and the total
dissolved solids in the sample of the village is 2400 us/cm. The two samples

confirmed that the water is unsuitable for Irrigation as per BIS standards.

Source of Water for farming of Shrimp culture in Chittamur, Kota and
Vakadu Mandals

Table No.3.5 (Annexure-X).

Name of the No of Total No of No of
S1.No . Extent
Mandal Villages (Ha) borewells | ponds
1 Chittamur 3 178.35 80 288
2 Kota 1 91.134 44 142
3 Vakadu 2 262.91 195 413
TOTAL 6 532.394 319 843

Source: Field data Collected by Assistant Director, Fisheries, Gudur

The table shows that there are 319 bore wells in 6 villages of 3
Mandals. The 319 bore wells supply water to 843 farms which spread over
532.39 hectors. Out of 319 there are 80 bore wells in Chittamur Mandal.
These bore wells discharge water to 288 Shrimp farms that spread over in

extent of 178.35 hectors.

In Kota Mandal 142 ponds having the extent of 91.134 Hectors
depend on 44 bore wells for water. In two villages of Vakadu mandal 413

Shrimp ponds that extent in 262.91 hectors depend on 195 bore wells.
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Variation in Electrical connections in various Mandals
(Annexure-XIII)

During the physical inspection of the committee the following things

were found.

Table No.3.6
Variations in Electrical connections in Pittuvanipalli village in
Chittamuru Mandal.

Sl.No.

Year of
Release

released

Survey
No.matched

Survey No.
notmatched

Sanctioned Survey No. not
available

2003

2004

2005

2006

2007

2009

2010

2011

~lalu=|o|w|N|—|0o

O |00 (N |0V U |WIN|—

2012

10 2013

11 2014

12 2015

13 2017

3

14 2018

1

15 2019

Olo(B|=|=|= NS v = |0 |w|N|—| 0w

4

Total 73

9

N
mcncn@»—*»—*»—*-b

38

Source: Southern Distribution Company of AP Limited

The table confined to Pittuvanipalli Village of Chittamur Manadal. The

table shows that 73 connections were released during the period from 2003

to 2019 in the village. Out of 73 released connections 26 connections are not

matched with sanctioned survey numbers and the survey numbers of 38

connections are not available. Just 09 connections out of 73 are matched

with sanctioned survey numbers.

Table No.3.7
Variations in Electrical connections in Ranganathapuram village in
Chittamur Mandal

Sanctioned
Survey No.
Year of Survey No. Survey not
Sl.No. Release released | matched No.notmatched | available

I 2004 2 2

2 2011 2 2

3 2012 1 2

4 2014 2 2

5 2016 2 2

6 2017 9 4 5

7 2018 2 2

Total 21 10 7 4

Source: Southern Distribution Company of AP Limited
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In Ranganathapuram of same Mandal i.e., Vakadu 21 connections
were released during the period from 2004 and 2011 to 2018. The situation
regarding released connections with survey numbers is better than
Pittuvanipalli Village. Out of 21 connections 10 are matched with sanctioned
survey numbers, 07 are not matched with sanctioned survey numbers and

the survey numbers of 04 connections are not available.

Table No.3.8

Variations in Electrical connections in Muttambaka Village in
Vakadu Mandal

Sanctioned
Year of Surve Surve Survey No.
Sl.No. Release released No.matcilled No.notmatyched noB;
available
1 1999 3 3
2 2001 2 2
3 2002 I 1
4 2003 2 2
5 2004 1 I
6 2006 2 2
7 2007 5 5
8 2010 3 3
9 2011 16 16
10 201 8 2 1 1
11 2019 11 6 5
Total 48 7 5 36

Source: Southern Distribution Company of AP Limited

It is realized from the table No. 3.8 that 48 connections were released
in Muttambaka village of Vakadu Mandal during the period from 1999 to
2019. Out of these, just 07 connections are matched with the sanctioned
survey numbers. The number related to not match with survey number is
05. A noteworthy point is here is the sanctioned survey number that not

available is at considerable level. It accounts for 36 out of 48 connections.
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Table No.3.9

Variations in electrical connections in Tirumuru Village in
Vakadu Mandal

Survey Sanctioned
Sl.No. Year of released Survey No. No.not Survey No.
Release matched not
matched .
available
I 2011 2 2
2 2012 1 1
3 2014 2 2
4 2017 37 22 14 I
5 201 8 40 35 3 2
6 2019 3 3

Total 85 60 17 8

Source: Southern Distribution Company of AP Limited

In Tirumuru village in the same Mandal 85 connections were released
from 2011 to 2019. The sanctioned connections which matched with survey
numbers are comparatively much better than the connections of other
villages. It is found that 60 connections out of 85. The number related to not
match connections is 17 and the not available connections are at
considerable low that is 08.

Table No.3.10

Variations in Electrical connections in Karlapudi Village in
Kota Mandal

Survey Survey Sanctioned
Sl.No. Year of Released No. No.not Survey No.
Release not
matched matched .
available
I 2001 4 4
2 2011 20 1 1 18
3 2012 6 1 5
4 2014 7 6 1
5 2015 2 1 1
6 2016 2 2
7 2017 7 3 2 2
8 2020 3 3
Total 51 5 20 26

Source: Southern Distribution Company of AP Limited
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The table No. 3.10 shows that the southern Distribution Company A.P
Limited sanctioned 51 connections in the village of Karlapudi of Kota
Mandal. The committee found in its physical inspection that out 51 released
connections 20 connections are not matched with survey numbers and 26
sanctioned survey numbers are not available. A pitiable thing is just 05
connections are matched with survey numbers in the village.

Analysis of Soils in various villages of Chittamur, Kota and
Vakadu Mandals (Annexure-XIV).

Table No.3.11

Analysis of Soils in various villages of Chittamur, Kota and
Vakadu Mandals

PH Value
Name of
SL.No the Moderately | Moderate Slightly | High | Slightly
Mandal Alkaline acidic Neutral acidic | acidic | Alkaline Total
1 Chittamur 2 5 7 12 4 1 31
2 Kota - 2 - 2 - 2 6
3 Vakadu 6 - 1 3 - 2 12

Source: Assistant Director of Agriculture, Naidupet

The department of Agriculture collected samples in the three Mandals
namely Chittamur, Kota and Vakadu and compiled. The values of PH in the
soils of the three Mandals are shown by the table No.3.11. The PH value in
the sample soil of 31 which were collected that out of these the soils of
2 farmers’ land having moderate alkaline, in the lands of 5 farmers the soil
belong to moderate acidic, 7 belong to neutral 12 having slightly acidic and

4 having high acidic and one having slight alkaline.

In Kota the sample soil collected from the lands of 6 farmers. Out of
these the soils belong to 2 farmers having moderate acidic, 2 samples are
slightly acidic another sample 2 belong to slightly alkaline. In Mandal of
Vakadu sample soil was collected from the lands of 12 farmers. Out of these
6 samples have indicated modern alkaline one is neutral 3 are slightly acidic
and one is slightly alkaline. In grand total out of 49 farmers’ lands samples
8 have indicated modern alkaline, 7 having modern acidic, 8 are neutral,
17 having slightly acidic and 4 having high acidic and 5 having slightly

alkaline.
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Impact of brackish water Shrimp culture on Agriculture and
Environment

The main stem of Indian Economy is agriculture that’s why Indian
Economy is called agrarian Economy. The State of Andhra Pradesh no doubt
it is also agrarian economy. As per the 2011 census more than 60% of the
people depend on agriculture. Agriculture is the only supplier of food.
Nobody can deny that the development of Industrial Sector and Tertiary
Sector depend on the development of Agriculture. Hence the development of
Agriculture should be sustainable for the socioeconomic development of the

people.

The soil quality in Chittamur, Vakadu and Kota Mandals

Table No.3.12
The soil quality in Chittamur, Vakadu and Kota Mandals

Average
Name of PH progluct1v1ty(
quintal per Crop
S1.No the based lit
Mandal Present acre base quality
on EC
value .
experiments)
1 Chittamur 5.3 8.2 25.55 Average
2 Vakadu 6.3 -8.3 25.20 Average
3 Kota 5.7-7.4 24.63 Average

Source: Department of Agriculture

The table indicates the impact of soil quality on Agriculture
production and crop quality. The PH value exists in the soil in the sample of
Chittamur Mandal identified between the ranges of 5.3 — 8.2. The impact is
adverse on Agriculture productivity. The average productivity in the Mandal
is 25.55 qui/acre. The quality of crop is average in the Mandal. The PH
value in the sample soil in the Mandal of Vakadu is found between the
values of 6.3-8.3. Due to this PH value the average productivity in
agricultural produce is recorded as 25.20qui/acre. The quality of crop is
also average. In Kota Mandal the PH value in the sample soil lies between
the range 5.7 and7.4. The productivity in the Mandal is 24.63qui/acre. The

quality of crop is so average.
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Assessment of loss of income of the agricultural farmers:-

We need the data that related to before and after the adoption of
shrimp culture in agricultural fields for estimating the loss of income of the
farmers due to conversion of agricultural lands into aqua culture. But, even
though the absence after data it can be possible to estimate the production
during the period in which agriculture crops were replaced by farming of
shrimp culture by employing of simple regression technique. The formula is

given below

Y =a+ bx+5E
¥ = estimated production, SE =ve2/n-2

x = year and SE = standard error
a = intercept and b = rate of change

But the estimated value of the loss of income of the farmers may not be
accurate as the time series data which is available that may not fit for
estimating agricultural production. In spite of the time series data can
estimate future production while assuming all factors are unchanged or in
constant trend. But literally various factors influence the Agricultural
production. Though there is an increasing trend in agricultural production it
cannot be continued forever. In fact we can find constant and diminishing
returns in addition to increasing returns in agriculture. It is a common
phenomenon in the Agriculture. Hence, the average production may be
suitable for estimating the loss of income of the farmers in the study area.
Hence, the committee has estimated the loss of income of the farmers in the
study area with help of average production which had been calculated with

available data from 2005 to 2013.
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Estimation of production in the study area
Table No. 3.13
Production of paddy in Pittivanipalli of Chittimur Mandal

Production= quintal/ per acre per year

Year Production
2005 26.38
2006 24.10
2007 22.15
2008 19.60
2009 21.80
2010 23.80
2011 27.30
2012 26.70
2013 27.10

Source: statistical dept,
Average = 24.33 Quintal/per acre per year.
Table No. 3.14

The production of paddy in Ranganathapuram in Chittamur Mandal

Production= quintal/ per acre per year

Year Production
2005 27.49
2006 24.32
2007 22.90
2008 22.40
2009 24.50
2010 28.50
2011 29.10
2012 28.60
2013 27.55

Source: statistical dept,

Average = 26.15 Quintal/per acre per year.
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Table No.3.15
Production of paddy in Padarthavari Kandriga in Chittamur Mandal
Production= quintal/ per acre per year

Year Production
2005 25.58
2006 24.10
2007 22.70
2008 20.10
2009 19.80
2010 22.40
2011 24.50
2012 23.60
2013 23.40

Source: statistical dept,
Average = 22.91 Quintal/per acre per year.

Table No.3.16
Production of paddy in Karlapudi Village in Kota Mandal

Production= quintal/ per acre per year

Year Production
2005 42.50
2006 43.00
2007 44.00
2008 42.50
2009 43.00
2010 42.50
2011 43.20
2012 43.50
2013 42.00

Source: statistical dept,

Average = 42.91 Quintal/per acre per year
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Table No.3.17
Production of paddy in Muttembaka Village in Vakadu Mandal

Production= quintal/ per acre per year

Year Production
2005 23.58
2006 24.10
2007 22.10
2008 21.10
2009 19.20
2010 23.40
2011 23.50
2012 24.60
2013 22.40

Source: statistical dept,
Average = 22.66 Quintal/per acre per year

Table No.3.18

Production of paddy in Tirumuru Village in Vakadu Mandal

Production= quintal/ per acre per year

Year Production
2005 33..45
2006 32.45
2007 31.5
2008 32.45
2009 31.45
2010 31
2011 32.5
2012 30.5
2013 30.7

Source: statistical dept,

Average = 31.63 Quintal/per acre per year
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Table No.3.19

Production of Groundnut in Karlapudi Village in Kota Mandal

Production= quintal/ per acre per year

Year Production
2005 22.00
2006 22.00
2007 22.00
2008 22.00
2009 22.00
2010 22.00
2011 22.00
2012 22.00
2013 22.00

Source: statistical dept,

Average = 22.00 Quintal/per acre per year

The committee has observed keenly on the matter of the loss of income
what the farmers have claimed in the Hour able National Green Tribunal,
Chennai. The committee has arrived at conclusion that the cost of
production should be deducted from the average production in money terms
for finding the loss of income. Hence, the following formula can find the loss

of income of the agricultural farmers in the study area.

Loss of income = average production x average price — average cost of

production.

Note: average price can be calculated that prices of the calculated period/

no. of years.
The above formula is explained below mathematically

Li= A*p-ci

n n

= A= Zpi, ER Z yvi—C (i=123,...n)

=1 i=1
Here, A indicates average production, p indicates price (MSP) and y indicates

year and C average cost of production
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The Year wise minimum support price is shown below
Table No.3.20

Minimum support price of paddy from 2013-14 to 2019-20

(MSP in Rs.)
S1. NO. year MSP
1 2013-14 1310
2 2014-15 1360
3 2015-16 1410
4 2016-17 1470
5 2017-18 1550
6 2018-19 1750
7 2019-20 1815

Source: Source: Dept of Agriculture and Co-Operation, Ministry of
Agriculture, Government of India.
Average MSP of paddy=Rs.1523.57 rounded to Rs.1524
Loss of income of the farmers is shown below
Table No.3.21

Village wise loss of income of the farmers per acre per year

g ‘s %’ v 3 ) 3 :é b
° 3 o = g0 & ) k3 - R
£ T g5 gg £y 25| 558 gg 3§§€
s 83 s 8|58 > T 88 o9 ° Q8| Qg >
SL.NO. Z s = zS|<adal| «8| =8| = 3ag SE | S ERd
g:ltlli"am 24.33 | 1524 | 37079 | 19000 | 18079 | 126553
Chittamur | X@nganath | oo o | 1504 | 30853 | 19000 | 20853 | 149971
puram
Padarthivani | , o | 1504 | 34915 | 19000 | 15915 | 111403
1 kandriga
Vakada | Muttembaka | 22.66 | 1524 | 34534 | 19000 | 15534 | 108738
2 Tirumuru 31.63 | 1524 | 48204 | 19000 | 29204 | 204428
3 | Kota Karlapudi | 42.91 | 1524 | 65395 | 19000 | 46395 | 324765

Source: Calculated by formula
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As per the above table it is clear that an amount of Rs.126553/- loss
had been occurred in Pittivanipalli Village & an amount of Rs.145971/- loss
had been occurred in Ranganadhapuram Village and an amount of
Rs.111405/- loss is occurred in Padarthivani Kandriga Village of Chittamur
Mandal to the Paddy farmers for the past 7 years.

Regarding Vakadu Mandal, an amount of Rs.108738/- loss had been
occurred in Muttembaka Village & an amount of Rs.204428/- loss had been

occurred in Tirumuru Village to the Paddy farmers for the past 7 years.

Where as for Karlapudi Village of Kota Mandal an amount of
Rs.324765/- loss had been occurred to the Paddy farmers for the past 7

years.

Loss of income from groundnut also is calculated below as same formula
as above. The average production of groundnut is 22.00 quintal per acre per
year. The groundnut crop is being cultivated in Karlapudi village of Kota

Mandal.
Table No.3.22

Minimum support price of Groundnut from 2013-14 to 2019-20

(MSP in Rs.)
Sl. NO. year MSP
1 2013-14 4000
2 2014-15 4000
3 2015-16 4030
4 2016-17 4220
5 2017-18 4450
6 2018-19 4890
7 2019-20 5100

Source: Dept of Agriculture and Co-Operation, Ministry of
Agriculture, Government of India.
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Table No.3.23

Loss of income of groundnut farmers in Karlapudi village
of Kota Mandal

(Income in Rs./per acre per year)

Yo

o o : EIE o

< < = g = S8 wd

'O o, o 'O [ <] hq—

G kS o B o g B S5 g
0 o & & 5 & =3 S |8 >0 o
E E E o] = g bt © c T + 2B I O
SL 3 S g = S 4 515283 812 52 o
NO. zZ = Z 5 < o < E | B a0 QL
1 Kota | Karlapudi | 22.00 4384 | 96448 | 40000 | 56448 | 395136

Source: Calculated by formula

An amount of Rs.395136/- loss had been occurred to the farmers of

Groundnut for the past 7 years.
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Impact of Shrimp farming on Pollution of supply channels
( Source : Irrigation Department) (Annexure-XVI).

The river Swarnamukhi is an east flowing river. It grows at an attitude
of 300 mtrs in the Eastern Ghat ranges near Pakala village in Chittoor
District of Andhra Pradesh at 13928’ N and 79909’ E. It runs for a length of
130 Km and finally joins into the Bay of Bengal near Pamanji Village of
Vakadu Mandal. Tsallakaluva & Royyalakaluva both are tributaries to
Swarnamukhi River. Tsallakaluva a branch of Swarnamukhi takes off at left
from Swarnamukhi River at Gudali Village in Kota Mandal. Tsallakaluva
runs completely in Kota Mandal until it joins in SwarnamukhiRiver near
GovindaPalli Village of Kota Mandal. Kota Anicut & Jarugumalli Anicut are
constructed across Tsallakaluva to Irrigate an ayacut of 8000 acres in Kota
Mandal. RoyyalaKaluva a branch of Swarnamukhi river takes off at right
from Swarnamukhi river near Vemuguntapalem village in Naidupeta
Mandal. Royyalakaluva runs in Naidupeta ,Vakadu & Chittamur Mandals
and finally joins in the Salt creeks near Raviguntapalem Village of Vakadu
Mandal. Mallam Anicut is a Minor Irrigation Scheme constructed across
Royyalakaluva, the Mallam tank supply channel called as Puli kaluva by the
locals takes off left from Mallam Anicut near Eswarvaka Village of Chittamur
Mandal. Puli Kaluva is the feeder channel to Mallam Minor Irrigation tank in
Chittamur Mandal & ThirumuruMinor Irrigation tank in Vakadu Mandal.
The Channel was designed to carry a discharge of 150 cusecs and to irrigate
an ayacut of 3238 acres. Yetigattu Kaluva which takes off at right of Mallam
tank supply channel (Puli Kaluva) near Muttembaka Bridge is a direct feeder
channel to the Agriculture fields in Pittuvanipalli, Padarthivarikandriga &
Ranghanadhapuram Villages in Chittamur Mandal. Palamaduguvagu is a
Drain that carries excess flood water from Mallam tank Supply Channel. All

these Channels carry fresh water during Monsoon periods.

Further it is said that around 2000 farmers of 13 Revenue Villages
1. Mallam 2. Pallamparthy 3. JalaPaddiGramam 4. Kokkupalems5.
Kothapalem 6. Gollapalem 7. Pothunayinapalli 8. Mangalavaripalli
9. Putra Gunta 10. Vadlavanipalli 11. DevuniKandriga 12. Gangupalem and
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Mukkidipalem are irrigating 6472 acres of land based on the Water in
Mallam tank. Mallam tank supply Channel/ PuliKaluva is the only source
of water supply to Mallam tank. The farmers of 3 Revenue Villages
1.PittuvaniPalli 2.PadarthivariKandriga and Ranghanadhapuram are
cultivating their crops by lifting water from the Channels Yetigattu Kaluva,
Palamadugu Drain & Royyala Kaluva . Karlapudi tank in Karlapudi village of
Kota Mandal is a Minor Irrigation tank having a registered ayacut of 396
acres out of which 70 acres is converted from Agriculture to Aquaculture
and an un-registered ayacut of 230 acres in Karlapudi also converted into

Aquaculture.

Aqua farms Aqua Pond owners of Vakadu, Gollapalem,
Durgavaram & Muttembaka villages have constructed the outlet structures
and are discharging Salt, Chemical & waste effluents into the Pulikaluva.
The Aqua pond owners of Pittuvanipalli, Padarthivanikandriga &
Ranghanadhapuram villages have also constructed the Outlet structures
and are discharging salt, chemical & waste effluents into Yetigattu Kaluva,
Palamaduguvagu & RoyyalaKaluva. The Waste water from the Aqua ponds
in Karlapudi are discharging into Tsallakaluva, a Irrigation source &
Penukaluva which is the Irrigation field channel from Sluice No.4 of
Karlapudi tank. Due to the release of Saline & Waste water into the
Irrigation sources & channels during rainy seasons the salt water gets mixed
with the fresh water in the channels there by decreasing the productivity of
Agriculture crops when the water is used for Irrigation and the adjacent
cultivable lands to these channels are not in a position to cultivate. The
Irrigation Department have not issued any permission to Aqua Pond owners
for constructing outlet structures into the irrigation channels and have also
not granted any permission for discharging saline & waste water into the

irrigation channels.
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Responsible persons for environmental damage:

Environment is not confined to either soil or water or air. It
includes all of them. The environmental damage in the area in question is
caused by both owners and lessees who are cultivating shrimp culture
illegally and causing for polluting fresh water supply channel of
Royyalakalva and Pulikaluva and Mallam tank and some other channels in
the area in question. The degree of damage can depend on the area of
shrimp cultivation. Hence, all shrimp cultivators in the area are responsible
for the environmental damage. The list of responsible persons (owners and

lessees) is given in the Annexure XVII.

As discussed earlier, on the Grievances made by the Paddy
farmers before the Administration the following action has
been taken up.

I.LEVICTION OF ENCROACHMENTS;- On the representation of Sri. Nellipiudi

Murali and other ryots of Mallam village during Spandana programme held
in Tahsildar’s office, Chittamur on 13.1.2020 that their crops were damaged
and Mallam tank water was polluted due to waste of water of aqua ponds
sent to Pulikaluva which is the feeder channel of Mallam tank the notices
were issued on 27.1.2020 to the following STs of Padarthivarikandriga for
violation of conditions of Assigned lands by alienation of their Assigned
lands for Aqua culture to the landed ryots in contravention to the POT Act
and Assignment rules that the land assigned only agricultural purpose of

their livelihood and development

Sl.No Name of the village Namq of the S.No Extent Namg of the
Assignee Alienee
L . . 19 1.36 Valipi
1 Padarthivarikandriga | Smt.Bandi Polamma 97-9 1.40 Sreenivasulu
-do- Smt.Mekala Suneeta 27-6 1.40 -do-
3 “do- Smt.Kanuru 27-8 1.40 “do-
Jayamma
4 “do- sSmt.Kanuru 27-5 1.40 “do-
Kameswaramma
Smt.Kanuru
S -do- Chenchamma. 18-2B2 1.43 -do-
19 0.95
6 -do- Smt.Satheti Santhi 27-7 1.40 -do-
29-2 1.43
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Basing on the above notices Sri Kanuru Rmanaiah and 6 other STs of
Padarthivarikandriga were filed a writ petition in the Hon’ble High Court
that due to aqua ponds in the surrounding lands of their Assigned lands
they are unable to do agriculture and they have converted their lands into
aqua culture and they are doing aqua culture of their own and not to

disconnect their electricity connections.

In response to the writ petition the instructions were submitted to the
Hon’ble High Court by Tahsildar, Chittamur that there is no permission to
the STs for aqua culture in their assigned lands and the lease holder who
has taken the land on lease has filed the writ petition on behalf of STs and

request to dismiss the writ petition in the admission stage.

On the request of Mallam ryots the Sub-Collector, Gudur has
inspected the ponds on 7.2.2020 and instructed to remove the ponds in
Assigned lands. On the instructions of Sub Collector the aerators were
removed in the aqua ponds in DKT lands of STs on 8.2.2020 by the
Tahsildar, Chittamur and his staff and disconnected the electricity

connections by the electricity staff and the photos are enclosed herewith.

II.REMOVAL OF ELECTRICITY CONNECTIONS;- Similarly the Electricity

Department has also identified unauthorized connections and issued notices
in their Ref.No.D.635/2020 Dt.1.3.2020.In response to the above notices
Sri.Parvathareddy Venkata Ramana Reddy and 5 others were filed a writ
petition in the Hon’ble High court of AP against the action of the Electricity
Department and the Hon’ble High Court of AP in WP.No0.9442/2020
dt.29.5.2020 has posted the case after 3 weeks so as to file detailed counter
by the respondents and in the meanwhile the respondents shall not interfere
with the petition mention lands for prawn culture. Based on the above
orders the Electricity department has not disconnected any service

connection to the aqua ponds of the petitioners.

On the representation of villagers of Mallam village on 1.6.2020 the
Sub Collector, Gudur has directed the Mandal team of Executive Engineer

Electricity, Assistant Director, Fisheries, Executive Engineer Irrigation,
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Agriculture Officer, Chittamur, Executive Engineer, Pollution Control Board,
Executive Engineer Ground water, Executive Engineer RWS and Tahsildar
Chittamur to conduct joint inspection on 2.6.2020 and remove all illegal

constructions that are leading to the pollution of Mallam tank.

On the instructions of the Sub Collector, Gudur the Mandal team has
conducted joint inspection on 1.6.2020 but due to insufficient police force it
is not possible to close the illegal supply of waste water into Pulikaluva and
Royyalakaluva. Again with sufficient police force on 5.6.2020 the Mandal
team has removed the illegal encroachments in Pulikaluva closed the flowing
of waste water channels in Pulikaluva by the aqua ryots of Vakadu Mandal
through Proclain in Pittivanipalli village in 2 places. The photos are enclosed

herewith.
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In Padarthivarikandriga Sri. Valipi Seenaiah and Budanam
Venkatarathnam were sent the waste water of their aqua ponds in to
Royyalakalva at 2 places through sluices and both the sluices were closed
with proclain by the Mandal team on 5.6.2020 and the Photos are enclosed
with. With this action the waste water of aqua ponds are not flown into

Royyalakaluva.




112

60

In Ranganathauram village the big sluices through which waste
water was sent to Royyalakaluva were also removed. Hence the waste water
of Ranganathauram aqua ponds will not flown into Royyalakaluva and not

polluting the lands.

While removing the unauthorised sluices in the aqua ponds of STs
taken out for lease by 1.Valipi Seenaiah S/o Ankaiah 2.Malli Sreenivasulu
S/o Ramanaiah and 3.Yanamala Chenchaiah S/o Chenchaiah were resisted
the proclain but they were removed with the assistance of police and the
sluices throwing waste water into Palamadugukaluva to Royyalakaluva were
removed as they are not having any permission from the Aqua culture
authority and drawing ground water for aqua culture in violation of the

Aqua culture authority rules. Photos enclosed.
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4. Findings of the study:

The committee has found the following points during its physical

inspection in the aforesaid villages such as

1

. Some of the farmers have converted their agricultural lands into aqua

culture.

2. Some extent of assigned land was converted for aqua cultivation.

3. The brackish ground water is being used for farming of shrimp culture

10

in all villages of three Mandals in the rage of 10000-16000 lph.

. There is 83.77% of unauthorized shrimp culture is found in

Chittumur Mandal, it is 94.09 in Vakadu Mandal and it occupies
75.7 % in Kota Mandal. In aggregate it is 86.43 %.

. Absence of Effluent Treatment System facility to treat waste water in

the shrimp farms.

. Release of untreated brackish waste water into Pulikaluva and

Royyalakaluva caused for water pollution in Mallam Tank which is

designed to carries 150 cusecs and irrigate to 3738 acres.

. Owing to water pollution TDS ranges 550 - 2400 PPM and EC

ranges1100 — 5466 us/cm.

. Increasing salinity and Electrical conductivity due to increasing TDS

diminishes agriculture productivity. The average productivity is about

25 quintals per hectors. The quality of the product is average.

. It is found that 56.2 hectors of Government land is encroached and

farming brackish water shrimp culture in Chittamur Mandal, it is
9.48 Ha in Kota and 23.51 in Vakadu Mandal. In aggregate it is 89.19
Ha.

. Lack of inspection by authorizes concerned during the period of

shrimp culture.

11.Absence of co-ordination among the departments concerned.

12.Most of the shrimp culture is doing on lease basis.

13. Unmatched Electrical connections and unavailable Electrical

connections are found more in number.

* * *
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5. Conclusion and Recommendations:

Fisheries Sector plays a critical role in Indian economy by its
continuation to national income, exports potentiality food and nutritional
security and employment generation. The sector has become more profitable
particularly shrimp, resulted more gap raised between demand and supply
of prawn. The economic liberalization polices have triggered the growth of
aqua culture sector particularly brackish water aqua culture. In favorable
policy environment shrimp forming has attracted considerable private
investment. The area and production of shrimp has been increasing
substantially. Though there are some up and downs in the fisheries

production is in increase trend.

Shrimp exports are increasing at considerable level of worth. In 91-92
exports was 3.28 % to the total exports of the country. The exports reached

heights in 94-95. It accounted for 4.28 %.

Andhra Pradesh is blessed with 1.74 lakh hectares of brackish water
area and about 6 lakh hectares of freshwater resources. The total area
under aquaculture is 1.96 lakh ha. (Includes Brackish Water area of 0.58
lakh ha and fresh water area of 1.38 lakh ha.)

SPSR Nellore relating to shrimp farming shows that the brackish
water shrimp culture plays a critical role in producing shrimp food. The
district is blessed with 167 KM coastal line. The share of brackish shrimp to
the district GVA is increasing compare to marine. It contributed 83.52 %.
The GVA of brackish shrimp reached peaks in 2018-19. It accounted for
84.11%. Though the share declined slightly the average is more than 80%.

The brackish shrimp farming in the district plays crucial role not only
in producing shrimp food but also in creating employment in both ways

such as directly and indirectly.

Farming of Aqua culture has become more beneficial. It attracts not
only private investment inflow into Shrimp culture but also invites legal

issues M/s Standly Hebzon Singh along with other petitioners have filed
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a Writ Petition U/s 14 & Sec.15 of the National Green Tribunal Act, 2010
belonging to Chittamur, Kota and Vakadu Mandals on farming of Shrimp
culture which is being taken up by Aqua farmers along with the channels of
Pulikaluva & Royyalkaluva in Pittivanipalli & PadarthivariKadriga and
Ranganathapuram villages of Chittamur Mandal, SPSR Nellore District of
Andhra Pradesh and discharging seepage. The contaminated waste water of
aqua ponds discharges into drain channels of Pulikaluva & Royyalakaluva
which are feeder channel to the Mallam tank. With that effect of
contaminated water, the Agriculture fields of paddy crops are getting

damaged.

In this connection the adjacent farmers have raised some sort of
allegations in form of complaint in the Writ Petition before Honorable
National Green Tribunal, Chennai has directed the District Collector, SPSR
Nellore appropriate to appoint a joint committee comprising of 1)District
Collector, Nellore District or a Senior Officer not below the rank of Assistant
Collector or Sub-Division Magistrate to be deputed by him, 2) Joint Director
of Fisheries Department, 3) Senior Officer from Andhra Pradesh State
pollution Control Board to be designated by the Chairman, 4) Senior Officer
from Coastal Aquaculture Authority and 5) a Professor from Acharyra N.G.
Ranga Agricultural University Guntur to inspect the area in question and
submit a factual as well as action taken report, if there is any violation

found.

Further the Honorable National Green Tribunal has directed the

committee to study the following things.

1. The environmental damage has been caused on account of
unauthorized function of shrimp culture.

2. The illegal discharge of untreated effluents being done into water
bodies from the units.

3. If so, the quality of affected water.

4. Unauthorized extraction of ground water for the purpose of shrimp
cultivation.

S. Area as to whether it is critically over exploited or semi critical area.

6. Assess the environmental compensation and persons responsible for
the damage.

7. Consider the loss of income caused on account of the illegal activity.
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In pursuance of the proceedings of District Collector, SPSR Nellore the
Sub Collector & Sub Divisional Magistrate, Gudur has appointed a
committee under his supervision, comprising of Deputy Inspector of
Surveyor, Executive Engineer Irrigation, Executive Engineer Electrical, Asst.
Director Agriculture, Executive Engineer Pollution Control Board as
members of the committee and Assistant Director of Fisheries as convener of

the committee.

The committee has conducted physical inspection on brackish water
aqua culture ponds existing in Pittivanipalli, Raganadhapuram and
PadarthivariKandriga Villages of Chittamur Mandal. Muttemabaka and
Thirumuru Village of Vakadu Mandal and Karlapudi Village of Kota Mandal
to ascertain the facts about the allegations raised by the farmers of Mallam

Irrigation Tank and to assess the groundwater status in those villages.

The committee has studied about the allegation laid by the certain
petitioners regarding the aforesaid villages on the base of primary as well as
secondary data. For collection of primary data 10% of sample has been

selected randomly.

The committee physically inspected the area in question. During its
inspection the committee has observed that the agricultural fields have been
converted addition to assigned lands into shrimp culture in all villages of the
three Mandals. This is violation of the law. The law shall not permit assigned

lands and agricultural lands in to shrimp culture.

In Pittivanipalli of Chittamur Mandal there is 77.35 % of brackish
water shrimp culture is being cultivating on unauthorized. In Padarthivari
kandriga of the same Mandal 58% ponds are unauthorized and in
Ranganathapuram Village of Chittamur Mandal the unauthorized shrimp
culture is accounted 90%. In aggregate 83.77% shrimp cultivation in the

Mandal is unauthorized.

In Karlapudi village which is only village of Kota Mandal the

unauthorized brackish water shrimp culture is accounted for 78.41%.
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In Muttembaka village of the Mandal of Vakadu, the unauthorized
shrimp culture is going on in 89.55%. The unauthorized brackish water
shrimp culture is doing in Tirumuru village of the same Mandal it is 89.55

%. In aggregate the unauthorized prawn culture is accounted for 94.09 %.

Further the committee has observed while inspection that 89.19
hectors of Government land has been encroached for the purpose of
brackish water shrimp culture in three Mandals. In Padarthivari kandriga
the encroached land is accounted for 2.04 hectors. In Pittivanipalli it is
accounted for 33.7 hectors where as in Ranganathapuram it is 20.40
hectors. In aggregate the encroachments reached to 56.20 hectors in

Chittamur Mandal.

In Karlapudi village of Kota Mandal 9.48 hectors of Government land

has been encroached.

In the village of Tirumuru of Vakadu Mandal the encroachments has
found in 15.93 hectors and 7.58 hectors in Muttembaka village of the same

Mandal. An overall encroachment in the Mandal is 23.51 hectors.

The quality of water and soil depend on PH and the degree of
pollution. The committee has observed rivers as well as shrimp ponds
physically and go through the reports of the samples which reveals
salinity, electrical conductivity TDS, the depth of bore wells etc, submitted to

the committee.

The committee has found that the out lets of shrimp ponds are
connected to irrigated supply channels of Pulikaluva, Royylakaluva. Further
it is noticed that the untreated effluent brackish waste water is releasing
into the supply channels. Royyalakaluva is a tributary to River
Swarnamukhi. Hence, there is no possibility to get polluting water from the
River Swarnamukhi. The Pulikaluva rises from Royyalakaluva and it is the
only channel to supply water to Mallam Tank. All the channels carry fresh

water.
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Pulikaluva is the feeder channel to Mallam Minor Irrigation tank in
Chittamur Mandal & Thirumuru Minor Irrigation tank in Vakadu Mandal.
The Channel was designed to carry a discharge of 150 cusecs and to
irrigate an ayacut of 3238 acres. YetigattuKaluva which takes off at right of
Mallam tank supply channel (Puli Kaluva) near Muttembaka Bridge is a
direct feeder channel to the Agriculture fields in Pittuvanipalli,
Padarthivarikandriga & Ranghanadhapuram Villages in Chittamur Mandal.
Palamaduguvagu is a Drain that carries excess flood water from Mallam
tank Supply Channel. All these Channels carry fresh water during Monsoon

periods.

The chief scientist and Head Saline water Scheme, Bapatla of AICR
pollution Management of Salt affected Soil sand Use of Saline Water in Agriculture,
Agricultural College reported as it is observed that some of the paddy
farmers converted their fields along these channels into aqua ponds. These
farmers are exploiting the saline groundwater for culturing prawns. After
harvesting of the aqua crop, the high saline water drained into nearby
irrigation channels and polluted the irrigation water with saline water.
When the farmers use this polluted water for irrigation to paddy crop, it not
only decreases the crop yields but also deteriorates the soil by increasing
soil salinity. Continuous use of high saline water for irrigation makes the
soil unfit for growing paddy crop in long run.

The salinity of groundwater samples using or aqua ponds is varied
between 16-30 dSm-1. The water salinity of Palamadugu drain (middle),
Pulikaluva (near the bridge), Royyalakaluva (near Tagettamma temple),
Mallam tank (beginning) and Mallam tank (middle) is found to be 17.0 dSm-
1, 5.2 dSm-1, 27.0 dSm-1, 8.9 dSm-1 and 10.5 dSm-1 respectively. At
present the water levels in Mallam tank are very low and almost dried up.

The water levels in irrigation canals are also very low.

Regarding soils 40 soil samples were collected from different farmers
fields covering Ranganadhapuram, Pittuvanipalli, Mallam, Kokkupalem and
Padarthyvarikandriga villages of Chittamur Mandal and analyzed for soil

salinity. Out of forty samples, 52.5% samples are non saline
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(ECe 0-2 dSm-1), 20% are slightly saline (ECe 2-4 dSm-1), 17.5% are
moderately saline (ECe 4-8 dSm-1), 5% are strongly saline (ECe 8-16 dSm-1)
and 5% are very strongly saline (ECe>16 dSm-1). The paddy crop can be
grown up to moderately saline soils. Beyond this, the crop yields will be
declined.

All the observations and reports of the Technological experts have
confirmed that the channels are meant for supply of fresh water to the
agricultural fields. Therefore there is no possibility to become saline where
the Ph and EC values are certainly below the permissible level in the fresh
water. The existing values in the samples are more than the permissible
levels. Hence, the channels namely Royylakaluva, Pulikaluva etc, have
affected by the contaminated brackish waste water that released from
shrimp ponds. The owners of the shrimp ponds cannot escape from the
cause of damaging environment particularly soil, water and low productivity
as there is a positive correlation between EC and TDS and negative

correlation between EC and Productivity(fertility).

The loss of income arises to the neighboring farmers of shrimp ponds
and other farmers those who are using ground water and irrigating
contaminated water from the supply channels and Mallam Tank. Over
exploitation of ground water causes for increasing salinity in the ground
water table due to low rate of percolation of water because these areas

having such structure of soil.

The committee has observed that the lessors are getting Rs.20, 000
per acre per year. The agricultural productivity is estimated by using of
average production. Village wise loss of income has been calculated from
table 3.21 and 3.23.

Environment is not confined to either soil or water or air. It
includes all of them. The environmental damage particularly soil and water
in the area in question is caused by both owners and lessees who are
cultivating shrimp culture illegally and causing for polluting fresh water

supply channel of Royyalakaluva and Pulikaluva and Mallam tank and
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some other channels in the area in question. The degree of damage can
depend on the area of shrimp cultivation. Hence, all shrimp cultivators in
the area are responsible for the environmental damage. The list of
responsible persons (owners and lessees) is given in the annexure X.

On the representation which had been submitted in Spandana
programmes in Chittamur Mandal. The Tahsildar, Chittamur inspected and
submitted a report to the Sub-collector, Gudur. On the request of ryots of
Mallam the sub-collector, Gudur, inspected on 7-2-2020 and instructed to
remove ponds in assigned lands. On the instructions of the sub-collector
the Tahsidar of Chittamur Mandal and his staff removed the illegal ponds
in the assigned land. The Tahsildar and his staff removed the sluices which
throw the waste water into Royyalakaluva and Pulikaluva. The Electrical

department removed unauthorized connections.

The committee has observed during the inspection that some
electrical connections are not matched with sanctioned survey numbers.

Man, who cannot create a thing; he does not have a Right to
destroy the thing. The committee has suggested some recommendation
keeping in view of preventing and mitigating such illegal activities,
environmental issues and smooth functioning of the system and for the
state economic development.

1. The lessors should take necessary measures to convert the lands which
are not fit for agriculture into shrimp ponds.

2. Only lands which are not fit for agriculture which was certified by the
Agriculture Department should be allowed to convert into brackish
water shrimp culture and for Aqua cultivation.

3. The Government of India as well as Government of Andhra Pradesh is
spending huge amount of money in form of subsidies. But the benefits
are not reaching to the gross root level. Hence, the Government may
establish a fish market yard like agricultural market yard that should
take up marine business.

4. The number in shrimp cultivation by owner is very small due to lack of
investment. Hence the benefits may be reached by credit linkage with
fish market yard. The credit amount may be met from either its own
funds which have been provided by the Government or Banks on
guaranty of fish market yard.
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S. The mechanism may be established headed by not below the rank of
Assistant Collector or Sub Collector & Sub Divisional Magistrate with
empowered to conduct surprise visits or inspection, levy huge
penalties and demolition on illegal prawn ponds and demolition if
necessary, and cancel the license of the illegal ponds.

6. The mechanism should consist of Senior Agricultural Scientist,
Officers from the board of Pollution and Control, Fisheries, Ground
Water and Audit as members of the agency.

7. The lease amount may be fixed by the Government or the mechanism
that should be not less than the loss of agricultural income due to the
conversion of agricultural land into shrimp pond.

8. In order to avoid problems of ground water Stalinization, drawal of
ground water is strictly prohibited for shrimp aquaculture. It must be
ensured that piezometers / ground water monitoring bore wells
preferably 4 / ha (along the periphery of the pond) are installed to
monitor salinity ingress. In case of salinity ingress, the Coastal
Aquaculture Authority should ensure immediate closure of the farms.

9. An underground pipe line may be constructed which may be
convenient to drain the waste water freely. The drain should be
connected to salt pond or Buckingham canal whichever is nearer to the
ponds. The cost of constructing the drain will be collected from shrimp
cultivators irrespective of owners of the land. (OR)

10. A common drain system may be connected to a pond which the cost
of construction has been shared between public and the owner of
shrimp cultivators irrespective of owner ship of the land in the ratio of
25:75.

11. It is better to hand over the maintenance of the drain system to the
fish market yard if the yard has been established. In case of absence of
the yard the maintenance may be handed over to Irrigation
Department. It may be inspected by the mechanism.

12. Take necessary measures to all high saline ground water for shrimp
farming because the saline water with high PH value is unfit for
agricultural and drinking purposes. But, as such farm shall have
pollution free or eco friendly drain system.

13. Category wise land utilization with survey numbers may be tagged
with GPS to prevent encroachments of Government lands.

14. Necessary measures should be taken to reclaim the agricultural lands
and the cost of reclaiming will be collected from the responsible shrimp
cultivators.
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The departments concerned may take necessary steps to quick
disposal of the legal issues in the Honorable courts by timely
responding according to the directions of the Honorable courts.

To include Ground Water Department, Irrigation Department and
Forest Department as a members into the District Level Committee

(DLC) where the application for approval of Aqua ponds is being
scrutinized and finalized.

To disconnect the Electrical connections this has been got
unauthorizedly.

To demolish the Aqua ponds which have no approvals by duly
following the procedure laid down under CAA Rules.

Institutionalization of Aqua cultivation in the said Mandals.

Minimum of 100mtrs distance may to be maintained between the

Aqua ponds and Agricultural fields.

Minimum of 2 Kms distance may be maintain from the habitation

containing more than 500 members to the Aqua ponds.

A committee consisting of different departments like Agriculture,
Revenue, Electricity and Forest while issuing Electrical connections
for Aquaculture may be constituted for issuing No Objection
Certificate.
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Action to be taken immediately:

1.Demolish the illegal shrimp ponds if any one of the pond has been
missed while the action that had been taken.

2. Remove all illegal Electrical connections and Electrical polls.
3. Encroachments should be removed immediately.

4. Immediate steps to be taken for cultivation of Paddy crops in the

affected area.

amod Kumar Reddy Dr.Y. Rnlhlkruhnn
Joint Director of Fi Director ( Technical )
SPSR Nellore A.P., Pollution Control Board, & Head, Slhne Water Scheme Coastal Aquaculture Authority,
SPSR Nellore Bapatla Chennai

Gopalakrishna Ronanki, 1.A.s.,
Sub Collector, Gudur, SPSR Nellore.
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Annexure-II
Proceedings of the District Collector, SPSR Nellore Dt:3-7-2020

Proceedings of the Collector & District Magistrate SPSR Nellore
. Present : Sri. M.V. Seshagiri Babu L.A.S.,

Proc. No: 1053/D/2019 : Dt  -07-2020

Sub:- Fisheries - SPSR Nellore District - Survey on Brackish water Aqua
farms existing along with Pulikalva & Royyalakavla of Chittamur,
Vadau & Kota Mandals - Constitution of Committee - orders

- issued.

Read:-1). Joint Directories of Fisheries, SPSR Nellore Lr.No.1053/D/2019
dt:16.10.2019. _ _
2).Representation of Sri Kamireddy Subramanyam Reddy & others
Agriculture farmers of Mallam Village of Chittamur Mandal
dt:01.06.2020. ‘ »
3).Instructions of the District Collector, SPSR Nellore during visit to

«  the Mallam Village of Chittamur Mandal, dt:25.06.2020
4).R/o Sri Duvvuru Rajagopal Reddy of Siddavaram Village of
Kota Mandal dt:27.06.2020
. @@

ORDER:-
: In the references 1st & 2nd read above, certain comp‘laints have been
received from the Agriculture farmers of Mallam village of Chittamur Mandal stating
that they are Ayacutdars of Mallam Minor irrigation tank of Mallam village in
Chittamur Mandal which is having and Ayacut of around Ac.6685.00 in 13 villages of
Chittamur Mandal &2 villages of Vakadu Mandal and the said tank is main source of
water for Irrigation of their paddy fields which are getting through Pulikalva &
Royyalakavla Feeder Channels and further they represented that during the last
decade, the Aqua farmers are raised aqua.ponds for cultivation of shrimp Prawn
Culture and releasing the waste contaminated water into the drains of Pulikalva &
Royyalakavla canals and the entire contaminated water is entering in‘to the Mallam MI
tank, as result that heavy quantum of effluents assimilated in the tank and year to year,
huge losses occurred in paddy production & put into hardship to them. They finally
requested to take necessary steps for not entering the contaminated waste water into the
Mallam Tank which was released by the Aqua Farmers.

In the reference 3t read above, the District Collector, SPSR Nellore has
instructed to constitute committees from Village to Division Level Committee with
respective officers of all departments for conducting of joint inspection on the farm
ponds in the respective Mandals where complaints have been received from the
agricultural farmers and report compliance in detail within 3days.

In the mean while, in the reference 4th read above Sri Dyvvuru Rajagopal
Reddy of Kota' Mandal has made a representation stating that the Aqua farmer is
running Aqua culture against the rules so that his paddy field which besides the farm

pond is getting damage.
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Keeping in view of the above complaints and in order to resolve the

complaints of agricultural farmers of Chittamur, Kota & Vakadu Mandals whose paddy ‘

fields are getting effected by the release of contaminated water by the Aqua farmers
from their farms and also ascertain the genuineness and facts about the allegations
raised by the farmers the following committees are hereby constituted

Village Level Committee:
1. Village Revenue Officer

2. Village Level Surveyor

3. Asst. Executive Engineer, Irrigation
4. Asst. Executive Engineer, Electrical
5. Village Fisheries Assistant

6. Village Agriculture Assistant
Mandal Level Committee:

1. Tahsildar
Fisheries Development Officer
Deputy Executive Engineer, Irrigation
Deputy Executive Engineer, Electrical

Mandal Surveyor

S vk BN

Mandal Agriculture Officer

Divisional Level Committee:

1. Sub Collector, Gudur

Executive Engineer, Irrigation

Executive Engineer, Electrical

Deputy Director of Ground Water
Executive Engineer, Pollution Control Board
District Inspector of Surveyor

Asst. Director of Agriculture

@ N ooy v . W N

Asst. Director of Fisheries, Gudur/Member and Convener
The members of the committec is directed to take up detail survey on

existing Aqua ponds as per the check list in the villages at Pittivanipalli,
Ranghnadhapuram & Mallam of Chittamur Mandal, Muttembaka and Tirumuru of
Vakadu Mandal & Karlapudi of Kota Mandal which are effecting the Mallam MI tank
of Mallam village of Chittamur Mandal and complete the entire survey on Aqua ponds
with in 3 days and submit detailed inspection reports in the prescribed formats without
any delay. The officers appointed in the above committees ie., at Village level, Mandal
Level, Divisional Level are hereby enclosed. The drafted officers of different level
committies should attend the work immediately and submit the prescribed reports
within 3 days from the date of issue of this order. :
Any deviation in the above will be viewed seriously

e\

Collector & District Magistrate

" ‘\.\ - SPSR Nellore & 3
To \)UOv > e ~\g
The members of Committee concerned {9 g"

Copy to the Joint Director, Fisheries, SPSR Nellore with diréction to pursue the above inspections and
consolidation and submission of reports within time.
Copy to the Sub-Collector Gudur for information and necessary action
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’ Chittamur Mandal

! Village Level Committee

"
)

1. Pittivanipalli, Padarthivari Kandriga & Ranganadhapuram Villages. i

S.no | Name of the Employee Designation Mobile Number
s K. Chiranjeevi VRO 9703957109
2 K. Kotaiah Village Surveyor 9573750265
3 Y. Leela Mohan AEE Irrigation 2'110356759
4 Murali Assistant Line man 9493028388
5 N.Vehkataramana Village Fisheries Assistant 9491726917
6 Y.Sudhakar Village Agriculture Assistant 8985980703

Mandal Level Committee

-
i

S.no | Name of the Employee Designation Mobile Number
1 T.Masthanaiah MRO 9989931809 |
2 R. Lakshmi Narayana Mandal Surveyor 8096897437 |
3 T.Anandh Babu D.E.E Irrigation 8374040075
4 K.Suresh AEE Electrical 9440812041
5 Sk.Khalesha Asst. Inspector of Fisheries 9704888512
6 M. St;chendra Prasad Agriculture Officer 8886613715

Division Level Committee

1. Pittivanipalli, Padarthivari Kandriga & Ranganadhapuram Villages, Chitt"émur Mandal.

S.no Name of the Employee | Designation Mobile Number |
g (% Ronantiianint Sub. Collector,Gudur 9849904056
Krishna ILA.S
2 | MD. Althaf Mozin e s s 9989005372
Surveyor
3 P. Suresh Babu E.E Irrigation 9391268055
4 A. Soma Sekhar Reddy E.E Electrical 9440811988
5 Sk. Chand Basha Asst. Director of Fisheries 9618194006
6 Siva Nayak Asst. Director of Agriculture 8886613652
| - .
7 | P.Soban Babu DeputyiPed " Sround 9866578689
Water -
]
8 M. Pramod Kumar Reddy | E.E Pollution Control Board 9866776736

E" p
e,

a

\

\ Collector & District Magistrate
V“\‘\} -~ SPSR Nellore District .,

/’Q;\\ V‘i
AD

e
“

!
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Village Level Committee

1. Muttembaka and Tirumuru Village.

S.no | Name of the Employee Designation Mobile Number
1 Pavitha VRO 8330976700
2 K.Masthanamma Village Surveyor 9866478089
3 Dayalu AEE Irrigation 3502784047
4 Praveen Assistant Line man 9160501151
S D.Ramesh & M.Ramesh Village Fisheries Assistant 3‘;973;?17822%/%&
6 E.Subramanyam Village Agriculture Assistant 9885031326
=
Mandal Level Committee f
S.no | Name of the Employee Designation Mobile Number
1 T.Masthanaiah (i/c) MRO 9989931809
2 V.Viswanadh Mandal Surveyor 9550039258
3 T.Anandh Babu D.E.E Irrigation 8374040075
4 Madhav Reddy AEE Electrical 9440812842
5 K.Rar;1esh Babu FiSherieso?f?c":rk’pme”t 7780474676
6 Bharathi Agriculture Officer 8886613716

Division Level Committee

1. Muttembaka and Tirumuru Villages, Vakadu Mandal.

i S.no

' Name of the Employee

Designation

Mobile Number

—
1

Sri Ronanki Gopal

Sub. Collector,Gudur

9849904056

Krishna I.A.S
2| MD. Althaf Mozin De””tsyu'r'lseseocrmr = 9989005372
3 | P. Suresh Babu E.E Irrigation 9391268055
4 l A. Soma Sekhar Reddy E.E Electrical 9440811988
oS Sk. Chand Basha Asst. Director of Fisheries 9618194006
6 Siva Nayak Asst. Director of Agriculture ?886613652
7| p.Soban Babu - i oginsuns 5866578689
Water
8 M. Pramod Kumar Reddy | E.E Pollution Control Board 9866776736

™
i
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Annexure-III
Orders of the Hon’ble National Green Tribunal, Chennai issued vide original

Application No. 114 to 122 of 2020 (SZ)

' v

Item Nos.02 to 10:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

(Through Video Conference)

Original Application No. 114 of 2020 (SZ)
With

Original Application No. 115 of 2020 (SZ)
With

Original Application No. 116 of 2020 (SZ)
With

Original Application No. 117 of 2020 (SZ)
With

Original Application No. 118 of 2020 (SZ)
With

Original Application No. 119 of 2020 (SZ)
With

Original Application No. 120 of 2020 (SZ)
With

Original Application No. 121 of 2020 (SZ)
With

Original Application No. 122 of 2020 (SZ)

IN THE MATTER OF:

Mallapu Chengamma ...Applicant(s)
Versus

State of Andhra Pradesh and Ors. ...Respondent(s)
WITH

Pantrangam Ramasubbaiah ...Applicant(s)
Versus

State of Andhra Pradesh and Ors. ...Respondent(s)

WITH
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Poluru Murali
Versus

State of Andhra Pradesh and Ors.
WITH

Nalajam Srinivasalu
Versus

State of Andhra Pradesh and Ors.
WITH

Vinnamala Muni Sekhar Reddy
Versus

State of Andhra Pradesh and Ors.
WITH

Saguturu Krishna Reddy
Versus

State of Andhra Pradesh and Ors.
WITH

Pantrangam Subrahmanyam
Versus

State of Andhra Pradesh and Ors.
WITH

Poluru Bhargavi
Versus

State of Andhra Pradesh and Ors.
WITH

Saguturu Dayakar Reddy
Versus

...Applicant(s)

...Respondent(s)

...Applicant(s)

...Respondent(s)

...Applicant(s)

...Respondent(s)

...Applicant(s)

...Respondent(s)

...Applicant(s)

...Respondent(s)

...Applicant(s)

...Respondent(s)

...Applicant(s)
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State of Andhra Pradesh and Ors. ...Respondent(s)

Date of hearing: 22.07.2020.

CORAM:
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER

For Applicant(s): M/s. Stanley Hebzon Singh along with
(all cases) Sri. K. Mageshwaran.
For Respondent(s): Smt. Maduri Donti Reddy for R1 to RS.

(all cases)
ORDER

1. All these cases have been filed by different applicants raising
the same environmental issue, alleging that the party
respondents 6 to 66 and some other persons whose address is
not known to the applicant are doing unauthorised prawnl
cultivation in the agricultural lands without obtaining
necessary permission or licence from the authority constituted
under the Coastal Aqua Culture Authority Act near the
agricultural lands.

2. According to the applicants, on account of this illegal activity

large scale untreated effluents are being discharged into the
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neighbouring agricultural lands belonging to the applicants,
causing damage to the soil and affecting the fertility of the soil
thereby affecting the growth and fertility of the plants that is
being cultivated in their lands. They also relied on the
decision reported in S. Jagannath Vs. Union of India &
othgrs (AIR 1997 Sc 811) where the Supreme Court has
discussed about the consequences of allowing a large scale
commercial shrimp cultivation along the coastal zone and also

in the agricultural lands. It is also reiterated the necessity for

regulating such activities as well in order to avoid possible

pollution being caused to environment.

- It is also alleged in the application that the persons who are
indulging in unauthorised prawn cultivation are discharging
the untreated effluents into Swarnamukhi River and its
branches and these activities are being conducted in

Chittamuru Mandal, in Nellore District of Andhra Pradesh.

- It is also alleged that unauthorised bore wells have been dug

to extract ground water unauthorisedly without getting
necessary permission from the authorities thereby, affecting
the ground water level in that area which is likely to cause

water scarcity during summer season. So, the applicants’
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claifned compensation for the loss sustained by them and also
the loss caused by the environment apart from seeking for
restoration and also remedial measures to restore the damage
caused to the environment and preventive direction from

restraining them for doing such activities.

. Since, all these cases are relating to the same issue from the

same area, we feel it appropriate to consolidate the same and

pass a consolidated order.

. When the matter came up for hearing for admission for today

through Video conference, Sri. Stanley Hebzon Singh along
with Sri. K. Mageshwaran represented the applicants in all
these case and Smt. Maduri Donti Reddy represented

respondents 1 to 5 in all the cases.

. The learned counsel appearing for the applicant reiterated the

allegations mentioned in the applications. Smt. Maduri Donti
Reddy the learned counsel appearing for the State
respondents submitted that when this was brought to the
notice of the authorities, the District Collector, Nellore District
has already constituted committees at different level to lookl

into the matter and take appropriate action.

8. It is also submitted by the learned counsel that some of the



136

84

unauthorised structure made in the shrimp farm had already'
been demolished and the process is still going on and if some
time is granted, they may able to submit the details of the
same to this Tribunal.

9. Having gone through the allegations in the application and
also a dictum laid down the decision reported in S.
Jagannath Vs. Union of India & others (AIR 1997 SC 81 1)
cited supra, we are satisfied that there arises a substantlal
question of environment in all these cases. So, the
applications are admitted.

10. Since, the official respondents have entered appearance
through standing counsel, we are dispensing with notice to
those official respondents. Issue notice to other respondents.

11. The applicant is directed to take out notice to the party
respondents by Registered Post with Acknowledgement Due
and also by Dusthi to complete service on the party
respondents. If the applicant fails to serve notice on the party
respondents for want of address, then they will be subjected
to further consequences that may be ensued in proceeding
with the matter.

12. The applicant is directed to produce necessary proof of such
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service on those respondents by filing an affidavit of service as

required under rules.

13. Considering the grievance in the matter and also the

substantial question of environmental arises for consideration,
and also in view of the dictum laid on the decision cited supra
there is a possibility of damage is being caused on
environment and also to soil affecting its fertility, in order to
ascertain the impact of such activities and also assess the
environmental damage to be realised from those persons and'
also to ascertain the action taken by the authorities, we feel it
app;opriate to appoint a joint committee comprising of
1)District Collector, Nellore District or a Senior Officer not
below the rank of Assistant Collector or Sub-Division
Magistrate to be deputed by him, 2) Joint Director of Fisheries
Department, 3) Senior Officer from Andhra Pradesh State
pollution Control Board to be designated by the Chairman, 4)l
Senior Officer from Coastal Aquaculture Authority and 5) a
Professor from Acharya N.G. Ranga Agricultural University,
Guntur to inspect the area in question and submit a factual

as well as action taken report, if there is any violation found.

14. The committee is also directed to go into the question as to
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whether any environmental damage has been caused on
account of the unauthorised functioning of these '
shrimp/prawn cultivation in the agriculture land, whether any
illegal discharge of untreated effluents being done into the
watef bodies from these units and if so for the quality of the
water is affected, whether there is any authorised extraction of
ground water for this purpose without obtaining any
necessary permission from the authorities, considering the
nature of the area as to whether it is critically over exploited
or semi critical area and assess the environmental
compensation and the persons responsible for the same apart
from vassessing individual damage caused to the agriculturist
who have come with the application before this Tribunal.

15. Considering the loss of income caused on account of the
illegal activity and submit the report to this Tribunal within a
period of two months i.e., on or before 15.10.2020 through e-

filing @ ngtszfiling@gmail.com.

.16. The Joint Director of Department of Fisheries will act as
nodal agency for co-ordination and for providing necessary

logistics for this purpose.
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17. The applicant is also directed to submit a set of papers
including the application and the documents produced by him
in all these cases to the members of the committee within a
week.

18. The Registry is directed to communicate this order to the
members of the committee immediately through e-mail along‘
with the copy of the application, so as to enable them to
comply with the direction.

19. For appearance for parties and also for consideration of

report, post on 15.10.2020.

..................................... J.M.
(Justice K. Ramakrishnan).

................................. E.M.
(Shri. Saibal Dasgupta)

0.A. No.114 of 2020 to
0.A. No. 122 of 2020,
2204 July, 2020. Sr.
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Annexure-IV
Proceedings of the District Collector, SPSR Nellore vide

Rc.No.1053/D/2019 Dt03-08-2020.
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Annexure-V
Report of the Joint Director of Fisheries, SPSR Nellore

4/-

Report on Aqua culture in and around Mallam tank

in Mallam village of Chittamur Mandal

The Mallam tank is located in between
13.937805.1atitutde. and 80.128354 longitude and also in
between the Royyala vagu creek (in 13.953704 latitude, and
80.095988 longitude) in southern part and Upputeru creek (in
13.9256009 latitude, and 80.134005longitude) in northern side and it
is having dried part adjacent to the Pulicat lake lagoon and
within radius of 10 KM’s to the Bay of Bengal. The Upputeru &
Royyalavaugu creeks are enter into sea with high saline content
due to constant retain of saline water during summer and the
effect of tides in Bay of Bengal. In history of early days, the salt
culture ~was being formed near kondurupalem &
duggarajapatnam which is nearer to the Mallam tank &
Upputeru creek due to high salinity in water.
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Rain fall :-

The annual normal rainfall of Nellore district is 1084
mm. The contribution of SW monsoon is far less than the
contribution of NE monsoon rainfall. About 70% of the annual
rainfall is contributed by the North East monsoon.

Irrigation facilities to Mallem tank :-

During North East monsoon, as and when heavy rains
received the flood water discharging from swarnamuki river to
Royyala Kalva, which is a main drain channel and flows into the
Vemuguntapalem, Aletipadu, Kondapuram, Eswaravaka,
Chittamur, Somasamudram, Padarthivari kandriga, Ranga-
nadhapuram, Perantallapmitta, Kogili, Yeluru, Buradagali &
Veligajulapalli of Chittamur Mandal which covers around 20 Kms
in the Mandal and finally merges into the Raviguntapalem Village
of Vakadu Mandal where there is a salt lake (Upputeru).

The Puli Kaluva is sub drain channel originated form

Ground Water :-

~ In the Nellore District, the quality of ground water is
found to deteriorates from west to east L.e., towards coast. All

river through lift irrigation.
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Nature of Soil :-

The Nature of soil in Mallam village of Chittamur
Mandal Nellore District is saline with sandy since it is located in
coastal plain which extends upto a distance of 5 to 10 km from
sea coast. The Salinization is the accumulation of water-soluble
salt in soil, which endangers to agricultural crops and its
production, environmental health, and welfare. The Mallam tank
in and surrounding area is having dried part as it is adjacent to
the Pulicat lake lagoon and also located within radius of 10 KM’s
to the Bay of Bengal

Cultivation of Paddy in Mallam tank :-
- The main source of water in Mallam MI Tank of

Mallam Village is basing on rain fed water, which flows along
with Pulikaluva, Palamadugu Vagu of Chittamur & Vakadu
Mandals and enter into Mallam tank in rainy season especially in
North-East monsoon. The said water is the only source for
Irrigation in the entire ayacut of MI tank for the farmers of
Mallem village in Chittamur Mandals who raising paddy crops.
But due to scanty rain fall for the last few years the water is not
received self sufficient to the ayacut of MI tank. As result, the
yield of paddy crop is also very low due to nature of soil with low
fertility and also certain farmers are kept ideal without any crops.
At this juncture, certain agriculture farmers are turning into the
Aqua culture as it is booming since 2000 in coastal belt.

Aqua culture in Chittamur Mandal :-

The Aqua culture in coastal belt is flourished since
2000 due to suitability of Nature of soil and water in the villages
of chittamur Mandal. Most of farmers are turned into Aqua
culture from Agriculture for diversification of crops due to scanty
rain fall and not receipt of rain with in time spell, insufficient
water to mallem tank and also infertility of soil. In addition to
that, the aqua culture getting more income by culture practices
of shrimps in coastal area. Keeping in view of the adverse
conditions to the agriculture activities and favourable conditions
to Aqua farmers, all small and marginal Agri-farmers are leased
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out to the big farmers for aqua culture and cultivating shrimp
culture by drawing saline water from bore well. In this regard the
Fisheries department has not encouraged and not issued any
permission to the aqua farmers since the water is drawing form
bore will and also not maintaining ETS in waste water of aqua
ponds. However, the growth of aquaculture is being accelerated
in the villages of chittamur mandal due to good result in
production of shrimp and enhanced income generation per
annum.

The Govt.,of Andhra Pradesh have identified the
fisheries as one of the growth engine under primary sector and
developed strategies for sustainable aquaculture and also
constituted High Level committee for declaration of Aqua culture
zonation area in the state vide G.0. Ms No. 8 AH DD & Fisheries (Fish)
Department Dt. 23.02.2018 with the main objectives of i). Regulation
and prohibition of the un-authorized conversions of Fertile
Agriculture lands into Aquaculture. ii). Promotion of the
Sustainable aquaculture. iii). Taking up of Aquaculture in the
suitable areas like low lying, prone to water logging and
agriculturally unproductive and saline soils. iv).Adopting eco-
friendly farming techniques such as proper drainage system,
water quality monitoring, disease surveillance, provision of
common ETPs and reduce adverse social and environmental
conflicts.

In view of the Aqua culture zonation, the potential
aquaculture area with an extent of 22142.80 Hect was published
in the District Gazette Notification No 23 dt 20-05-2019 in
Nellore District. Out of which, 180.64 Hect was published as
potential area for aqua culture in Yelluru, Kogili & Pittivanipalli
revenue villages in Chittamur mandal and 347.73 Hect was
published as potential area for aqua  culture in
Duggarajapatnam, Konduru, Andalamala, Boodidalavagu,
Muttembaka, Tirumur, pathetipalem, vaggaru, Tupilipalem,
Jamen kothapalem, valmedu and Pamanji revenue villages in
Vakadu mandal.
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Keeping in view of the favourable conditions of saline
soil and water in chittamur mandal, the aqua culture is being
running with shrimp farming since 2000s onwards. and both
agriculture and aqua culture farmers are doing their respective
cultivation amicably without any issues and problems. During
rainy season especially from October to February, the Agriculture
farmers cultivating their paddy crop depending on North-East
monsoon. Whereas the aqua farmer cultivating their shrimp
forming in the month of March to May during summer season. As
such, there is an agreement in-between both cropping farmers
without any impact on crops one on another. But recently, the
Agriculture farmers under the ayacut of Mallam Tank had made
the representation and requesting to take necessary steps for not
releasing the waste water by the Aqua farmers from their ponds
to the Mallam Tank and also requested to take necessary action
on the said Aqua farmers in accordance with the law. In addition
to that, the Agriculture farmers under ayacut of Mallam tank
filed cases against the aqua farming at Lokayukta and also
National Green Tribunal Chennai to take action in accordance
with the law.

In pursuant to the representation submitted by the
Agriculture farmers under ayacut of Malam tank, the Sub
Collector & Sub Divisional Magistrate Gudur has initiated
immediate action and demolished certain Aqua ponds in
Pittavanipalli village of Chittamur Mandal to avoid law and order
situation in the villages of Chittamur Mandal.

In view of the above facts, the District Collector, SPSR
Nellore vide Proceedings Rc.1053/D/2019 dt:03.07.2020., the
Village, Mandal and Divisional Level Committee has been
constituted for detail survey on effect of waste water of aqua
ponds over the agriculture farming in Kota, Vakadu & Chittamur
Mandals .
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Basing on survey reports furnished by the Village,
Mandal and Divisional Committee, there are 134 farmers are
there -in  the Pittivanipalli, Padarthivarikandriga &
Ranganadapuram who are unauthorizedly brought an extent of
Ac.142.58 Hectors of land in to Aqua cultivation by utilizing bore
wells. As there is high salinity in ground water and there is no
other source of fresh water for Irrigation. The salinity in the
sanity of water ranges from 10 to 15 PPT in bore wells and hence
most of the farmers have opted Aqua Culture rather than paddy
farming, but the department of Fisheries not issued permission
to the aqua ponds due to drawing of water from Bore wells, since
it is violation of CAA Rules.

It is finally observed that as the reason behind the
large extent of Aqua Ponds in Chittamur are due to the salinity
of the water and saline soil available which makes the agriculture
farmers turned into opt Aqua farming. Though some of the
farmers have opted paddy farming they have not yielded the good
results when compare to the other area paddy farmers. Further it
is also observed that the existence of Upputeru since long back
the entire ground water in the respective mandals have turned
into salty in nature which results in not usage of such water for
Irrigation of fields and hence in an alternative way most of the
farmers in the respective mandals had made their fields into
Aqua Ponds as since the salt water is also suitable and yields
good results in Aqua Pond Culture.

In view of the above facts, it is recommended for taking
necessary action on the farmers who have brought the land into
use of Aqua Ponds unauthorizedly by utilizing Bore wells and as
such there are some paddy farmers may affect due to direct
release of waste saline water into the irrigation channel,
necessary action has to be initiated to maintain effluent
treatment system in aqua ponds to release into irrigation channel
as per the CAA norms. ™

-

Joint' Director ofl?isheries
SPSR Nellore
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Annexure - VI
Report of the Executive Engineer, Pollution Control Board,
SPSR Nellore

y )

— e20GDBT Stenyy Dotoges HoocEd

] ANDHRA PRADESH POLLUTION CONTROL BOARD
D
ot ! B REGIONAL OFFICE :: NELLORE

N\ ;
1% Floor, A.P.S.F.C BUILDING, A.K.NAGAR, NELLORE - 524 004

M. Pramod Kumar Reddy e-mail: nir.ro.ee@pcb.ap.gov.in
ENVIRONMENTAL ENGINEER Phone : +91- 861- 2329730
Lr No. GN-6/PCB/RO-NLR/2020- 5‘&0’ Dated 23.09.2020.
To
The Sub-Collector,
Gudur,

SPSR Nellore District.
Sir,
Sub: APPCB — RO, NIr - Survey on Brackish water Aqua farms existing

along with Pulikalva & Royyalakaluva of Chittamur, Kota & Vakadu
Mandals — Remarks - submitted — Reg.

Ref:- 1) Hon’ble NGT order dt.22.07.2020 in OA No.114 to 122 of 2020.
2) Lr. No.Rc.No.1053/D/fish/2019 dt.18.08.2020 received from the
Sub-Collector, Gudur.

kKX KK

With reference to the above, it is herewith submitting this office remarks on
Brackish Water Aqua culture activity in Pittinadhapalli, Ranganadhapuram & Mallam of
Chittamur Mandal and Muttembaka & Tirumuru of Vakadu Mandal and Karlapudi of
Kota Mandal, SPSR Nellore district thereby causing contamination of Mallam
Irrigation Tank.

Submitted for favour of information & necessary action.

Yours faithfully,

mAENTAL ENGINEER

Encl: a/a
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Remarks furnished by EE, A.P. Pollution Control Board

Is the Aqua Culture
Activity in the said land
causing salinity of
drinking water / wells
state

Yes or No with details:

Is there any Pollution
Problems to the Adjoining
Lands/ Crops/
Environment - specify
clearly

Yes. (/

It is to submit that the aqua culture activity is being carried out in villages of Pittinadhapalli
Ranganadhapuram & Mallam of Chittamur Mandal and Muttembaka & Tirumuru of Vakadu Mandal and
Karlapudi of Kota Mandal, SPSR Nellore district. The Mallam Irrigation Tank of Mallam Village in Chittamur
Mandal with ayucut of about 2925 Acres is the main source of water for irrigation to the Agriculture
farmers in the surrounding villages, which are getting through Puli Vagu, which carries the flood water/
telugu ganga water (supply by the Irrigation Dept. as per the request of farmers) to the Mallam Irrigation
tank. As per the analysis reports of the waste water discharged from the aqua culture, ponds (by using
brackish water;/ saline water) to the Puli vagu, is not fit for the agriculture purpose, as it contains high TDS
between the range of 5000 to 11000 mg/Itr as against the standard 0f 2100 mg/Itr stipulated for onland for
irrigation and also aqua culturists are using saline water for culture and hence, there is every possibility of
adverse impact on the agriculture lands / crops. Further, also there is every possibility of adverse impact
on the agriculture activity carrying at down steams of Royyala vagu/etigattu kaluva due to discharge of the
waste water from the aqua culture ponds into the Royyala vagu, as it contains high TDS between the range of
8000 to 17000 mg/Itr as against the standard of 2100 mg/ltr stipulated for onland for irrigation. Hence, it
is not advisable to carry the present brackish water aqua culture in this area without having proper
treatment and also separate dedicated disposal drain/ pipeline to the Uppu kaluva / Buckingham canal,
which is passing at a distance of about 5kms. Copies of the analysis reports are herewith enclosed.

In view of the above, the aqua culture activity does not permit in villages of  Pittinadhapalli,
Ranganadhapuram and Mallam of Chittamur Mandal, Muttembaka and Tirumuru of Vakadu Mandal and
Karlapudi of Kota Mandal, SPSR Nellore district unless the aqua culturists provide a dedicated drain/
pipeline for discharge of waste water after treatment into the Uppu kaluva/ Buckingham canal, to
avoid water contamination of nearby canals i.e. Puli vagu & Royyala vagu.

oy M~
ignature of the Environmental Engineer

with seal
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K.SRINIVAS, M.Sc., M.Tech.,
Senior Environmental Scientist

ANDHRA PRADESH POLLUTION CONTROL BOARD
ZONAL LABORATORY - VIJAYAWADA
Plot No.41, Sri Kanakadurga Officers’ Colony,
" Gurunanak Road, Vijayawada-520008
Accredited by NABL as per ISO/IEC: 17025:2005

97

TC - 7304
e.mail: zovjalab-sesl@appcb.gov.in

Tel No: 0866-2546218

Water & Waste Water Test Report

ULR - TC730419001089 F

Report No 2007W042 Report Date 14.08.2020

Sample code Y2007183 to 186 Test Completion | 03.08.2020
Date

Sample Collected date | 25.07.2020 Sample Received | 27.07.2020
Date

Sample Collected by

Environmental Engineer, RO - Nellore(Complaint).

Name & Address of
the Customer

Environmental Engineer, RO - Nellore.

Sample Reference

Aqua culture samples Collected at Chittamur (V &
M), SPSR Nellore District against Public Complaint.

Description of Sample

Y2007183 - Water Sample collected from Peda
Kamanu Vagu, Near Pittuvanipalli, Chittamur (M),
SPSR Nellore District.

Y2007184 - Water Sample collected from Etigattu

Kaluva, Near Thagedamma Temple,
Ranganathapuram, Chittamur (M), SPSR Nellore
District.

Y2007185 ~ Sample collected from Aqua pond at Puli
Kaluva, Near Pittuvanipalli (V), Chittamur (M), SPSR
Nellore District.

Y2007186 - Sample collected from Aqua pond at

Etigattu Kaluva, Pedhavarthivari Kandriga (V),
Chittamur (M), SPSR Nellore District.
Sample Code
Parameter (s) /
SN0 Name of Test | 15t Method | Units "y5607 [¥2007 | Y2007 | Y2007
183 184 185 186
1 pH A oon e mper ! | e 731 7.18 6.69 6.67
Total Suspended iti
2 St P APHA [23rd Bdition) | 1o/ | 14 12 16 10
3 ggﬁsmsso”ed APHA23rd Bdition) | me/L | 8810 | 16976 | 7152 | 4800
Chemical O en PHA (23rd Editi
4 | peo o (C(’%g) Aoz | mg/L | 56 68 44 36
Biochemical Oxygen
5 | Demand (BOD) For BRI | mel. | 89 10.4 6.2 5.0
3days @ 27°C

Note:

< The contents of the report shall not-be reproduced either in full or in
part without prior written consent of the issuing authority.

“ The results relate only to the items tested.

SEN IOﬁNV’IROé ﬁgNTAL SCIENTIST




ANDHRA PRADESH POLLUTION CONTROL BOARD
ZONAL LABORATORY - VIJAYAWADA
Plot No.41, Sri Kanakadurga Officers’ Colony,
Gurunanak Road, Vijayawada-520008
Accredited by NABL as per ISO/IEC: 17025:2005
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K.SRINIVAS, M.Sc., M.Tech.,
Senior Environmental Scientist
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TC - 7304
e.mail: zovjalab-ses1@appcb.gov.in

Tel No: 0866-2546218

Water & Waste Water Test Report

ULR - TC730419001088 F

Report No 2007W041 Report Date 14.08.2020
Sample code Y2007179 to 182 | Test Completion Date | 03.08.2020
Sample Collected 25.07.2020 Sample Received 27.07.2020
date Date

Sample Coilected by

Environmental Engineer, RO - Nellore (Complaint).

Name & Address of
the Customer

Environmental Engineer, RO - Nellore.

Sample Reference

Aqua culture samples Collected at Chittamur (V & M),
SPSR Nellore District against Public Complaint.

Description of
Sample

Y2007179 - Water Sample collected from Puli Kaluva,
Near Etigattu Thumu, Chittamur (M), SPSR Nellore
District.

Y2007180 - Water Sample collected from Puli Kaluva,
Near Pittuvanipalli, Chittamur (M), SPSR Nellore
District.

Y2007181 - Water Sample collected from Etigattu
Kaluva, Pedhavarthivari Kandriga, Chittamur (M),
SPSR Nellore District.

Y2007182 - Water Sample collected from Mallam Tank,
Near Pallemparthri ~ Junction, Jalapeddipalem,
Chittamur (M), SPSR Nellore District.

S.N Parameter (s) / |, 0 0o o . Sample Code
"Y® | Name of Test est Method | Units "y5007 [ ¥2007 | Y2007 | Y2007
179 | 180 | 181 | 182
i P N is00.115: 2017 710 | 728 | 7.5 | 7.3
2 |gomouepended  Lammuston [ oo | 15 | 22 | 16 | 1
g | Total Dissolved luem asmasanon | T 10sa0 | ses0 | 8124 | 7200
ical -
4 ngnn;:;l (gg%g)en Measom 2017 | me/L | 60 52 64 48
Biochemical
Oxygen Demand S 302 )
. (BXgIgD) For 3days @ Sas | mey 9.0 7.8 9.2 7.0
27°C
Note:

“ The contents of the report shall not be reproduced either in full or in

part without prior written consent of the issuing authority.

< The results relate only to the items tested.

r

SEN;O% ENVIRO%SCIENTIST
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ANDHRA PRADESH POLLUTION CONTROL BOARD
ZONAL LABORATORY - VIJAYAWADA

"ANDHAL PRADESH

V‘V"‘.V Plot No.41, Sri Kanakadurga Officers’ Colony,
1/ Gurunanak Road, Vijayawada-520008

Accredited by NABL as per ISO/IEC: 17025:2005

TC - 7304

e.mail: zovijalab-sesl@appcb.gov.in
Tel No: 0866-2546218

Water & Waste Water Test Report
ULR - TC730419000556 F

K.SRINIVAS, M.Sc., M.Tech.,

Report No 1909W047 Report Date 22.10.2019

Sample code Y1909237 to 239 Test Completion 04.10.2019
Date

Sample Collected date 26.09.2019 Sample Received 27.09.2019
Date

Sample Collected by
Name & Address of the
Customer

Sample Reference

Environmental Engineer, RO — Nellore (Randomized).
Environmental Engineer, RO — Nellore.

Aqua Culture Samples collected at

Chittamur (V&M), SPSR Nellore District against public
complaint.

Y1909237 — Water Sample collected from Puli Kaluva,
Near Etigattu Thumu, Chittamur (M).

Y1909238 — Water Sample collected from Puli Kaluva,
Near Pittuvani Palli, Chittamur (M).

Y1909239 — Water Sample collected from Etigattu kaluva,
Pedharthivari Kandriga, Chittamur (M).

Description of Sample

S.N Parameter (s) / Test Method | Units S ple: X
2L Name of Test estietio nits "y1909 | Y1909 | Y1909
237 | 238 | 239
1 |pH Azggg?gfg:gg;;m 7.85| 7.79| 7.60
2 | Total Suspended Selids | P82 0on) | meyp, | 280 31.0| 350
3 | Total Dissolved Solids | *"ha@3rdBditon) | mo/1, | 4656 | 4875| 5832
Chemical Oxygen APHA (23rd Edition)
4 | Demand (ngrl)g) s220-B: 2017 | Mg/L 50 56 48
Biochemical Oxygen )
5 | Demand (BOD) For B = mglT 12 15 10
3days @ 27°C
Note:

*+ The contents of the report shall not be reproduced either in full or in
part without prior written consent of the issuing authority.
« The results relate only to the items tested.

KAe%M/
SENIOR{%N'VIRO NTAL SCIENTIST
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- : ANDHRA PRADESH POLLUTION CONTROL BOARD
S pese ZONAL LABORATORY - VIJAYAWADA

\\‘EA‘%'\;{’ Plot No.41, Sri Kanakadurga Officers’ Colony,
174 Gurunanak Road, Vijayawada-520008
Accredited by NABL as per ISO/IEC: 17025:2005 TC - 7304
K.SRINIVAS, M.Sc., M.Tech., e.mail: zovjalab-ses1@appcb.gov.in
Senior Environmental Scientist Tel No: 0866-2546218
Water & Waste Water Test Report
ULR - TC730419000557 F
Report No 1909W048 Report Date 22.10.2019
Sample code Y1909240 to 242 Test Completion | 04.10.2019
Date
Sample Collected date 26.09.2019 Sample Received | 27.09.2019
Date
Sample Collected by Environmental Engineer, RO — Nellore (Randomized).
Name & Address of the Environmental Engineer, RO — Nellore.
Customer
Sample Reference Aqua Culture Samples collected at
Chittamur {(V&M), SPSR Nellore District against public
complaint.
Description of Sample Y1909240 - Water Sample collected from Mallam tank,
Near pallemparthri  junction, Jalapeddipalem,
Chittamur(M).
Y1909241 — Water Sample collected from Peda kamanu
vagu, Near pittuvani palli, Chittamur(M).
Y1909242 - Water Sample collected from Etigattu
kaluva, Near Thagedamma temple, Ranganathapuram,
Chittamur(M).
{ Parameter (s) / ple Code
‘ S.No Naiis of Tadt Test Method | Units | Y1909 | Y1909 | Y1909
| 240 241 242
[ APHA (23rd Edition)
1 |pH R | = 777 776 | 752
2 | ot Suspended APHA @3rd Bdition) | poyr | 16.0|  18.0|  84.0
| 3 | Total Dissolved Solids | *")28% 70007 | mg/1, | 5122| 6728 | 10822
‘ Chemical Oxygen H d Editi
4 |5 : (co%g) e e | g, 80 67 56
Biochemical Oxygen
5 | Demand (BOD) For B | mgft, 20 18 15
3days @ 27°C
Note:

“ The contents of the report shall not be reproduced either in full or in
part without prior written consent of the issuing authority.
< The results relate only to the items tested.

Zgees
SENIOR%TV‘IRO@E%"A’L’SCIENTIST
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Annexure - VII
Report of the Senior Officer from Coastal Aquaculture Authority ie.,
Sri A.Antony Xavier, Director ( Technical ) Coastal Aquaculture
Authority Department of Fisheries, Chennai

58w, 38aes aiftsw dlecaR <

TY e @ HeeF WIere faer @_@
1y ffsearera s, Bave, deaa, rderdriphe
AwTE-600035, dfFerag, HRd

Sth Floor, Integrated Office Complex For
Animal Husbandry and Fisheries Department

TOT RN WO

_ HequTerer fasmer

COASTAL AQUACULTURE AUTHORITY

Department of Fisheries Veterinary Hospital Road, Fanepet, Nandanam,
Ministry of Fisheries, Animal Husbandry and Dairying Chennai - 600035, Tamil Nadu, India .
Government of India ®Iel/ Phone :+91 44 24353784 / 24353502
\ éﬁ'ﬂ/ E-mail  :aquaauth@gmail.com_
AV, ATATSE website : http://www.caa.gov.in

Report on survey on Brackishwater Aquaculture farms located at Chittamuru,
Vakadu and Kota Mandals of Nellore District, Andhra Pradesh on 27.08.2020.

In accordance with the orders passed by the Hon'ble National Green Tribunal,
Southern zone, Chennai, the Competent Authority has nominated the Director (Tech),
CAA as the Member of Joint Committee constituted by the Hon'ble National Green
Tribunal, Southern Zone, Chennai and the same was forwarded to the Joint Director
of Fisheries.

On the approval of the Competent Authority, the Director (Technical) and Sr.
Technical Assistant, CAA attended th = meeting with joint Committee headed by the
Sub-Collector, Gudur Region on 24.08.2020 at 5 pm in the Chamber of Sub-Collector
& Sub Divisional Magistrate Gudur, Nellore District Andhra Pradesh and subsequently,
the Director (Technical) and Sr. Technical Assistant, CAA had visited the following
villages on 27.08.2020 along with the Joint Committee headed by the Sub Collector,
Gudur, Nellore District constituted for this purpose.

Sl. No. Name of the Village Mandal Name
1. Pittuvanipalli Chittamuru

2. Ranganathapuram Chittamuru

3. Padarthivari Chittamuru

4. Muttembaka Vakadu

5: Thirumeru Vakadu

6. Karlapudi Kota

Field observations:

» Shrimp farmers using swarnamukhi river water as well as bore water for
culture.

> They are not maintaining ETS facility in their farms.

> Without treating the water tt.2y are directly releasing into the agriculture
irrigation canal. There is no proper drainage system for shrimp farms.

> The farmers are not following bio security measures like Bird scare net and
crab fencing.

» Those farmers who are registered with CAA recently, they are not doing the
culture they are given those lands on lease to other farmers.

> The supply channels are found to be carrying salt water.
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Para 4.9 and 19 of the Guidelines for Regulating Coastal Aquaculture issued
under Chapter II of Coastal Aquaculture Authority Rules, 2005 provides that

4.9 The following guidelines, which are mandatory, should be adopted for site
selection and also to avoid subsequent social and environmental impacts:

Mangroves, agricultural lands, saltpan lands, ecologically sensitive areas like
sanctuaries, marine parks, etc., should not be used for shrimp farming.

Shrimp farms should be located at least 100 m away from any human
settlement in a village / hamlet of less than 500 population and beyond 300 m
from any village / hamlet of over 500 population. For major towns and heritage
areas it should be around 2 km.

All shrimp farms should maintain 100 m distance from the nearest drinking
water sources.

The shrimp farms should not be located across natural drainage canals / flood
drain.

While using common property resources like creeks, canals, sea, etc., care
should be taken that the farming activity does not interfere with any other
traditional activity such as fishing, etc.

Spacing between adjacent shrimp farms may be location specific. In smaller
farms, at least 20 m distance between two adjacent farms should be
maintained, particularly for allowing easy public access to the fish landing
centers and other common facilities. Depending upon the size of the farms, a
maximum of 100 - 150 m between two farms could be fixed. In case of better
soil texture, the buffer zone for the estuarine based farms could be 20 -25 m.
A gap having a width of 20 m for every 500 m distance in the case of sea
based farms and a gap of 5 m width for every 300 m distance in the case of
estuarine based farms could be provided for easy access.

Larger farms should be set up in clusters with free access provided in between
clusters.

A minimum distance of 50-100 metres shall be maintained between the nearest
agricultural land (depending upon the soil condition), canal or any other water
discharge / drainage source and the shrimp farm.

Water spread area of a farm shall not exceed 60 per cent of the total area of
the land. The rest 40 per cent could be used appropriately for other purposes.
Plantation could be done wherever possible.

Areas where already a large number of shrimp farms are located should be
avoided. Fresh farms in such areas can be permitted only after studying the
carrying / assimilation capacity of the receiving water body.

154
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19.0 Protecting the livelihood of various coastal communities:

19.1 Coastal aquaculture, which is riow confined mainly to shrimp farming, is one
among the several activities in the coastal area involving the coastal communities.
Much of the social conflicts in coastal areas are due to the larger demands on the
limited resources, resulting in competition amongst the various stakeholders. There
are also instances where through harmonious use of resources coastal communities
have set up excellent examples of integrated coastal development.

19.2 Badly planned and unregulated operation of shrimp farms, as already indicated
can cause considerable level of avoidable conflicts with the community and other
sectoral activities in the vicinity of the farms. Conflicts could arise between shrimp
farmers and others who either live in the coastal zone or depend on coastal zone
resources for their livelihood, as also between shrimp farm owners / managers and
employees, especially in the case of larger farms. Some of the more serious inter-
sectoral problems would be addressed in the overall governance and regulation by
adopting the following guidelines:

e Shrimp farm owners / managers should respect the community rights and
needs and in case of any conflicts arising always attempt to solve the problems
in amicable ways for ensuring harmony in the community and sustainability of
the shrimp farms. They should co-operate with the community and other
sectoral users of the coastal resources, in common efforts for improving
environmental conditions and community welfare.

« Farmers, especially with larger holdings should employ local workers as far as
possible.

« Workers should be provided with good working conditions and should also be
trained for their skill upgradation.

e Access to the sea front and other common resources to the coastal
communities by the aquaculture units should be ensured. The interests of the
communities and organisations in the area should be safeguarded.

« Care should be taken to see that the natural drainage canals which are used as
water source for aquaculture units are not blocked so as to avoid flooding of
low lying areas and villages.

« Salinisation of land and drinking water should be avoided by providing suitable
buffer zones between agricultural land, villages and shrimp farms.

e Use of common property resources like the creeks, canals, etc., should be
carried out in a harmonious manner and the traditional rights of the coastal
communities should not be affected in any way.

« To avoid problems of ground water salinisation, drawal of ground
water is strictly prohibited for shrimp aquaculture. It must be ensured
that piezometers / ground water monitoring bore wells preferably 4 /
ha (along the periphery of the pond) are installed to monitor salinity
ingress. In case of salinity ingress, the Coastal Aquaculture Authority
should ensure immediate closure of the farms.
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Suggestions:

1. The drawl of ground water is strictly prohibited and hence the same shall be
enforced accordingly.

2. The salinisation of water ways (Canal and creeks) and the reservoir tanks such
as Mallam Reservoir need to be corroborated with the historical data to confirm
the salinisation due to shrimp farming. Action shall be initiated based on the
confirmation.

3. The reclamation of lands already brought under shrimp farming is considered
difficult and hence further expansion of shrimp farming into freshwater
agricultural lands shall be prohibited effectively.

(A.Antohy Xavier)
Director (Technical)
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Annexure - VIII

Report of Principal, Scientist ( Agro) & Head Saline Water Scheme,
Acharya NG Ranga University, Bapatla

AICRP on Management of Salt affected Soils and Use of Saline Water in
Agriculture, Agricultural College Farm, Bapatla

Report on Effect of Aqua culture on Agriculture fields of Chittamur mandal of SPSR
Nellore District

Paddy is the main crop in Chittamur mandal of SPSR Nellore district. The source of irrigation
for paddy crop is the river Swarnamukhi. The river water comes to Chittamur mandal through
Royyalakaluva which is a tributary to Swarnamukhi river. Pulikaluva which is a subchannel of
Royyalakaluva become the main feeding channel of mallam irrigation tank. This tank is the major
source of irrigation for most of the paddy farmers. The other subchannels from Pulikaluva are
Yetigattu kaluva and Palamadugu drain which also act as direct source of irrigation to paddy crop.

It is observed that some of the paddy farmers converted their fields along these channels
into aquaponds. These farmers exploiting the high saline ground water for culturing prawns. After
harvesting of the aqua crop, the high saline water drained into nearby irrigation channels and
polluted the irrigation water with saline water. When the farmers use this polluted water for
irrigation to paddy crop, it not only decreases the crop yields but also deteriorates the soil by
increasing soil salinity. Continuous use of high saline water for irrigation makes the soil unfit for
growing paddy crop in long run.

The salinity of groundwater samples using for aqua ponds is varied between 16-30 dSm™.
The water salinity of Palamadugu drain (middle), Pulikaluva (near the bridge), Royyala Kaluva (near
Tagettamma temple), Mallam tank (beginning) and Mallam tank ( middle) is found to be 17.0 dSm?,
5.2.dSm™, 27.0 dSm™, 8.9 dSm™ and 10.5 dSm respectively. At present the water levels in Mallam
tank are very low and almost dried up. The water levels in irrigation canals are also very low.

Regarding soils, 40 soil samples were collected from different farmers fields covering
Ranganadhapuram, Pittuvari palle, Mallam, Kokkupalem and Padarthyvarikandriga villages of
" Chittamur mandal and analysed for soil salinity. Out of forty samples, 52.5% samples are non saline
(ECe 0-2 dsm™), 20% are slightly saline (ECe 2-4 dSm), 17.5% are moderately saline (ECe 4-8 dSm Y,
5% are strongly saline (ECe 8-16 dSm™) and 5% are very strongly saline (ECe >16 dSm™). The paddy
crop can be grown up to moderately saline soils. Beyond this, the crop yields will be declined.

Finally it is suggested that the high saline ground water using for aqua culture should not be
drained into irrigation channels. A separate arrangement by way of laying closed pipeline may be
made to dispose it directly to salt creeks. Already the soils which become saline can be reclaimed
through leaching of salts by using good quality irrigation water. Saline tolerant varieties of paddy

may be selected for growing paddy crop.
= o
Principal Scientist (Agro) & Head

Saline Water Schema,
BAPATLA
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SOIL SAMPLE ANALYSIS REPORT OF FARMERS OF CHITTAMUR MANDAL IN SPSR NELLORE DISTRICT

S.No. | Name of the District | Mandal | Village | Survey | pH | ECe | Remarks
farmer No.
1 Sri Nalajam SPSR Chittamur | Ranga | 45-1 7.2 | 3.8 | Slightly saline
Srinivasulu Nellore nadhp Suitable for paddy
District uram cultivation
2. Sri Saguturu -do- -do- -do- | 104-3P |75 |23 | Slightlysaline
Dayakar Reddy Suitable for paddy
cultivation
3. Sri Vinnamala -do- -do- -do- | 104-4P |73 |11 | Non-saline
Munisekhar Suitable for paddy
Reddy cultivation
4. Sri Potluru -do- -do- -do- | 781 6.0 | 0.5 | Non-saline
‘Murali Suitable for paddy
cultivation
5. Sri S. Krishna -do- -do- -do- |56-1 6.2 | 1.0 | Non-saline
Reddy Suitable for paddy
cultivation
6. Smt. Potluru -do- -do- -do- | 74-2 6.4 | 0.7 | Non-saline
Bhargavi Suitable for paddy
cultivation
7 Sri Patrangam -do- -do- Malla | 207-5 5.7 | 0.8 | Non-saline
Subrahmanyam m Suitable for paddy
cultivation
8. Sri Putragunta -do- -do- -do- | 240-3A |58 | 3.0 | Slightlysaline
Ramasubbaiah Suitable for paddy
cultivation
9. Smt Maralaku -do- -do- Kokku | 18-5 6.9 | 23.2 | Very strongly saline.
Chengamma palem Paddy yields
decreased.

Wé\;%—@"ﬁ/
PRINCIPAL SCIENTIST (AGRO.) & HEAD

SALINE WATER SCHEME
BAPATLA -522 101
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Annexure - IX
Constituted Committee appointed by the Sub Collector, Gudur

Rc.N0:1053/D/Fish/2019 Sub COllector Office,

- Gudur, dt; -08-2020.
From To
Sri. Gopalakrishna Ronanki, I.A.S., 1. The Tahsildars
Sub Collector, Chittamur/Vakadu/Kota
Gudur.
Sir/Madam,

Sub:- Fisheries — SPSR Nellore District — Chittamur, Vakadu & Kota Mandals —Survey on
Brackish water Aqua farms — Request to join in personal inspection along with
records and report called for— Reg
/\ Ref:- 1) District Collector Nellore Note orders dt: 03-07-2020
2) Procgs No 1053/D/2019 dt 3-7-2020 of the District Collector Nellore.
3) JD Fisheries Lr.N0.1053/D/2019 dt:03.08.2020 Dt:06.08.2020.

* % %

| invite attention to the references cited,

In the reference 3" it is to informed that vide 2™ cited The District Collector Nellore has
Conistituted the Committee at Village Level, Man

dal Level and Division Level, that the Divisional Level, Committee conduct a survey on
existing Aqua ponds in the villages at Pittivanipalli, Ranghnadhapuram & Karlapudi of Kota
Mandal which are effecting the Mallam MI tank of Mallam Village of Chittamur Mandal.

It is instructed to submit detailed report within 2 days and it is decided to conduct field
visit with Divisional Level Committee on 27.08.2020 at 10.00 am.

Following are the Divisional Level Committee Members.

SLNo |  Name of the Employee __Designation | Mobile number
1 | SriRonanki Gopalakrishna, IAS, Sub Collector, Gudur 9849904056
2 MD. Althaf Mozin | Dy. Inspector of 9989005372
Surveyor T

3 P.Suresh Babu EE Irrigation 77793912680557”7 ]
4 | A.Soma Sekhar Reddy EE Electrical 9440811988 |
5 | Sk.Chand Basha Asst. Director of 9618194006 |

I . | Fisheries i
6 Siva Nayak Asst. Director of 8886613652

el e Agriculture |

7 P.Soban Babu ‘ Dy. Director of ‘ 9866578689

- ol - B Ground Water |

r 8 M.Pramod Kumar Reddy EE Pollution Control 9866776736

‘ 1 Board

=== s = E—

Yours faithfully
7
Sub Collector

dur
%{g(}ﬂ Gudu

DAO
Maf\tlo
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Annexure - X
Report of the Assistant Director of Fisheries, Gudur Division

Notes of Inspection of Divisional Level Committee on the Aqua Ponds in
Kota, Vakadu & Chittamur Mandal dt:27.08.2020.

In pursuance of the orders of the District Collector, SPSR Nellore vide
Proceedings Rc.1053/D/2019 dt:03.07.2020. The Divisional Level Committee members

namely Sub Collector, Gudur, Executive Engineer, Irrigation Gudur, Executive
Engineer, Electricity Gudur, Deputy Director of Ground Water, Executive Engineer,
Pollution Control Board Nellore , Assistant Director of Agriculture Naidupet, Assistant
Director of Fisheries, Gudur(under signed) had inspected the Aqua Ponds in Kota,
Vakadu & Chittamur Mandals .

On the basis of the Village Level & Mandal level constituted Committees
reports, totally 843 Aqua Ponds were there(Chittamur 288, Kota 142 & Vakadu 413)and
therefore the Divisional Level Committee on 27.08.2020 had inspected the Aqua Ponds
in a random reaching 10% of the total Aqua ponds in the respective mandals and
noticed the following as detailed below. .

1. There are totally 843 Aqua Ponds Culture in the respective mandals in which 319
borewells. had been laid in the Aqua Ponds.

2. In the respective mandals totally 24 lease holders had cultivating the Aqua Ponds
in an extent of 31.18 Hectors authorizedly and 343 lease holders were cultivating
an extent of 302.27 Hectors un authorizedly.

3. In the respective mandals 34 farmers who are owners of the land had got an
extent of 40.80 Hectors into Aqua Cultivation authorizedly where as 132 owners
had cultivated an extent of 158.13 Hectors of land un authorizedly. The statement
is enclosed herewith for kind perusal and necessary action,

4. Asamandal wise the following are my observations:

a. Kota Mandal: In karlapudi Village of Kota Mandal, the main drain channel is
Challakalva Canal which is originated from Kokkupadu Village and enters
into the Jarugumalli, Agarharam Kottapalem, Kota & Karlapudi Villages of
Kota Mandal which covers a distance of 10KM in the mandal and finally
merges into the Bay of Bengal at Govidnapalli Village of Kota Mandal. There
are 13 un authorized Aqua’ Ponds covering an extent of Ac.49.20 in the
Karlapudi Village. The sample of water is tested and the salinity of the water
17 PPT. '

Finally my observation is that all the Aqua waste and
contaminated water is flowing through the Challakaluva canal and finally
mergeés into the Bay of Bengal at Govindapalli Village of Kota Mandal
because of which the entire water in the Challakaluva Canal is getting

contaminated. As since the entire contaminated water is getting into the Bay
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of Bengal and the entire flow of Challakaluva Drain Canal is with Aqua

Culture and hence there is no other loss to any farmers.

b. Vakadu Mandal:

I) Muttembaka Village:- The main drain channel is Puli Kaluva

Canal which is originated form Kondapuram village and flows

*  through Muttembaka and Vakadu villages and some of the villages

of Chittamur Mandals and finally merges into Royyala Kaluva in

Pittivanipalli of Chittamur Mandal. The drain canal flows for a

distance of 8 KMs in the mandal. The sample of water tested and

the salinity of the water is 3 PPT. There are 24 un authorized Aqua
Ponds are there in ;he village covering an extent of Ac.109.54.

As there are paddy farmers who are using Pulikaluva
for Agriculture purpose, the release of contaminated and waste
water from the Aqua Ponds through Pulikaluva, there is a damage
to the paddy farmers who are using the Pulikaluva as a source of
Irrigation for water and other cultivation purposes.

II)  Tirumuru Villag(.e:- As there are 21 un authorized Aqua Ponds
covering an extent of Ac.30.12 in the village and main source of the
Aqua Ponds is bore water and the contaminated and waste Aqua
water are getting into the Tungali area in which most of the land is
Government land and there are no paddy farmers along the drain
and hence no loss to the paddy farmers. The sample of water is

tested and the salinity is 14 PPT.

c. Chittamur Mandal: Royyala Kaluva is a main flow channel which originated

from Swarnamukhi River and flows into the Vemuguntapalem , Aletipadu,
Kondapuram, Eswaravaka, Chittamur, Somasamudram,
Padarthivarikandriga, Ranganadhapuram, Perantallapmitta, Kogili, Yeluru,
Buradagali & Veligajulapalli of Chittamur Mandal which covers around 20
Kms in to the Mandal and finally merges into the Raviguntapalem Village of
Vakadu Mandal where there’is a salt lake (Upputeru).

There are 151 farmers are there in the Pittivanipalli,
Padarthivarikandriga and Ranganaahapuram who are unauthorizedly
brought an extent of 154.83 Hectors of land into Aqua Cultivation. As there
is a quantity of alkalinity in the water is more and there is no other source of
fresh'water for Irrigation, most of the paddy farmers had drilled bores which
is the main source of water for Irrigation. As the salinity in the sanity of
water ranges from 10 to 15 PPT and hence most of the farmers have opted

Aqua Culture rather than paddy farming.
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It is further obsel:ved that as there is a 4 Kms distance from the
Mallam Cheruvu to Upputeru in which the contaminated water from the
Aqua ponds is getting released by which the Mallam Tank is getting
polluted to some extent. But, it is not true only because of the Aqua Pond
Culture contaminated waste water released the Mallam Tank is getting
contaminated. It is also observed that the said flow of water to the Mallam
Tank is only because of Feeder Channels of Royyala Kaluva but not due to
the main flow of water from the Royyalakaluva.

It is finally observed that as the reason behind the large extent of
Aqua Ponds in Chittamur,.Kota & Vakadu Mandals are due to the salinity
of the water available which makes the farmers not to opt paddy farming.
Though some of the farmers have opted paddy farming they have not
yielded the good results when compare to the other area paddy farmers.
Further it is also observed that the because of existence of Upputeru since
long back the entire ground water in the respective mandals have turned
into salty in nature which-results in not usage of such water for Irrigation of
fields and hence in an alternative way most of the farmers in the respective
mandals had made their fields into Aqua Poﬁds as since the salt water is also
suitable and yields good results in Aqua Pond Culture.

In view of the above observations noticed by the undersigned it is
recommended for taking necessary action on the farmers who have brought
the land into use of Aqua Ponds un.authorizedly and further as there are
some paddy farmers are effecting due to the drain flow necessary action has
to be initiated to regularize drain water flow as per the Government norms
and CAA norms. Further the Mallam Tank is mainly getting contaminated
because of Feeder channels it is recommended for necessary instructions in
order to control the flow of drain water into the feeder channels by which

the contamination of Mallam Tank is going to be reduced.

S

GUDUR

162
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ABSTRACT
Statement Showing the Particularls of the Survey on Brackish water A Existing with Chif , Kota and Vakadu Mandal, SPSR Nellore District
Authorized Total Extent in Ha
Name of the No.of |TotalExtent | No.of |No.ofBore| _Lease Holder Owners Lease Holder Owners Lease Holder Owners
S.No No.of Villages Remarks
Mandal Farmers | in (Ha) Ponds |+ wells No.of |Extentin | No.of |Extentin| No.of |Extentin | No.of Extent in'i No.of | Extentin | No.of |Extentin
Farmers | Ha | Farmers | Ha | Farmers | Ha | Farmers entintS | rarmers | Ha  |Farmer| pa
1 [Chittamur 3 166 178.35 288 80 18 | 2118 | 14 | 1560 | 108 | 10938 | 26 3219 126 | 130.57 | 40 | 47.78 | 15Nosare Unauthorized
2 |Kota 1 58 91.134 142 44 6 |10004| 7 9.67 19 31.16 26 403 25 | 41164 | 33 | 49.97
3 |Vakadu 2 309 26291 413 195 0 0 13 | 1553 | 216 | 16173 | 80 85.64 216 | 16174 | 93 | 10117
Total 6 533 | 53239 843 319 3118 | 34 7| 4080 | 343 | 30227 | 132 i58.13 367 | 333.47 | 166 | 198.92 )
z
& V
Asst. Director of Flsherles
GUDUR
’ ABSTRACT
Statement Showing the Particularls of the Survey on Brackish water Aquafarmers Existing with Chittamur, Kota and Vakadu Mandal, SPSR Nellore District
Authorized Unauthorized Total Extent in Ha
il Nameofthevilage | Nemeofthe | No.of (TotlExentin| . | No.of Bore Lease Holder Owners Lease Holder Owners Lease Holder Owners Remarks
Maadl | Fermers (Ha) wls Noof | Extentin | Noof | Extentin | No.of No.of No.of Noaf
Extent in Ha Extent in Ha Extentin Ha
Farmers | Ha | Farmers | Ha | Farmers Farmers Farmers Farmers
P I . x 15 Nosare
1 |Pittivanipalli Chittamur 98 78.38 147 35 8 10.04 10 171 66 5333 14 7.30 74 63.37 24 15,01 Unauthorised
2 |Padarthivarikandriga Chittamur 28 27.93 43 20 10 1114 1 06 16 15.49 1 07 26 26.63 2 13
3 |Ranganathapuram Chittamur 40 7204 98 25 0 0 3 729 26 40.57 1n 2419 26 40.57 14 3147
4 |Karlapudi Kota 58 91.134 142 44 6 10.00 7 9.67 19 31,16 26 403 25 41.164 33 49.97
5 [Muttembaka Vakadu 96 9293 155 75 0 0 1 32 LY] 25.23 53 64.32 42 25.23 54 67.52
& [Tirumury Vakadu 213 169.98 258 120 0 0 J2 1233 174 136.50 27 2132, 174 136.51 39 3365 .
Total 533 532.39 843 319 24 | 3118 | 34 | 4080 | 343 | 30227 | 132 | 158.13 | 367 | 333.47 | 166 | 198.92

Asstl irector of Fisherlos
GUDU

U

UDUR




|

112

Annexure - XI
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Report of the Dy.Inspector of Survey, Gudur

DA 0B Wgro T SEHOWSD 3 S0E wwone B¢

206030 & docodn VEHdo T SOOI 3

BTy oRfard Og Hodosw

adme Joiws 2¢r 056 8 TP Foawen Jgrdd 2 708 84:01.06.2020,

27.06.2020% Traed HEDD @ 6L Jaiws 2gr STg6 3 T Jorawen derdd B

-

T°0 20805 oIS VS STEE ArErdd 70 BT ROICHD 3 d:gy,ges '933355 8D B

(e, §6), DQBIPED, TS Y 2BONY eEiB0S” & dooce Tran VI

S00CI0 TP HDOIFOTHS D DOASD RSEG D00 ?omao& 20 es Tra0aes

U?SSUQS 2 (& 0:535omoesw) 9D DIGHVV 0 DHGAVOR & Sod DA

005 oD a:r"og’d.ws.) DHOZD TP ac&mmlm.

T I

Awgo | Todbgw (DS DES
o 2.8.00D.00
8‘&1)750 oo ot EAb 2N
52006 | dvociwdn | Trawdw Do Peodn
| ootow | 8 Fodo (esg089e0)
\ . DRGB0 DRG0
\ Qopy | DYGIW DYGB0 DRG0
P sgird 142 | 231.47 | 140.22 | 81.77 - 9.48
1 )
P 2 Db 142 | 231.47 | 140.22 | 81.77 - 9.48
I dhsordd | 258 | 424.90 | 386.97 . 22.00 15.93
2 | owd | doGowes | 158 | 232.19 | 168.11 - 56.50 7.58
3
| awean: | 416 | 657.09 | 555.08 78.5 23.51
= r >a06
43. | 69.02 | 48.99 | 17.99 - 2.04
, oS
34| Opsardd | DHTJHY | 148 | 194.89 | 84.50 | 76.69 - 33.70
BTG
» 98 | 177.94 | 55.57 | 101.91 - 20.46
Do
dodgdw: | 289 441.85 | 189.06 | 196.59 56.2

D DRALIVV B RS BT BEXDVO S6[ AWBHN DDEE DABYOSEDOVE.

S

airgd "’53335 e8® R0

[gb)~8 0o

R

164



165

113

Annexure - XII

Report of the Dy.Director, Ground Water & Water Audit Dept
SPSR Nellore. ’

. : : e 3 /
N : y
< GOVERNMENT OF ANDHRA PRADESH
GROUNDWATER & WATER AUDIT DEPARTMENT

From To
§ri T.Satyanarayana Sarma, B.E, The Sub Collector,
Deputy Director (FAC) Gudur Division
Groundwater & Water Audit Dept, sPSR Nellore bist=
SPSR Nellore.

Lr.No. 163/Hg/2020, Dt: 24.09.2020.
Sir,

Sub: - Groundwater and \Water Audit Department — $ri Potti Sriramulu
Nellore District — Inspection of Aqua Ponds existing along Puli
Kalava and Royyala Kalava In Chittamuru, Kota and Vakadu
Mandals - Inspection Report - Submitted - Regarding.

Ref: - Proc.No: 1053/D/2019, dated: 03/07/2020
--o-.

At the instance of Sub Collector, Guduru Division, Investigations conducted on
Brackish Water Aqua Ponds existing in Pittuvanipali, Raganadhapuram and
Padrthivari Kandriga Villages of Chittamuru Mandal, Muttembaka and Thirumuru
Villages of Vakadu Mandal and Karlapudi Village of Kota Mandal to ascertain the
facts about the allegations raised by the farmers of Mallam Irrigation Tank and to-
assess the groundwater status in those villages. Accordingly surveys were conducted
and the following observations were made.

The area under investigation is covered with mixed sandy clay soils
underlained by coastal alluvium formation belonging to recent age of geological time
scale. This underlained formation is of unconsolidated in nature and comprises mostly
of medium to coarse grained sand with clay intercalations. Here, groundwater occurs
under water table conditions and is being utilized mostly by means of tube wells and
shallow filter points. Around 600 to 700 tube wells and shallow filter points are being
used for the purpose of aqua culture. The depth of these tube wells ranges from 100
feet's to 180 feet's while the depth of shallow filter points ranges from 21 feet's to 30
feet's. They are energized with 5 to 10 HP Submersible Motors and their discharges
ranges from 5.000 Iph to 18,000 Iph. As the underlying formation is comprised of
clay intercalations the quality of the groundwater is affected and became saline in
nature with salinity ranging from 2 PPT to 20 PPT. It is reported that each bore well is
being used 5 to 10 hours per day, withdrawing a quantity of 50,000 to 90,000 litres
per day to fill their aqua ponds. :
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It is clear from the above observations that there is over exploitation of
groundwater in those investigated areas. This much of groundwater exploitation not
only leads to the depletion of groundwater levels but also leads to the further
deterioration of groundwater quality in and around the investigated areas causing sea
water intrusion.

It is also observed that the waste water or chemically; polluted water from the
aqua ponds is released into the surrounding first and second order streams and
irrigation canals like Royyala Kalava and Puli Kalava etc. Due to which Mallam
irrigation tank which gets its water from the Swarnamukhi River through puli kalava
and royyala kalava is completely filled with this waste water/chemically polluted
water, making it difficult for the ayucutdars of Mallam tank, Royyala Kalava and Puli
Kalava to irrigate their paddy fields from the last few years. This release of untreated
water not only depletes the quality of groundwater in Mallam village to a further
level but also affects the groundwater quality in the surrounding villages.

Randomly. few groundwater samples were collected from the aqua pond wells
in the study areas and analysed chemically (details enclosed in annexure - 1). The
resulting Total Dissolved Solids and Electrical Conductivity of the samples are
compared to the BIS Standards of irrigation as follows.

S.No | Parameters | BIS Standards BIS Standards | Values of Collected
Acceptable Limit | Acceptable Limit. Samples
.| for lrrigation for Drinking
1 Total 500-2000 PPM 50-250 550-2733
Dissolved
Coesh o Solide® Tl E
2 Electrical . Below 2000 750 1114-5466
Conductivity | u$/cm

Note: as the water samples were collected in the rainy season. the resulting TDS
values fallen near to the acceptable limits but their values may increase to 3000-
5000ppm during summer season. i

It is clear from the above figures that the electrical conductivity of collected
samples are beyond the permissible limits which indicates that the brackish water
aquaculture has adversely affecting the groundwater as well as the surface water
sources in the surveyed and their neighbourhood villages. In Pittuvanipalli,
Padarthivari Kandriga and Raganadhapuram Villages of Chittamuru Mandal, Tirumuru
village of Vakadu mandal normalcy may not be attained as the groundwater quality is
greatly diminished but in muttembaka village of vakadu mandal there are chances of
restoring the groundwater quality by minimizing the 'groundwater usage for
aquaculture. -
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Further it is to submit that, none of the aqua farmers has obtained permission
frof Groundwater and Water Audit Department either to construct or to use their
tube wells for brackish water aqua purpose. As per APWALTA Act the Mandal
Revenue Officer (Mandal Walta Authority) may take further necessary action on the
unauthorized wells and stop the usage of groundwater for aqua ponds cultivation

It is opined that the waste water from the aqua ponds may be directed
towards the buckingham canal to stop the groundwater depletion and deterioration
of groundwater qua'lity to further extent. This will/ also let the ayucutdars of the
mallam tank, royyala kalava and puli kalava to irrigate their paddy fields with the
swarnamukhi water.

Yours Faithfully

=2 A0
ANz ol
Dgputy Directoy (FAC)

GW & WA Department

s
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Annexure-1
Statement Showing the Quality Details of Groundwater Samples.
Total
Depth of Electricla
Name of the Yield Geo Co- Dissolved
i Well i
S.No Village Mandal Senaficiery el in LPH Mode of lIft Ordinates Conductivity solids Remarks
in Feet uS/em
PPM
i 10,000- 13'5827.85"N
N.R iah 120 H
1 Muttembaka Vakadu angaia 12,000 5 HP Sub 80°04'57.18" 2056 1029 Doubtful
11,000~ 13°58'18.55"N
i R H
2 Muttembaka Vakadu Mani Reddy 120 13,000 5 HP Sub 80°04'49.52" 2062 1030 Doubtful
. 15,000- 13°58'14.91'N | - Unsuitable for
i . Balaji 90 7.5H
3 Tirumuru Vakadu N. Balaji 16,000 5 Hp Sub 80°07/08.24" 5466 2733 Irigation
. | Handpump Temple 13°58'41.30"N
M
4 Tirumuru Vakadu Branibid 20 anual 40°07'08.90" 1100 550 Doubtful
10,000~ 14°04'26.77"N Unsuitable for
i . P 90 S HP 2
5 Karlapudi Kota p. Parandamayya 13,000 Sub 80°04'49.45"E 5466 800 Irgation
3 Handpump Temple 14°04'26.75"N
2
6 Karlapudi Kota beaimikas 0 Manual 40°04'49.45" 1114 557 Doubtful
10,000- 13°58'07.10"N Unsuitable for
i i i M Satish 130 SHP 4
7 pittuvanipalle | Chittamuru Satis 12,000 HP Sub 80°05120.60"E 640 2320 irigation
Padarthivari : ; ! 13°58'1.54"N p Unsuitabte tor
i Krish 150 465 4
9 e sl 80°05'37.05" 3 M0 | gation
r.__#—————'—‘—‘—’___—_—1
Classification of Irrigation Water based on
Note: Electrical Conductivity( BIS Standards)
' Electrical
Type of Water Classification |{Conductivity
e (uS/Cm) e o X
TowSaline __[Excellent |100-250 S KT\ v
Medium Good 250750 v Y M\
Saline Permisible 750-2000 J
Highly Saline Doubtful 2000-3000 b.n Director
Very Highly ! Gronnd Water & Water Audit Den’
Saline Unsuitable  |>3000 8.P.S.R. NELLORE
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GOVERNMENT OF ANDHRA PRADESH
GROUNDWATER & WATER AUDIT DEPARTMENT

From To
Sri R. Sobhan Babu, The Sub Collector,
Deputy Director, Gudur Division
Groundwater & Water Audit Dept, SPSR Nellore
SPSR Nellore.

Lr.No. 62 /Hg/2020, Dt: 18.08.2020.
Sir,

Sub: - Groundwater and Water Audit Department — Sri Potti Sriramulu
Nellore District — Inspection of Aqua Ponds existing along Puli
Kalava and Royyala Kalava In Chittamuru, Kota and Vakadu
Mandals - Inspection Report - Submitted - Regarding.

Ref:- Proc.No: 1053/D/2019, dated: 03/07/2020
--o--

At the instance of Sub Collector, Guduru Division, surveys
conducted on Brackish Water Aqua Ponds existing in Pittuvanipalem,
Raganadhapuram and Padrthivari Kandriga Villages of Chittamuru
Mandal, Muttembaka and Thirumuru Villages of Vakadu Mandal and
Karlapudi Village of Kota Mandal to ascertain the facts about the
allegations raised by the farmers of Mallam Tank and to assess the
groundwater status in those villages. Accordingly surveys were conducted
and the following observations were made.

Muttembaka Village, Vakadu Mandal:-

Muttembaka  village  of = Vakadu mandal falls in
NLR_C_74_DUGGARAJUPATNA-MB and the stage of development of village
and basin is 119% and 73% respectively, i.e., the village falls in over
exploited category and the basin falls in semi critical category. Total
geographical area of the village is 914 acres. Most of the area is covered
mixed sandy black soils and is underlained by Alluvium Formation
belonging to recent age of geological time scale. In this village
groundwater occurs under water table conditions and the development is
mainly through tube wells and shallow filter points. These wells are
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chiefly in use cultivation of paddy and aqua culture. The wells which are

being used for cultivation of paddy are constructed up to a depth of

100fts and are energized with 3 to 5 hp submersible motors. The
discharges of these wells range from 10,000 to 17,000 Iph. The quality of

vator ic maderataly aritabla faor irriaatinn af naddy wi ith 2 calinity Af lace
VVCIlCI [ III\JUCICILCIY )UI\UUIC wvi IIllsutIUll wvi Puuuy vviilii a )GIIIIIILY Vi 1Coo

than 2ppm. While the wells for aquaculture are constructed to a depth of
250fts and energized with 7.5 to HP submersible motors. The discharges
of these wells vary from 12,000 to 15,000 Iph and the quality of
groundwater is brackish in nature with a salinity of 2 to 5ppm.

It is observed during the survey that the paddy fields are located
along the north and east sides of the village. Around 50 to 70 wells are in
use for irrigation of paddy and each well is capable of irrigating up to
3acres with 7 hours pumping per day, withdrawing an average quantity
of 30,000 litres per day. While the aqua ponds are located along the
south and south west sides of the village and the cultivation of
aquaculture is taking place from February to September months. Around
100 to 150 wells are in use for cultivation of 230 acres of aqua ponds and
each well is being used for a period of at least 5 hours per day, with an
average withdrawal of 50,000 to 75,000 litres per day.

It is reported by the villagers that, before commencing of
aquaculture they used to irrigate their lands with the shallow filter points
but on the rise of aquaculture the water levels decreased from time to
time most of their filter points became defunct. Due to that they
increased the depths of their filter points to 100fts. As the depth of wells
and the overall usage of groundwater increased in the village the quality
gradually decreased. So it is clear from the above findings that the
aquaculture has adversely affected the groundwater regime in this village.

Tirumuru Village, Vakadu Mandal:-

Tirumuru village of Vakadu mandal falls in
NLR_C_74 DUGGARAJUPATNA-MB and the stage of development of village
and basin is 54% and 73% respectively, i.e., the village falls in safe
category and the basin falls in semi critical category. Total geographical
area of the village is 1478 acres. Most of the area is covered mixed sandy
black soils and is underlained by Alluvium Formation belonging to recent
age of geological time scale. In this village groundwater occurs under
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water table conditions and the development is mainly through tube

“wells. These wells are chiefly in use cultivation of paddy and aqua

culture. The wells which are being used for cultivation of paddy are
constructed up to a depth of 100fts and are energized with 3 to 5 hp
submersible motors. The discharges of these wells range from 10,000 to
14,000 Iph. The quality of water is moderately suitable for irrigation of
paddy. While the wells for aquaculture are constructed to a depth of
200fts and energized with 7.5 to HP submersible motors. The discharges
of these wells vary from 10,000 to 15,000 Iph and the quality of
groundwater is saline in nature with a salinity of more than 5 ppm.

It is observed during the survey that the paddy fields are located
along the north and west sides of the village. In this village most of the
paddy cultivation is rainfall based and the groundwater is being used as
supplement source only due to the quality problem. Only few wells
which are existing along the west side of the village are getting good
quality water which is suitable for irrigation of paddy. While the aqua
ponds are located along the south and east sides of the village and the
cultivation of aquaculture is taking place from February to September
months. Around 200 to 250 wells are in use for cultivation of 400 acres
of aqua ponds and each well is being used for a period of at least 5 hours
per day, with an average withdrawal of 40,000 to 50,000 litres per day.

It is reported by the villagers that the aquaculture has adversely
affected the groundwater regime in the village. Before commencing
aquaculture they used to irrigate their lands with the groundwater but
currently they are unable to use most of their wells as the quality has
greatly decreased due to the over usage of groundwater for aqua ponds.

Pittuvanipalli Village, Chittamuru Mandal :-

Pittuvanipalli ~ village of Chittamuru mandal falls in
NLR_C_74_DUGGARAJUPATNA-MB and the stage of development of basin is
73%, i.e. the basin falls in the semi critical category. Total geographical
area of the village is 427 acres. Most of the area is covered mixed sandy
black soils and underlained by Alluvium Formation belonging to recent
age of geological time scale. In this village groundwater occurs under
water table conditions and the development is mainly through tube
wells. These wells are chiefly in use cultivation of aqua culture only. They
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are constructed to a depth of 150fts and energized with 6 to 7.5 to HP
submersible motors. The discharges of these wells vary from 5,000 to
15,000 Iph and the quality of groundwater is saline in nature with a
salinity of 5 to 30ppm.

It is observed during the survey that the paddy fields are located
along the east side of the village. Around 200 acres of land is available to
irrigate paddy but due to the reasons like diminished groundwater quality
and lack of irrigation tanks most of the land is kept dry from the past few
years. Currently the villagers are depending on the rainfall to irrigate their
fields. While the aqua ponds are located along the west side of the village
and the cultivation of aquaculture is taking place from February to
September months. Around 100 to 150 wells are in use for cultivation of
200 acres of aqua ponds and each well is being used for a period of at
least 6 hours per day, with an average withdrawal of 30,000 to 70,000
litres per day.

It is reported by the villagers that there is groundwater quality
problem in this village since last twenty years. However they used to
irrigate their lands by using groundwater as a supplement source but on
commencing the aquaculture the quality is further decreased which makes
the groundwater useless for irrigating paddy. It is also observed during
the investigation that the waste water from the aqua ponds is being
released into the local canals/drains like royyala kalava.

Padarthivari Kandriga Village, Chittamuru Mandal:-

Padarthi Vari Kandriga Village of Chittamuru Mandal falls in
NLR_C_74_DUGGARAJUPATNA-MB and the stage of development of basin is
73%, i.e. the basin falls in the semi critical category. Total geographical
area of the village is 99 acres. Most of the area is covered mixed sandy
black soils and underlained by Alluvium Formation belonging to recent
age of geological time scale. In this village groundwater occurs under
water table conditions and the development is mainly through tube
wells. These wells are chiefly in use cultivation of aqua culture only. They
are constructed to a depth of 150fts and energized with 6 to 7.5 to HP
submersible motors. The discharges of these wells vary from 5,000 to
15,000 Iph and the quality of groundwater is saline in nature with a
salinity of 5 to 30ppm.
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It is observed during the survey that the aqua ponds are existing

" along the royyala kalava, around 30 wells are in use for cultivation of 60

acres of aqua ponds. Each well is being used for a period of at least 6
hours per day withdrawing an average of 30,000 to 70,000 litres per
day. In this village only few acres of land is available for irrigation of
paddy. Since the quality of groundwater has diminished over the years
due to various reasons, the villagers used to depend upon the royyala
kalava to irrigate their fields. But as the royyala kalava is being polluted
by the release of waste water from the aqua ponds the villagers are now
entirely depended on rainfall to irrigate their fields.

Ranganadhapuram Village, Chittamuru Mandal:-

Ranganadhapuram village of Chittamuru mandal falls in
NLR_C_74 YAKASIRI-MB and the stage of development of basin 75%
respectively, i.e. the basin falls in the semi critical category. Total
geographical area of the village is 902 acres. Most of the area is covered
mixed sandy black soils and is underlained by Alluvium Formation
belonging to recent age of geological time scale. In this village
groundwater occurs under water table conditions and the development is
mainly through tube wells. These wells are chiefly in use cultivation of
aqua culture only. They are constructed to a depth of 160fts and
energized with 7 to 10 HP submersible motors. The discharges of these
wells vary from 10,000 to 15,000 Iph and the quality of groundwater is
saline in nature with a salinity of 5 to 30ppm

It is observed during the survey that the aqua ponds are located
along the south side of the village and the cultivation of aquaculture is
taking place from February to September months. Around 30 to 50 wells
are in use for cultivation of 170 acres of aqua ponds and each well is
being used for a period of at least 5 hours per day, with an average
withdrawal of 50,000 to 75,000 litres per day. While the paddy fields
are located along the north side of the village. Around 600 acres of land
is available to irrigate paddy. Since the quality of groundwater has
diminished over the years due to various reasons, the villagers are
depending upon the royyala kalava,rainfall to irrigate their fields.

It is reported by the villagers that there is groundwater quality
problem in this village since last twenty years. However they used to
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irrigate their lands by using local canals/ drains like royyala vaagu. But as

the royyala kalava is being polluted by the release of waste water from *

the aqua ponds the villagers are now entirely depended on rainfall to
irrigate their fields.

Karlapudi Village, Kota Mandal:-

Karlapudi village of Kota mandal falls in NLR_C_73_CHINTAVARAM-
MB and the stage of development of village and basin is 43% and 12%
respectively, i.e. both the village and basin falls in safe category. Total
geographical area of the village is 1655 acres. Most of the area is covered
sandy and black soils and is underlained by Alluvium Formation
belonging to recent age of geological time scale. In this village
groundwater occurs under water table conditions and the development is
mainly through tube wells and shallow filter points. These wells are
chiefly in use cultivation of paddy, groundnut and aqua culture. The wells
which are being used for cultivation of paddy and groundnut are
constructed up to a depth of 25fts and are energized with 3 to 5 hp
motors. The discharges of these wells range from 10,000 to 17,000 Iph.
The quality of water is moderately suitable for irrigation. While the wells
for aquaculture are constructed to a depth of 150fts and energized with 5
to 7.5 HP submersible motors. The discharges of these wells vary from
12,000 to 18,000 Iph and the quality of groundwater is saline in nature
with a salinity of more than 5ppm.

It is observed during the survey that the paddy fields are located
along the north, west and east sides of the village. Around 100 to 150
wells are in use for irrigation of paddy, groundnut and each well is
capable of irrigating up to 1.5 ha with 7 hours pumping per day. While
the aqua ponds are located along the south side of the village and the
cultivation of aquaculture is taking place from February to September
months. Around 50 to 60 wells are in use for cultivation of 230 acres of
aqua ponds and each well is being in use for a period of at least 5 hours
per day, with an average withdrawal of 50,000 to 75,000 litres per day.
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During the inspection it is also observed that, as the groundwater

" quality in and around the Mallam village is diminished due to various

reasons like over usage from time to time and sea water intrusion, the
villagers of Mallam and surrounding villages are largely depended on
Mallam tank to irrigate their paddy fields. But the Mallam irrigation tank
which gets its water from Swarnamukhui River through the Puli Kalava
and Royyala Kalava is being polluted by the release of untreated/waste
water from the brackish water aqua ponds existing in the above villages,
as a result the Mallam tank is completely filled with this waste
water/chemically polluted water, making it difficult for the ayucutdars of
Mallam tank to irrigate their paddy fields from the last few years. This
release of untreated water not only depletes the quality of groundwater
in Mallam village to a further level but also affects the groundwater
quality in surrounding villages.

From the above observations it is clear that the aquaculture has
adversely affected the groundwater as well as the surface water sources in
the surveyed and their neighbourhood villages. In Pittuvanipalli,
Padarthivari Kandriga and Raganadhapuram Villages of Chittamuru
mandal, Tirumuru village of Vakadu mandal and Karlapudi village of
Kota mandal normalcy may not be attained as the groundwater quality is
greatly diminished but in muttembaka village of vakadu mandal there are
chances of restoring the groundwater quality by minimizing the
groundwater usage for aquaculture.

Further it is to submit that, none of the aqua farmers have given
permission from this department either to construct their tube wells or to
use their wells for aqua purpose. As per APWALTA Act the Mandal
Revenue Officer (Mandal Walta Authority) may take further necessary
action on the unauthorized tube wells and stop the usage of groundwater
for aqua pond cultivation.

Yours Faithfully
P A gy
DCF‘J‘] Divedd™
GG orP
Nellde
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Annexure - XIII
Report of the Executive Engineer, APSPDCL, Gudur

SOUTHERN POWER DISTRIBUTION COMPANY OF AP LIMITED.,

-
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rTom: To:

A.SomaSekhar Reddy, Sri RonankiGopala Krishna, IAS
Executive Engineer, Sub Collector & Divisional Magistrate,
Operation, APSPDCL, Gudur,

Gudur.

Lr.No.EE/O/Gudur/AEE-C/F. D.No. \OBA 12020, dated: OF .09.2020.

Sir, N

Sub:- APSPDCL — Operation Division/Gudur —Survey on brackish water aqua farms
existing along with PuliKaluva&RoyyalaKaluva of Chittamur, Vakadu and
Kota Mandals-Report-Submitted-Reg.

Ref:- 1)Proc.no.1053/D/2019, dt:  07.2020.

* kK ok

In obedience to the orders issued vide above cited reference, I submit herewith
report pertaining to electricity connections as follows.

As per the above cited orders, APSPDCL staff and officials have participated in
Village level and Mandal level Joint inspections and submitted reports to Tahsildars of Kota,
Vakadu and Chittamuru Mandals.

I'have attended Divisional level Joint inspections. As per the field inspections
carried out, the following points are noted regarding electricity issues.
1) 73 Nos. aqua services existing under 50 Nos. Distribution Transformers at Pittuvanipalli
village in Chittamur Mandal. These services are released from the year 2003 to 2019 as

follows:
SLNo | Yearof | No.of Services Survey No. | Survey No. not Sanctioned
Release rel d tched tched Survey No. not
available

1 2003 8 - - 8

2 2004 1 - - 1

3 2005 2 - - 2

4 2006 3 - - 3

5 2007 6 - - 6

6 2009 1 - - 1

7 2010 5 - - S

8 2011 10 - - 10

9 2012 7 2 4 1

10 2013 1 - 1 -

11 2014 1 - 1 -

12 2015 1 - 1 -

13 2017 12 3 9 -

14 2018 6 - 5 1

15 2019 9 4 S -
Total 73 9 26 38

2) 21 Nos. aqua services existing under 17 Nos. DTRs at Ranganathapuram village in
Chitttamur Mandal. These services are released from the year 2004 to 2018 as follows:

SLNo | Yearof | No.of Services Survey No Survey No. not Sanctioned
Rel rel d tched tched Survey No. not
available

1 2004 2 - 2
2 2011 2 - - 2
3 2012 2 2 - -
s 2014 2 - 2 -
5 2016 2 2 - -
6 2017 9 4 5 -
1 2018 2 2 - E

Total 21 10 7 4
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= 3) 48 Nos. aqua services existing under 44 Nos. DTRs at Muttembaka village in Vakadu
Mandal. These services are released from the year 1999 to 2019 as follows:

SLNo | Yearof | No.of Services Survey No Survey No. not Sanctioned
Rel rel d tched tched Survey No. not

1 1999 3 - - 3

2 2001 2 - - 2

3 2002 1 - - 1

4 2003 2 - - 2

S 2004 1 - - 1

6 2006 2 - - 2

7 2007 5 - - 5

8 2010 3 - - 3

9 2011 16 - - 16

10 2018 2 1 - 1

11 2019 11 6 5 -
Total 48 7 5 36

4) 85 Nos. aqua services existing under 76 Nos. DTRs at Tirumuru village in Vakadu

Mandal. These services are released from the year 2011 to 2019 as follows:

SLNo | Yearof | No.of Services Survey No Survey No. not Sanctioned
Rel released .matched matched Survey No. not
available

1 2011 2 - - 2
2 2012 1 - - 1
3 2014 2 - - 2
4 2017 37 22 14 1
5 2018 40 35 3 2
6 2019 3 3 - -

Total 85 60 17 8

These services are released from the year 2001 to 2020 as follows:

5) 51 Nos. aqua services existing under 32 Nos. DTRs at Karlapudi village in Kota Mandal.

SLNo | Yearof | No.of Services Survey No. Survey No. not Sanctioned
Rel released matched tched Survey No. not
available

1 2001 4 - - 4
2 2011 20 1 1 18
3 2012 6 1 5 -
4 2014 7 - 6 1
5 2015 2 - 1 1
6 2016 2 - 2 -
7 2017 7 3 2 2
8 2020 3 - 3 -

Total 51 5 20 26

APSPDCL is sanctioning aqua services only after obtaining NOC from concerned
Mandal Tahsildar and Fisheries department official. As seen from the above, most of the
services are existing since long back and they are utilizing the services by proper
payment of CC charges regularly. Survey numbers are not available for long back
released services. Among the available Survey numbers some are not matching as per the
actual field survey. Some have extended the area of cultivation besides sanctioned survey
numbers. The electricity department can disconnect the service by issuing of proper

proper reason.

. notice to the service holder after getting request letter from any of the departments with

The main issue here is to stop releasing of Waste Contaminated Water
into RoyyalaKaluva & PuliKaluva and to stop cultivation of aqua culture where Paddy
fields are being effected. For this purpose either total fish ponds along the RoyyalaKaluva
& PuliKaluva and the Ponds which are damaging the nearby Paddy fields are to be
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demolished if possible or else alternate arrangement to be made either for drinking water
purpose or for waste water disposal to the sea.

In general it is to submit that, NOC for releasing of electricity to be issued
either by Revenue officials or by Fisheries department only after obtaining / full filling all
statutory obligations as this is the last activity for preparation of aqua culture ponds. It is
better to provide Longitude and Latitude of the Survey number boundaries to avoid
realese of service on other than sanctioned Survey numbers . )

APSPDCL has released services only after obtaining NOC from Revenue and

_ Fisheries department. But some of the services are existing in different survey numbers
due to releasing in other than sanctioned Survey numbers by mistake . These can be
disconnected by issue of proper notice if they are confirmed un-authorised ponds. But by
disconnecting some of the electricity service connections the purpose cannot be served.

Hence the decision can be taken thinking broadway to benefit all aqua

culture, Agriculture & Drinking water purposes by some other means. APSPDCL will
always follow the directions given by the authorities from time to time.

(A
/g}emngineer,
peration :: Gudur
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PITTUVANIPALLI VILLAGE, CHITTAMUR MANDAL

Actual
Sl DTR Particular Service Nk ths Caii Contfacted Dateof | Forwhich Permission | survey No Remarks
No No laodinHP | supply granted SurveyNo | as per joint|
survey
_L 56 [M.Venkaiah 26HP 2003 Not Avaiable 17 N/A
2 100KVA 59 |M.Indiramma 25Hp 2003 Not Avaiable 17 N/A
i 60 [Jayaramaiah 26HP 203 Not Avaiable 17 NA
i 90 [P.Chengaiah 28HP 2007 Not Available 17 N/A
5] 91 [P.Jayamma 16HP 2007 Not Available 17 N/A
| 6] 95 |Ch.Syamsundaraiah 30HP 2007 Not Available 17 N/A
1 100KVA 124 |SVenkateswarlu 20HP 2010 Not Available 17 N/A
18] 62 |KRajendrababu 100HP | 2003 Not Available R N/A
19 ] 72 |KSundaraiah UHP 2005 Not Available Y] N/A
110 97 |K Rajendrababu 45HP 2007 Not Available k)] N/A
1 100KVA 127 |P.Gopalrao 10HP 11 Not Available R N/A
12 H3KVA 151 |P.Sudarsanamma 36HP 2013 12 51 Different
13 63KVA 134 (Ch.Parandamireddy 47HP 2011 Not Available 41 N/A
R 122 |M.Seenaiah 35HP 2010 Not Available 8 N/A
15 H3KVA 123 [M.Ramanamma 63HP 2010 Not Available 8 N/A
16 H3KVA 146 |T.Suresh Babu 45HP 212 9A 9 Same
17 25KVA 140 [P.Subramanyamreddy 17Hp 2012 Not Available 3 N/A
18 25KVA 143 [T.Mani 37HP 212 11 11 Same
119 120 |T.Suresh Babu THp 2010 Not Available 91 N/A
20 63KVA 121 |T.Suresh Babu 38HP 2010 Not Availahle 91 N/A
_ZL 63 |T.Thirupalu 54Hp 2003 Not Available 3 N/A
2| 79 |T.Bujjamma 30HP 2006 Not Available 11 N/A
3 100KVA 94 |NMadhu 78HP 2007 Not Available k) N/A
| 4 73 [T.manemma 30HP 2005 Not Availzble 3 N/A
A 66 M Sathish 19HP 2003 Not Available 3 N/A
_26_ 89 [P.Chengaiah 2HP 2007 Not Available 0 N/A
i 126 |M.Ramaiah 24Hp 2011 Not Available B N/A
8 100KVA 64 [M.Ramaiah 22HP 2003 Not Available 3 N/A
JE] 63KVA 169  [M.Ragamma 84HP 2017 38-1A B Same
30 63KVA 170 |M.Venkaiah T8HP 217 38/4,39/1 B Same
3 63KVA 141 |MVenkateswarlu 17HP 2012 36-10 i Different
kY] 25KVA 147 |T.Chandraiah 67HP 2012 46-1A i Different
B 63KVA 132 |T.Narasaiah A4HP 2011 Not Available Il N/A
3 25KVA 133 [P.Ramanaiah 12Hp 2011 Not Available 1 N/A
35 63KVA 167 |P.Ramachandraiah T7HP 2017 94-1 941 Same




128
Actual
Sl DTR Particulars Service Niike o thi g Contfacted Dateof |  For which Permission surveyj l‘fo _—
No No laodin HP | supply granted Survey No as per joint
survey

36 25KVA 171 [K.Chinaguravaiah 38HP 2017 94-2 [ Different
37 25KVA 186  |P.Prabhakarreddy 20HP 2019 15-4A 15 Same
38 63KVA 175 |P.Lokaiah 45HP 2018 Not Available 9 N/A
39 63KVA 153 [K.Munuswamy 74HP 2014 69-1 65 Different

i 68  [KSreehari 34HP 2003 Not Available 65 N/A

| 41 | 69  |K.Sundaraiah 47HP 2004 Not Available 65 N/A
] 63KVA 119  [K.Varalakshmamma 8HP 2009 Not Available 65 N/A

| 43 ] 129 |T.Venkateswarlu 43HP 2011 Not Available 62 N/A
44 100KVA 80  [M.Ramaiah 42HP 2006 Not Available 62 N/A

| 45 135  |T.Chandraiah 73HP 2011 Not Available 61 N/A
46 100kVA 137 |T.Thirupalu 48HP 2011 Not Available 61 N/A

| 47 | 136 [P.Jayabalayya 25HP 2011 Not Available 21 N/A
48 63KVA 138 |M.Sujanamma 25HP 2011 Not Available 39 N/A
49 63KVA 172 |P.Krishnaiah 45HP 2017 23-5 21 Different
50 63KVA 173  |P.chandraiah 88HP 2017 84-2 23 Different
51 25KVA 182 [T.Mani 46HP 2018 51-1B it Different
52 63KVA 150  [P.Venkateswarlu TTHP 2012 5-18 3 Different
53 63KVA 189  |P.Prandamaiah 45HP 2019 84-1 5 Different
54 63KVA 190  [Ch.KranthiKumar 45HP 2019 9-10 66 Different
55 63KVA 77 |P.Koteswaramma T2HP 2006 Not Available 69 N/A
56 63KVA 185  [K.Ramanaiah 30HP 2019 13-1A 80 Different
57 63KVA 187  |K.Balasunilreddy 76HP 2019 15-6 151 Same
58 63KVA 188  |Ch.Madusudanamma 76HP 2019 15-4 15 Same
59 63KVA 177 |Ch.Srinivasulareddy 79HP 2018 7-11 21 Different
60 63KVA 178  [P.Subbamma 74HP 2018 15-48 27 Different
61 63KVA 179 |Ch.Komala 45HP 2018 9-18 27 Different
62 63KVA 180  |K.Ramanaiah 45HP 2018 13-1A 21 Different
63 63KVA 163  [P.Yeswanthreddy 65HP 2017 18-2A 20 Different
64 63KVA 166  |Ch.Pichamma 45HP 2017 212 17 Different

i 161  |P.Prabhakarreddy 45HP 2017 15/4A 20 Different
66 100KVA 162  |P.Venkatakrishnareddy 45HP 2017 23-2,18-2 20 Different

| 67 | 164  |P.Venkataramanareddy 45HP 2017 23-2,18-2 17 Different
68 100KVA 165  |P.Subbamma 45HP 2017 15-4C,21-3 17 Different
69 63KVA 191  [I.Subbaiah 45HP 2019 12-2 12 Same
70 63KVA 192 |1.Subbaiah 45HP 2019 103 12 Different
71 63KVA 193 |P.Venkataramanareddy 45HP 2019 17-28 12 Different

180
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129
Actual
§l i D hich Permissi
DTR Partclars Service Nl i Coruing Contfacted ateof | For which Permission | survey No Remarks
No No laodinHP | supply granted Survey No |as per joint
» survey
n 25KVA 145 [M.Venkaiah 48HP 2012 1233 17 Different
I 63KVA 157 lA.Babu 44HP 2015 1192 9% Different
Total Services 73 Survey numbers matched 9
DTRs 50 survey numbers not matched 2
sanctioned survey number not available 38

A
/p&/ﬂtive Engineer
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Operation :: Gudur
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RANGANADHAPURAM VILLAGE, CHITTAMUR MANDAL

For which Actual
3 e Name of the Consumer Contfacted Date of supply CalivkSsop survey' hfo Remarks
No No y laod in HP granted Survey | as per joint
DTR Particulars Nd o
1 63KVA 22 |0.Yasodamma 45 HP 22.05.2004 Not Available 84 N/A
2 63KVA 33 [D.Venkatarajeswari 57HP 30.10.2004 Not Available 84 N/A
EN 45  |D.Rajeswari 95HP 02.08.2011 Not Available 92 N/A
4 100KVA 46 [D.Venkataumamaheswari  [69HP 20.10.2011 Not Available 92 N/A
| 5 | 47  |V.Malakondaiah 71HP 20.06.2012 84-1 84 same
6 100KVA 48 |N.Surendrareddy 45HP 20.06.2012 84-2 84 same
| 7] 50  [K.Prabhakarrao 95HP 25.08.2014 92 90 Different
8 100KVA 51  |K.Sujathamma 79HP 08.09.2014 92 90 Different
| 9 | 52 |K.Chandrareddy 45HP 11.08.2016 84-1 84 same
10 100KVA 53 |K.Kasthurreddy 45HP 11.08.2016 84-1 84 same
1 63KVA 56 |A.Nagaraju 82HP 07.06.2017 53-4 79 Different
12 63KVA 57  |N.Srinivasulu 81HP 07.06.2017 65-4B 79 Different
13 63KVA 58  |M.Chiranjeevi 49HP 07.06.2017 85-3 85 same
14 63KVA 59  |K.Haritha 45HP 21.08.2017 1-1A 1-1A same
15 63KVA 60 |P.Krishnaiah 45HP 21.08.2017 76-3 82 Different
16 63KVA 61  [N.Muniramaiah 45HP 16.12.2017 76-3E 78 Different
17 63KVA 62  |P.Ramachandraiah 84HP 16.02.2017 76-58,77-1 78 Different
18 63KVA 63  |N.Chinnaguravaiah 75HP 16.12.2017 81-4 81-4 same
19 63KVA 64  |P.Bujjamma 97HP 16.12.2017 81/4 81 same
20 63KVA 70 |M.Chiranjeevi Reddy 68HP 09.05.2018 84-2 84 same
21 63KVA 71 |M.Chiranjeevi Reddy 61HP 15.04.2018 84-1 84 same
Total Services 21 Survey numbers matched 10
DTRs 17 survey numbers not matched 7
sanctioned survey number not available 4
~

p
Ex&eutive Engineer

3 Operation :: Gudur
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MUTTEMBAKA VILLAGE VAKADU MANDAL

PERMISSION | SERVICE UTILIZING SURVEY
SL. | NAME OF THE DTR NAME OF THE SERVICE | C.L
SERVICE NO DATE OF SUPPLY GRANTED NOS DURING JOINT REMARKS
NO | DI N H LP.
STRIBUTIO CA?(KVA) OLDER (H.P.) SURVEY NOS INSPEUTION
442-1C 136/1-2-3 TO 136/1-2-7
SUPPLY UTILIZING TO "
1. VAKADU 3121249003682 63 SANNAREDDY,MADAVI 45 05.04.2019 OF VAKADU Different
SURVEY NO MUTTEM BAKA SURVEY
NOS
136/1-2-5,136/1-2-6,136/1- :
2 VAKAD 31212490037 63 AVISA,SEENAL, 4 27.06.2019 -6 Diff t
U 03 # AH 5 06. 144 2-8,136/1-2-7,136/1-2 ifferen
3 VAKADU 3121249002926 63 P.VENKATESWARLU 75 22.12.2010 NOT 149-p
g o AVAILABLE
NOT
4 31212 50 POCH, p I .03.201 -B1,150-
VAKADU 490029! 63 OCHAREDDY,BALAJ 87 14 011 AVAILABLE 150-B1,150-B2
POCHAREDDY,SAMPATH NOT L.
5 Vi U 121249002177 1 17.03.2 150- 50-
'AKAD! 312124900 00 REDDY 99 3.2002 AVAILABLE 50-B1,150-B2
6 VAKADU 3121249003693 63 POCHAREDDY,BALAJI 49 10.03.2019 150-B 150-B2 Same
7 VAKADU 3121249003694 63 POCHARF;[;E;:SAMPATH 49 10.03.2019 150-B 150-B2 Same
8 VAKADU 3121249002306 63 V.NARAYANA REDDY a7 01.04.2004 NOT 150-C,150-B4
i i AVAILABLE .
9 VAKADU 3121249003733 NEDURUMALLLGOURAY 45 26.12.2019 150-B 150-B4 Same
100 SAI REDDY
NEDURUMALLI,UDAYASE
10 VAKADU 3121249003734 KHAR REDDY 45 26.12.2019 150-B 150-B4 Same
NOT 114-P,142-2P,113-B-P,117-
MUTTE 31212 ITTI -06-2007 . E “
11 MBAKA 22000468 63 CHITTETI GOPI 44 25-06-200 AVAILABLE |1p
SK.Mohammad
NOT previous land owner
12 MBAI 3 M .05.. -1P
MUTTE! KA [ 3121222000566 25 SK.MOHAMMAD 20 20.05.2011 AVAILABLE 117 niow tafidl purthased
A.Chengamma
NADIPI NOT
13 | MUTTEMBAKA | 3121222000464 25 VIJAYAKUMAR 34 20.05-2007 AVAILABLE 93-p
UTCURU.MALLIKARJUNA NOT
14 EMBA 2 6-P
MUTTI KA | 3121222000638 63 REDDY 49 5/26/2018 AVAILABLE 11




PERMISSION | SERVICE UTILIZING SURVEY
:; ;:nf::ﬂ'gz SERVICE NO CA:(::IA) NAME?‘::::ERV'CE (HC': ) DATE OF SUPPLY | GRANTED NOS DURING JOINT REMARKS
ah SURVEY NOS INSPEUTION
15 | MUTTEMBAKA | 3121222000550 25 K.CHENGAIAH a1 3/15/2011 NOT 154-P
) AVAILABLE
LLARI VAT 150A,134-69,134-70,153-
16 | MUTTEMBAKA | 3121222000649 63 NALLAREDDY,LEELAVATA 0o 4/4/2019 150-A 34-69,134-70, Same
MMA P,134-71
PE| HA
17 | MUTTEMBAKA | 3121222000648 63 LLUR:E"S;;S KAR | 8o 4/4/2019 131-A,152-B  |153-P1,151-P1 Different
134-71,134-65,134-72,153-
NOT P,134-76,134-77,134-78,134
UTTEMBAKA | 3121222 9 N.ANILK REDDY 7/22/200:
e 0037 = UMAR 22 /22/2003 AVAILABLE  |79,134-80,134-81,153-P,154
P,151-P,152-P,153-P
19 | MUTTEMBAKA | 3121222000209 63 M.SASI 68 5/23/1999 por 152-P,153-P
§ AVAILABLE !
134-71,134-65,134-72,153-
NALLAREDDY,MADHUSU NOT P,134-76,134-77,134-78,134
MUTTEM 31212 34 £ 6/23/2006 . . i .
20 BAKA e 63 DHANREDDY 42 (23/200 AVAILABLE  |79,134-80,134-81,153-P,154
P,151-P,152-P,153-P
21 | MUTTEMBAKA | 3121222000553 63 C.SIVAIAH 45 3/15/2011 O 131-P
= AVAILABLE
22 | MUTTEMBAKA | 3121222000536 25 P.PRABHUKUMAR 49 11/3/2010
P.PRABHUKUMAR
previous land owner
23 | MUTTEMBAKA | 3121222000537 P.KALPANA 68 11/3/2010 NoY 151-P,152-P,131-P now land purchased
100 AVAILABLE P.Prabhakar Reddy
24 [ MUTTEMBAKA | 3121222000218 P.SUDHAKARA REDDY | 35 9/23/1999
P.PRANAYKUMAR
REDDY S/o
25 [ MUTTEMBAKA | 3121222000564 P.PRANAYKUMAR REDDY | 40 4/29/2011
100 NOT 151.p P.Prabhakar Reddy,he
AVAILABLE is the land owner
PERMISSION | SERVICE UTILIZING SURVEY
:';) I‘:I::”II:B()L!FTT::I SERVICE NO CA:(TK':IA) NAME?‘;I:::ERVICE (HC.Pl) DATE OF SUPPLY GRANTED NOS DURING JOINT REMARKS
ks SURVEY NOS INSPEUTION
26 | MUTTEMBAKA | 3121222000216 P.PRABHAKARA REDDY 45 9/23/1999
27 | MUTTEMBAKA | 3121222000372 25 B.CHAKADHAR REDDY | 23 7/15/2003 NOT
131-P,131-P,130-1-P
28 | MUTTEMBAKA | 3121222000562 63 B.CHAKADHARREDDY | 25 |  4/20/2011 | AVAILABLE
NOT
29 | MUTTEMBAKA | 3121222000581 25 P.LAVANYA 54 9/17/2011 avaiaste [127P
30 | MUTTEMBAKA | 3121222000651 63 [MANUBOLU,INDIRAMMA| 45 5/14/2019  [122-A,122-B1 [123-P,128-P Different
31| MUTTEMBAKA | 3121222000652 63 MANUBOLU,VENKAIAH | 45 5/14/2019 1233 123-P,122-A Same
NOT
32 [ MUTTEMBAKA | 3121222000295 63 D.RAGHURAMI REDDY | 51 6/23/2001 AVAILABLE |152-P153-P154-P
NOT
33 | MUTTEMBAKA | 3121222000576 63 PANDI POLAAH 84 8/2/2011 AVAILABLE 114-P,117-1-P
NOT
34 | MUTTEMBAKA | 3121222000557 63 SK.HANEEM 61 4/13/2011 AVAILABLE 129-P
35 | MUTTEMBAKA | 3121222000647 CHINAGA,KOTAMMA 17 4/1/2019 10-3A,10-3C |114-P,117-1P Different
UTCHURU NOT
36 | MUTTEMBAKA | 3121222000457 25 MALLIKARIUNA REDDY | 34 3/24/2007 avaitBE |B5*F
UTCHURU,LAXMIPRASAD NOT
37 | MUTTEMBAKA | 3121222000458 25 ey 10 3/24/2007 AvalABLE |154P
NOT
38 | MUTTEMBAKA | 3121222000472 25  [TUPILI VENKATESWARLU | 15 7/21/2007 AvAiTGiE |E5%P
Initialy service issue to
LINGAREDDY SAI NOT land owner by leese
39 | MUTTEMBAKA | 3121222000561 63 ENANTH 29 4/25/2011 AVAiABLE |150A [t
changed
40 | MUTTEMBAKA | 3121222000639 63 MANUBOLU,VENKAIAH | 45 5/26/2018 (1233 ;2122':_':'“3""“5""“3' Same
UTCHURU,LAXMIPRASAD NOT
41 | MUTTEMBAKA | 3121222000431 25 REDDY 5 4/20/2006 AVAILABLE 154-P

184
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PERMISSION | SERVICE UTILIZING SURVEY
:lb ::;:::J TTg: SERVICE NO CA:(.:(':I A) NAME :;[gE:ERVICE (:: ) DATE OF SUPPLY GRANTED NOS DURING JOINT REMARKS
o SURVEY NOS INSPEUTION
42 | MUTTEMBAKA | 3121222000538 63 U.INDRASENAMMA 39 1/24/2011 NOT 116-P,127-P
i AVAILABLE !
NOT
43 | MUTTEMBAKA | 3121222000555 6. U.MALLIKARJUNA REDDY 4/14/2 154-p
0 3 RJ 66 /14/2011 AVAILABLE
NOT
44 | MUTTI AKA 12 00565 .BALAJI 5/2 117-1P
UTTEMB, 31212220 25 N.BA 27 /20/2011 AVAILABLE
45 | MUTTEMBAKA | 3121222000570 N.MADHUSUDHAN 30 21.06.2011 No¥ 4-A-1,4-B-P,4-C,4-D
63 AVAILABLE
46 | MUTTEMBAKA | 3121222000572 N.ESWARAIAH 20 21.06.2011 NOT 4-A-P
AVAILABLE
MEDIKONDA NOT
MUTTEM 3121222 2 1 23.11.2 3-A-1,3-A-2,3-B,2-P
47 U BAKA 2200058 00 SRINUVASULU 98 011 AVAILABLE 3-A-2,3-B
48 | MUTTEMBAKA | 3121222000305 25 CH.KOTA REDDY 34 24.06.2001 AV:‘I?:BLE 3-A-1,17-8,17-C,17-D
Total Services 48 Survey numbers matched b
DTRs a4 survey numbers not matched 5
d survey ber not I 36

»;;;\0‘1
Eié!ive ngineer
- “Operation : : Gudur
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KARLAPUDI VILLAGE, KOTA MANDAL

For which Actual
N " Service Contracted Permission survey No
No DTR Particulars No Name of the Consumer laod in HP Date of supply granted Survey |as per joint Remarks
No survey
| 1 | 100KVA 614 P.Ananda Reddy 45 HP 18.05.2017 170/4 169,170 Same
2 615 P.Vamsikrishnareddy 53 HP 18.05.2017 174/8,179/3 169,170 Different
L 100KVA 616 P.Varada Reddy 45 HP 18.05.2017 171/B,174/A 169,170 Different
4 617 |P.Radha krishnareddy 61 HP 18.05.2017 170/2,172/3 169,170 Same
5 63 KVA 628  |P.Gopikrishnareddy 55HP 30.06.20120 184-5,181-1 174 Different
6 63 KVA 629 _|P.Sivakrishnareddy 69HP 30.06.20120 180-2 171 Different
7 63KVA 618 D.Jahnavi 45HP 23.08.2017 177-6 177 Same
8 25KVA 507 P.Sathish Reddy 38HP 23.11.2011 Not Available 177 N/A
| 9 | 63KVA 502 P.Venkatasubbareddy 41HP 11.10.2011 Not Available 177 N/A
10 493 P.Prabhakar reddy 50HP 11.09.2011 Not Available 177 N/A
11 501 D.Chenchukrishnareddy 37HP 11.10.2011 Not Available 177 N/A
12| 100kvA 494 |K.Masthanaiah 51HP 14.09.2011 Not Available 177 N/A
13 576 P.Polamma 38HP 16.10.2015 Not Available 177 N/A
14 550 P.Venugopalareddy 47HP 15.04.2014 Not Available 173 N/A
15 100KVA 551 S.Puttareddy 51HP 15.04.2014 175-3 173 Different
[ 16 | 555 |S.Pavithramma 26HP 15.04.2014 175-12 173 Different
17 63KVA 611 P.Srinivasularedddy 45HP 25.03.2017 Not Available 173 N/A
18 63KVA 487 D.Suneel 99HP 02.06.2011 Not Available 201 N/A
| 19 | 100KVA 520 D.Vani 30HP 30.06.2012 252-1 259 Different
20 521 |D.Kotamma 56HP 30.06.2012 257-3 259 Different
21 63KVA 573 |V.Subbarao 50HP 19.06.2015 29 201 Different
| 22 | 100KVA 503 D.Sivaramireddy 44HP 13.10.2011 210-2 257 Different
23 504 D.Kalpana 44HP 13.10.2011 257-1 257 Same
24 63KVA 491 D.Chenchukrishnareddy 99HP 21.06.2011 Not Available 209 N/A
| 25 | 100KVA 489  |D.Kalpana 99HP 21.07.2011 Not Available 251 N/A
26 490 |D.Sivaramireddy 78HP 21.07.2011 Not Available 251 N/A
27 63KVA 485 |S.Srinivasulareddy 77HP 02.06.2011 Not Available 251 N/A
| 28 | 100KVA 479 |P.Sivakumar reddy 71HP 22.03.2011 Not Available 268 N/A
29 480 P.Kusumakumar reddy 79HP 22.03.2011 Not Available 268 N/A
| 30 | 100KVA 556 [P.Kusumakumar reddy 87HP 16.08.2014 264 268 Different
31 274 K.Papaiah 71HP 0.06.2011 Not Available 268 N/A
32 63KVA 552 Y.Ratnamma 45HP 25.05.2014 175-9 267 Different

186
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For which Actual
N 5 Service Contracted Permission survey No
No DTR Particulars No Name of the Consumer laod in HP Date of supply granited Survey. | as pelloit Remarks
No survey
33 63KVA 492 D.Harishreddy 40HP 21.06.2011 Not Available 156 N/A
34 100KVA 272  |K.Balasubramanyamreddy |76HP 18.05.2001 Not Available 236 N/A
35 266 |D.Anandamma 82HP 18.05.2001 Not Available 236 N/A
36 100KVA 268 |D.Saaikrishanredddy 64HP 18.05.2001 Not Available 236 N/A
37 270 |D.Padbnabhareddy 88HP 15.05.2001 Not Available 236 N/A
38 100KVA 606 |P.Ramalingaiah 44HP 24.12.2016 188/1 273 Different
39 605 |P.Chenchuramaiah 44HP 24.12.2016 249/P 273 Different
40 25KVA 636 |A.Manoj 20HP 15.03.2020 239/8 274 Different
41 25KVA 610 |Y.Vijayamma 23HP 25.02.2017 Not Available 274 N/A
42 100KVA 557 |P.Parandamaiah 30HP 25.09.2014 238/2 240 Different
43 558 |P.Vijaya 49HP 25.09.2014 239/8C 240 Different
44 63KVA 522  |D.Subramanyamreddy 40HP 23.07.2012 241/C 240 Different
45 523 [D.Padbnabhareddy 82HP 23.07.2012 241B 240 Different
46 100KVA 509 [P.Pramelamma 45HP 04.02.2012 224 225 Different
47 510 P.Krishnavenamma 45HP 04.02.2012 225/2 225 Same
48 100KVA 488 |P.Radakrishnareddy 45HP 02.06.2011 Not Available 224 N/A
49 483 D.baskarreddy 45HP 25.05.2011 Not Available 224 N/A
50 63KVA 486  |K.Srinivasulu 72HP 02.06.2011 Not Available 240 N/A
51 63KVA 484  |S.Chenchuraghavareddy |35HP 25.05.2011 Not Available 227 N/A
Total Services 51 Survey numbers matched 5
DTRs 32 survey numbers not matched 20
sanctioned survey number not available 26

E

3 o>
e Engineer

T Operation :: Gudur

>

o2




136

THIRUMURU VILLAGE VAKADU MANDAL

188

SERVICE UTILIZING POND NOS AS
oL|  NAME OF THE DTR CL | DATEOF | PERMISSION GRANTED
; SERVICENO NAME OF THE SERVICE HOLDER SURVEYNOSDURING | PERSURVEYER |  REMARKS
B HP, PPLY
0|  DISTRIBUTION ap (HP) | suppL SURVEY NO o i o
‘ o -
! AMABSEES | 1 ug.103,0,
1| TRUMURU | 3121241000330 | 63 |PUCHALAPALLITIRIPALAIAH 7 | 7000 300-2p 7,284,285-5,285-3P,285- o [ome
' 2,2854,285-1
299-20,299-79,299-
1| 63 [TIRUMURU SESHAIAH 2017 ; I i
2| TIRUMURU | 3121241000331 | 63 [TIRUMURU,SES 8 | 880 258-2 Mmpls 15,145 |Different
3| TIRUMURU | 3121241000334 | 63 |YARRAMATHI RAMANAMMA 45 | /82017 3103 FOSXGLI0A 196,107,198, 210
23074, 199,200
4|  TRUMURU | 3121241000333 | 63 [PONNA,CHINNA SUBRAMANYAM 7 | 8/82017 316 316-1P 2% [Same
5|  TRUMURU | 3121241000337 | 63 |YARRAMATHIPOLAMMA 7 | 8/8/2017 33 314330749 309- 213, 214, 225, 226 |Same
6| TIRUMURU | 3121241000335 | 63 |YARRAMATHIVENKAIAH o5 | 88017 316-4F 316-1p %6 [Same
70 TRUMURU | 3121241000332 | 63 |MACHIREDDY,MADHUSUDHANAMMA &5 | 88017 :1361';;321;4;'1?“&31& 316-19,316-P 295,256 [Same
- .7 4-
8| TRUMURU | 3121241000336 | 63 |YARRAMATHY,PADMA 68 | 882017 3151 31351?213514':1&8'31 2,28 [same
9|  TIRUMURU | 3121241000338 | 63 |YARRAMATHI,MERI JHANCY 73 | 801 2753 307-5,307-6 202,203,204 |Different
10{  TRUMURU | 3121241000340 |  [UPPALAMARTHISUDHEER REDDY 45 | 82602017 | 229.9,185-5,1854P1 [252,253 12412516 |Diferent
100
11|  TRUMURU | 3121241000341 | [DUVVURD,LAKSHMI NARAYANA REDDY 45 | 8262017 | 250-1A251-1A250-A (252, 250,253 124, 125, 126, 165 [Same
DOCUMENTSNOT [302-1,302-2,302:7,302-  |170, 171, 193, 194
TR 4 ,302:2,30247, 171,193,194,
12| TRUMURU | 3121241000339 | 63 [PAMANJI,DEVASENA 7| 20/08/2017 AARLE povsy 1t
13]  TRUMURU | 3121241000347 | - IVAKATIVENU REDDY 45 | 16/10/2017 316/1C HSLIUAH030- ) (o0 oo o [ifernt
14]  TRUMURU | 3121241000348 | |PONNARAMURTHY 69 | 16/10/2017 315/8,10 1 i T
15)  TRUMURU | 3121241000345 | 100 [PAMANI,RANGMMA 98 | 16/10/2017 20/1 3024,320-3315:9 Different
173, 174,175, 176,
K 7304-6,303-
16|  TRUMURU | 3121241000346 | 100 |MAMIDIPUDI,CHANDRAMMA 9 | 16/10/2017 30403 ARSI Mo 177,178, 179, 180, |Same
5,303:3,3034
181,201
17| TIRUMURU | 3121241000349 | 63 [PAMANII,RAGAIAH 55 | 10/14/2017 169-2 170-1,282,283 136,137 |Different
18]  TIRUMURU | 3121241000366 | 63 [VANJIVAKABUIAMMA 68 | 882017 2809 282-0171,170 134,135,136 [Same
19|  TIRUMURU | 3121241000350 | 63 [SHAIK MEERA SAHEB 5§ | 10/14/2017 55-1 55-1,53-2 9,10,11,12 [Same
20|  TRUMURU | 3121241000351 | 63 [YELURU,POLAIAH 45 | 14/102017 315/4,315/2 330,340,349 239,238 |Different
2| TRUMURU | 3121241000367 | 25 [SHAIK SUBHANIBASHA 0 | 17007 105/3,140/28  [262-4,263-6,263-7,2633 | 129,131,128 |Different
2|  TRUMURY [ 3121241000353 | IPANDIMASTHANAIAK 45 | 14/1002017 3371 337-1,3% 97,98,99  [Same
3] TRUMURU | 3121241000352 | T |YERRAMATIKOTAIAH 45 | 14/100017 | 297-4C,297-38,314-2  [297-3,297-4 15 [same
2] TIRUMURU | 3121241000368 | 25 [SHAIK MEERASAHEB 30 | /1200 17881785 170-7,1706 122 [Different
25| TRUMURU | 3121241000383 | 63 [VERRAMATHINANNESU 45 | 1/24/2018 3335 333-5p,333,345 116,117 [same
6] TIRUMURU | 3121241000355 |  [MAMIDIPUDIRAGAIAH 60 | 14/10/2017 334-4 334-4,334-5,345 10,114 [same
100 2330
27| TRUMURU | 3121241000354 | |MAMIDIPUDI,PUSHPAMMA 45 | 21002017 3231P2 Neblagitay il % Different

11,336-12
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137

SERVICE UTILIZING POND NOS AS
SL.|  NAME OF THE DTR CL | DATEOF | PERMISSION GRANTED
SERVICE NO NAME OF THE SERVICE HOLDER SURVEY NOS DURING PER SURVEYER REMARKS
H.P.
NO|  DISTRIBUTION cAP (H.P.) | supPLY SURVEY NO oiNTiNSPECTIER, WAB
28 TIRUMURU 3121241000375 | 63 |PUCHALAPALLI,KRISHNAIAH 45 | 11/27/2017 3351 ;i:;';“'“s“'ls“’ 123,144 |Different
. 3
29 TIRUMURU 3121241000395 | 63 [PUCHALAPALLI,POLAIAH 45| 24/04/2018 293-6,293-9 293-6,293 95,96,109 _ [Same
30 TIRUMURU 3121241000369 | 63 |VALLURU,POLAIAH 67 | 11/27/2017 3122 312-2P,313-1,3104 251, 252, 224, 211 |Same
31 TIRUMURU 3121241000376 | 63 [MUTHUKURU,ARUNA 45| 24/01/2018 300-4 300-4P,300-3P 154 same
32 TIRUMURU 3121241000394 | 63 [PAMANJI,NAGAIAH 45 | 4/24/2018 299-8 299-6P,299-8P,299-2P 155,153 [same
33 TIRUMURU 3121241000370 | 63 [SHAIK,JAHIDABI 60 | 11/27/2017 85-1,55,3P3 |55-3¢,55-5,57 14, 15, 16, 20, 21 [Same
34 TIRUMURU 3121241000371 | 63 [SHAIKJILANI BASHA 60 | 11/7/2017 55-5P,55-4P2 55-5P,58-1,55-3P 14,15,16,22_[Same
97-2,163-9,163-17,163-
35 TIRUMURU 3121241000359 | 63 |SHAIK SHABBIR 72 | 12/26/2017 | 15,163-14,163-13,163- 1331:';_':: 12:163:11,163- 92,93 same
12,163-11 ’
-1,154-6,
36 TIRUMURU 3121241000360 | 63 |SHAIK,RAMEEJABEE 71 | 2671272017 | 220-4161-1,154-6,154- 290-4,290-2,290-3,290-4, [  84,85,86,87 |Same
4,154-3,153-9,153-8
37 TIRUMURU 3121241000379 | 63 [PUTHETI,SANKAR REDDY 66 | 24/01/2018 265/1 265-1,265-2,265-4,280 191,168,169 |Same
47,
38 TIRUMURU 3121241000380 | 63 |PABBAREDDY,SURENDRA REDDY 62 | 1/24/2018 268/P 268-P,269-P 28 22:';' 2212’2 ’|same
39 TIRUMURU 3121241000381 | 63 [PUTHETI,KRISHNA REDDY 45 | 1/24/2018 265/2 265-2 207,220,221 _|Same
40 TIRUMURU 3121241000372 | 63 [PUTTETI,VENKATA SUBBA REDDY 58 | 11/27/2017 231" 266,265-2 189,190 |Different
41 TIRUMURU 3121241000373 | 63 [PINACHINNAIAHGARI,BALAIAH SETT 91 | 11/27/2017 263/2,263/2A 263-2,263-1, 166 Same
a2 TIRUMURU 3121241000382 | 63 |PABBAREDDY,SUBBAMMA 57 | 1/24/2018 253-p 265-2,268-P,270-3P 28, 221';' ZZ:Z' 247 ifferent
43 TIRUMURU 3121241000374 | 63 [MAMIDIPUDI,KOTESWARAMMA 61 | 12/1/2017 164 164-1,164-2 100,101 [Same
a4 TIRUMURU 3121241000377 | 63 [PUCHALAPALLLMUNILAKSHMI 55 | 1/24/2018 164-28 164-2,288-28,288-2A 105, 106, 107__|Same
45 TIRUMURU 3121241000378 | 63 [PUCHALAPALLI,BALAKRISHNA REDDY 45| 1/24/2018 164-2A 164-2,164-1 103 Same
46 TIRUMURU 3121241000392 | 63 |CHINTHALA,VENKATAIAH 45 4/9/2018 164-1P 164-1,164-2 102,104 [Same
NTS NOT

a7 TIRUMURU 3121241000418 MAMIDIPUDI,RAGAIAH 40 | 9/14/2018 Doil\’/':fmzs E 325-1A-P,324-P 230,232,231

100

MEN

a8 TIRUMURU 3121241000402 KARLAPOODI,ACHAMMA 40 | 14/09/2018 Doil:/ AIELA;SLE"OT 326-1P,326-2P 234,235
49 TIRUMURU 3121241000385 | 63 |PUCHALAPALLI,RAMANAIAH 40 | 28/01/2018 335-P,296-3P 296-3,296-4,296-2 180,111,112 [Same
50 TIRUMURU 3121241000296 KUNCHAM DAYAKAR 45 | 23/01/2014 NOT AVAILABLE

100 23620, 264-2,281.3p |17/ 130 132,138,
51 TIRUMURU 3121241000298 KUNCHAM CHINNAVENKATARAMANAIAH 45 | 25/08/2014 NOT AVAILABLE e 3 139, 140, 167
52 TIRUMURU 3121241000285 | 63 |G.SRINIVASULU REDDY 80 | 26/07/2011 NOT AVAILABLE 255-P,259-P,258-P 240, 241, 242
53 TIRUMURU 3121241000284 | 63 [P.KRISHNA REDDY 68 | 26/07/2011 NOT AVAILABLE 268-P 207, 220, 221
54 TIRUMURU 3121241000288 | 25 |VANKA BHASKAR 20 | 12/1/2012 NOT AVAILABLE 321-1,320-1,327-2 152 1831'81:4’ 185
55 TIRUMURU 3121241000363 | 63 |MAMIDIPUDI,SUBRAMANYAM 45 | 12/6/2017 157-8 338-2,338-1,338-3 91,90,89 |[Different
56 TIRUMURU 3121241000362 | 63 |[KUNCHAM,ANKAIAH 45 | 12/26/2017 3435 338-1,338-2 91 Different
57 TIRUMURU 3121241000415 | 100 [YARATAPALLI,RAVINDRA REDDY 94 7/6/2018 | 96-2,83-3,67-3,83-4,82-1 |96-,79-1 61 Same
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SERVICE UTILIZING POND NOS AS
;'8 :g:::ﬁ:: SERVICENO 2:: NAME OF THE SERVICE HOLDER (:':) Zﬁ;ﬁ PERM;’J;S:YG:QNTED SURVEYNOSDURING | PERSURVEYER |  REMARKS
i J0INT INSPECTION MAP
58] TRUMURU | 326241000412 | . IYARATAPALLI SUDHARSHANAVIHA 86 | 7/6/2018 | 96-2,83-3,67-3,834,82-1 |96-79-1 62 [same
59 JRUMURU | 3121241000411 | |YARATAPALLIVIJAY KUMAR 70 | 7/6/2018 791 791,962 63,72,73  [Same
‘ 60-2,146-3,1364,101-6,75-
; - 1,145-2,132,101-5,75-1 69-
60|  TIRUMURU | 3121241000408 | 100 [PUTTAKRISHNAIAH 6 | T | ot i0ra g . [SLILSIISS 68,69,67 [same
2,1466,146-5,146-4,101-3
61]  TIRUMURU | 3121241000416 | 100 [YARATAPALLIRAVINDRA REDDY 54| 7/6/2018 | 96-2,83-3,67-3,834,82-1 |96-2,80-1,80-2 64 [same
62 TIRUMURU [ 3121241000413 | [VARATAPALLIRAVINDRA REDDY 45 | /62018 | 96-283-367-3834,821 82-185,804,80-4802 | 656675 |same
63|  TIRUMURU [ 3121241000414 | |YARATAPALLIRAVINDRA REDDY 45 | 7/6/2018 | 96-283-367-383482-1 [82-185,804,804802 | 65,6675 |Same
64 TRUMURY [ 3121241000400 [~ [SHAIKKRUSHEED 0 | 7/6/2018 69-2,68-1 69-2,68-1,824 59,60,5 [same
65  TRUMURU | 3121241000410 | |SHAIKKRUSHEED 45 | 7/6/2018 60-2,68-1 69-2,68-1,82-4 59,60,56  |Same
66|  TIRUMURU | 3121241000421 | 100 [YEKOLLU,JANAKAMMA 45 | 9152018 | 717422145 [74,78772,10-107%-18] 74,76,71,79 [same
67| TIRUMURU | 3121241000423 | 100 |PUTTARAMANAAH 45 | 9172018 72 71:2,713756 79 [same
68|  TIRUMURU | 3121241000420 | 100 |PINNACHINNAIGHARIVISHALAKSHMAMMA | 45 | 9/15/2018 756 75:6,75-5,74-2,74-3 8 [same
70-2,293-20,293-13,293-
4,203-16,203-11,242-1 175- B
69|  TIRUMURU | 3121241000419 | 100 [PUTTAACHEMMA 45 | opts/ms | 6704702034283 |20 LESE4E 08  [same
102613704702 346, 3107171271
17,336-8,1720
70[  TRUMURU | 3121241000422 | 100 MAMIDIPOODI POLAMMA 45 | 9152018 831 831,832,833 54 [same
71| TIRUMURU | 3121241000386 | 25 |TIRUMURU.VENKATAIAH 27 | 21002018 58 301-4,301-5,301-6 146,147 |Different
72| TRUMURU | 3121241000390 | 63 [VALLURU,CHENDRAMMA 9 | 22032018 2m3 1327102762770 | 222,223, 246, 250 [Same
56-3P157-7,167-6,157-
73| TRUMURU | 3121241000391 | 63 [SHAIK MASTHAN SAHEB 9 | 3/22/2018 |5,167-2,157-1,157-8P,157- |157-7,157-8,158-2 81,8,83  [Same
6,157-4.976
14,43,42,41, 3,
74| TRUMURU | 3121241000393 | 63 |SHAIK MAHAMMAD RAFI 48 | 42502018 | 92-4P202-2P2912P  [91-2P, 90,862,852 ws gy [
75| TRUMURU | 3121241000396 | 63 [MIJURU SUBRAHMANYAM 78 | 42502018 65-1P 65-19,64,63 303,32 [same
76|  TRUMURU | 3121241000397 | 63 |SHAIK RAMEJABI 85 | 4/25/2018 85-2 85-2,84-1,86265-1 | 28,29, 44,45, 46 [Same
77]  TRUMURU | 3121241000398 | 25 |SHAIK NOORJAHAN 3 | 25042018 | 86-1,86-2P.90-P  [55-355-2,56,45 13,17,18  [Different
78|  TIRUMURU | 3121241000404 | 63 [GANDAVARAM,RAMACHANDRA REDDY 64 | 9/13/018 1692 169-2,169-3,170-8,172-12| 118, 118, 120, 121 [Same
79| TRUMURU | 3121241000405 | 63 |SHAIK BASHA 81 | 9/13/2018 1203 30210518 [0 [same
80|  TRUMURU | 3121241000407 | 63 |SHAIK AMMULU 49 | 7/6/2018 1202 21193 T same
81|  TRUMURU | 3121241000428 | 63 [PABBAREDDY,SURENDRAREDDY 50 | ysomg | FTOIMBTBIULIR: | s ocr 26002550 | 187, 188,20, 164 fsame

P,258-P1
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SERVICE UTILIZING POND NOS AS
SL. NAME OF THE DTR CL DATE OF PERMISSION GRANTED
SERVICENO NAME OF THE SERVICE HOLDER SURVEY NOS DURING PER SURVEYER REMARKS
NO|  DISTRIBUTION CAP (H.P.) SUPPLY SURVEY NO JOINT INSPECTION MAP
182 TIRUMURU 3121241000406 | 63 [KAPULURU,SUBRAMANYAM 51 7/6/2018 52-1,50-2P 52-1,52-2 7,8 Same
183 JIRUMURU 3121241000429 | 63 [GANDAVARAM,VANI 45 1/5/2019 255/P 255-P 218,219 [Same
84 ‘TIRUMURU 3121241000427 | 63 |SHAIK,MASTHAN SAHEB 46 1/5/2019 97/6 97-6,97-5,97-4 71 Same
262-3,262-1,239-1,262-
2,239-1,229-6,316-4F,188-
9,315-1,314-3,313-6,302-
5,302-4,302-2,315-12,313- B Apa AT
85 TIRUMURU 3121241000426 | 63 |YARRAMATHIVENKAIAH 30 | 12/24/2018 | 5,313-4,313-3,313-1,310- goree S0 210,172 |Same
3,302-1,300-3,275-3,310- | 31123458
3,308-2,173-1,308-2,173-
1,308-2,273-3,364-1,262-
4,167-3
Total Services 85 Survey numbers matched 60
DTRs 76 Survey numbers not matched 17
Sanctioned survey number not available 8

-
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Annexure - XIV
Report of the Assistant Director of Agriculture Naidupet
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Based on the report of the Soil Testing Laboratory (STL Nellore ) Soil Samples Analasys report of CHITTAMURU,
VAKADU & KOTA Mandals
Soil Quality Avg Paddy
Name EC PH Crop Yield -
of the Per Acre (in Quaﬁt
3 Manda | . Valu Qtls ) - Based
| |Value Recommendations 8 Recommendations onthecc | Y
Experiments
Soils havi B .0 call
o ha\{mg EC. e|°w.2 ekl Soils having PH below 7.0 called Acidic soils( Problematic Soils
Normal Soils , Soils having EC above , ) ;
’ ; ) these soils reclaim with 540 kg,s of lime per Acre , Solis
Chittam| 0.2 - 2.0 called problematic soils, 53- 7 P " Avera
1 ) ) ; having above PH 7.0 called alkaline soils ( Problematic Soils ) | 25.55 Qtls
uru | 4.4 | problematic soils reclaim Leaching of | 8.2 p ; " ge
; i these soils reclaim with application of FYM and Green
Salts by flooding with good irrigation
manuring & Gypsum should be done .
water
solls ha\{lng i BEIOW, Al Soils having PH below 7.0 called Acidic soils( Problematic Soils
Normal Soils , Soils having EC above i A i i
04- 2.0 called problematic soils 63 ) these soils reclaim with 540 kg,s of lime per Acre , Solis Avera
2 |Vakadu| | N p ) ! "* "1 having above PH 7.0 called alkaline soils ( Problematic Soils ) | 252 Qtls
11.6 | problematic soils reclaim Leaching of | 8.3 ; ) ge
L o these soils reclaim with application of FYM and Green
Salts by flooding with good irrigation
manuring & Gypsum should be done .
water
il i
e ha\{lng SCENIoR K0 oillen Soils having PH below 7.0 called Acidic soils( Problematic Soils
Normal Soils , Soils having EC above ¢ P . .
. ) these soils reclaim with 540 kg,s of lime per Acre , Solis
02- 2.0 called problematic soils, 5.7- ; i e Avera
3| Kota o . K having above PH 7.0 called alkaline soils ( Problematic Soils ) | 24.63 Qtls
4.9 | problematic soils reclaim Leaching of | 7.4 i i . ge
) ) these soils reclaim with application of FYM and Green
Salts by flooding with good irrigation .
- manuring & Gypsum should be done .

Encl : STL - Nellore Reports

Asst.

@Gﬁm&ﬁn ®
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SOIL SAMPLES ANALYLSIS REPCRT OF KOTA MANDAL

PH £C N DZENF cc FYM
s ER" 8
SN|LABNO| NAMEOFTHE | FATHER'S | | | SURVEY | EXTE TONN
o FARMER NAME NO. | NT ES/AC
VALUE|  RANGE Recommendation  |VALUE| RANGE | Recommendation |VALUE |RANGE Ki/:c VALUE | RANGE | RE
Apply FYM and Green
P
1| a27 othugunta |\ iataiah | Karlapudi| paddy| 222 |4.39| 63 |siightlyAcidic| manuring shouldbe | 02 | Normal 0286 | tow |22 042 | ow | a
Balaramaiah cre
done.
Karlapudi Moderately | Reclaim soil with 90k Critical for f;:::: f::il: 20kg/
2| a8 P Chinnaiah | Karlapudi| paddy | 141-1A | 0.16| 6 s €| 28 |germinati "8 W | 0556 | Low °l 043 | Low | 4
Kotamma Acidic of lime per acre. ol good irrigation cre
v 4 water
P
W Leaching of salts
Appl iti
Sannareddy SubbaRamire ; » ppyF‘YM and Green Crmc?l for byflooding with 20kg/a
3| 429 [Hemakumariw/o Karlapudi| paddy | 135-A | 3.1 6.3 | Slightly Acidic | manuring should be 2.9 |germinati K 0.528 | Low 0.4 Low a
i ddy good irrigation cre
SrinivasuluReddy done. on
‘water
Leaching of sal
Sannareddy Slightl Apply FYM and Green Harmful ::';L,:;gl: ::t:
4| a0 ki paddy| 214 |166| 7.4 " manuring shouldbe | 4.9 | for crop vt 0.822 | High 041 | Low | 4
Alkaline good irrigation
ddy done. growth
water
il with 360k
5| a3 Karlapudl | o ongalah |Karlapudi| paddy| 208 |1.69| 57 | Moderately |Rechimsollwithsokg| oo | o) 0492 | tow 292 042 | Low | 4
Nageswara Rao Acidic of lime per acre. cre
Leaching of salts
Apply FYM and Green Critical for 4 E
6| 432 Duvviey Raghava |\ \opudi| paddy| 168 [436| 7.4 | SUEMY | iring shouldbe | 38 |germinan| OYficodingwith | oot ek 0.66 |Medium| 4
Rajagopal Reddy Reddy Alkaline i - good irrigation
3 water
NOTE : FARMERS FOLLOW THE ABOVE RECLAMATION (PRECAUTIONS) MEASURES GET PADDY YIELD NORMAL

%ﬂ

AsstADRGD!

o
iculbire (R)

NAIDUPET, SPSR Nellore (Dt
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; SOIL SAMPLES ANALYSIS REPORT OF VAKADU MANDAL
/
PH £C w <N oc o
S.N[LAB| NAMEOF | FATHER'S vitace | crop | SURVE [EXTE DEF, SO
O |NO.| THE FARMER NAME YNO. | NT S/ACRE
VA
UEL RANGE Recommendation VALUE | RANGE Recommendation VAELU RAENG K‘Z/EAC VALUE | RANGE
4 Apply FYM and Green
Modk
1 [az3|Pllamparthi]  \ Reddy | Muttembaka |paddy| 93 | 2.1 [ 82 |Moderately) C ring shouldbe | 18 | Normal N 0.858 | High 039 | tow | 4
Gopal Reddy alkaline
done.
o I Apply FYM and Green
2 (434 Chnnetlvenk Meeraiah Muttembaka | paddy| 134.8 | 0.5 | 8.1 Modérately manuring should be 0.9 Normal 0.574 | Low 20Ke/ 0.4 Low 4
ataiah alkaline ACRE
done.
p Apply FYM and Green
M
3 | 35| ChinagaAnka|VenkataSubba | \\ ook | paddy | 134-10{ 0.25] 7.9 |MOderatelvl o ring shouldbe | 0.5 | Normal 0.886 | High 041 | tow | 4
mma iah alkaline
done.
Moderstel Apply FYM and Green
4 |436|Dara Sujatha Mani Muttembaka | paddy|135-2A| 0.97| 8 alkaline v manuring should be 11 Normal 0.98 | High 0.42 | Low a4
done.
3 Apply FYM and Green 20K6/
5 |437| ChinagaRavi e P Muttembaka | paddy | 119-2 | 0.3 | 7.2 | Neutral | manuring shouldbe | 1.1 | Normal 0412 Low |* or [ 038 | Low a
done.
Sannareddy Moderatel Apply FYM and Green
6 |438| Krishna SeshuReddy | Muttembaka | paddy | 148-10{ 0.64| 8.3 alkallney manuring should be 0.5 Normal 0.966 | High 0.66 | Low 4
Reddy done.
Uppalamarth Stightl Application of FYM Harmful Leaching of salts
7 |ase|y buRedd i u | paddy| 243-1|1.26] 6.5 Ac‘l d‘! and Greenmanuring | 4.7 | forcrop | byflooding with good | 0.972 | High 04 | Low | 4
Reddy should be done. growth irrigation water
Application of FYM
if
8 |440 farcamathi Kanakaiah Thirumuru | paddy| 250 | 1.1} 7.8 Slightly and Green manuring 19 Normal 0.426 | Low 2006/ 04 Low 4
annesu Alkaline ACRE
should be done.
critical
" Application of FYM Leaching of salts
Moderatel:
o |aar] TTUMUIY | oataiah | Thirumora | paddy| 251 |2.3[ 8.1 |MOUREV| G cen manuring | 33 | "7 | byfiooding withgood |0.984 | High 042 [ Low | 4
Krishnaiah alkaline germinati N
should be done. B irrigation water
Ramapuram . o o e Leaching of salts
i | with
10|442| Govindamm | S2NMANVA | piuru [ paddy| s6 | 0.5 | 6.3 | SUBMY |Reclaimsoil withSokg | o o |injurious byflooding with good | 0.906 | High 044 | Low | 4
m Achary Acidic of lime per acre. to crop b
a irrigation water
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Application of FYM . Leaching of salts
| If
17 943 CrKantham ] Slioeshmanys Thirumuru | paddy| 89-1 | 1.6 | 7.4 Slightly and Green manuring | 11.6 "nirions byflooding with good | 1.04 | High 039 | Low 4
{ ma m Alkaline to crop 5 2
should be done. irrigation water
. Application of FYM
htl
12 (444 Yelris Kasthuraiah Thirumuru | paddy| 326 | 0.7 | 6.5 Slightly and Green manuring 04 Normal 0.412| Low 20k6/ 0.4 Low 4
Ramanaiah Acidic ACRE
should be done.
NOTE : FARMERS FOLLOW THE ABOVE RECLAMATION (PRECAUTIONS) MEASURES GET PADDY YIELD NORMAL

@MM

NAL
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SOIL SAMPLES ANALYSIS REPORT OF CHITTAMUR MANDAL

S
PH EC N ZN DEF. oc FYM
\VEYN
S.NO :::)B NA&?;Z;HE FATHER'S NAME VILLAGE CROP SUROEY E::E TONNE
' : VALU . VALU Recommendati VALU|RANG| KG/AC | VALU | RAN |S/ACRE
RANGE Recommendation RANGE
E E on E E RE E | GE
Leaching of
Moderat| Application of FYM and Harmful
laj loodi 20k,
1 |375 Nalejan hengaiak dhapuram |paddy| 15-4 |0.20| 8.2 ely | Greenmanuring should | 4.4 | for crop saks‘byfoa e 0 | Low Oke/a 042 [low| 4
Ramamma y with good cre
alkaline be done. growth |
irrigation water
4
g § | 20kg/a
2 [376|Bhimala Ramaiah Ranganadhapuram |paddy|[ 8-2B | 1.6 | 6.7 | Neutral 1.6 | Normal 0.27 | Low i 038 [low| 4
H; h i
3 |3 SeI:::‘IIZ::jdy “"“'“::;vm'"" Ranganadhapuram |paddy| 103-1 |2.68| 6.8 | Neutral 08 | Normal 0.8 Low 20:"2/’ 089 |High| 4
= . PR
4 |37g| Duwuru  (Hanumantharamir) o nadhapuram |paddy| 43-1c |03 62 | SEMY |Reclaimsoil with 135kgof) | | ) 0.69 | High 0.66 [High| 4
eddy Acidic lime per acre,
5 |379| Nalajam " dhapuram | paddy| 422 |5.19| 6.2 |, SENY [Reclaim soil with 13kgoff o o | o) 08| tow || 04 |1ow| 4
krishnaiah Acidic lime per acre. cre
Moderst Reclaim soil with 315kg of 20kg/a Medi
6 |380| Poluru Murali Anandaiah dhap paddy| 41 0.74 5.8 ely 4 0.5 | Normal 0.01 | Low 0.68 4
v lime per acre. cre um
Acidic
hi lightly | Reclai il wi
5. (3} SEECnle Achaish | Ranganadhapuram | paddy| 383 |100| 6.2 | SVENUY |Reclaim soil with 135kgoff o | () 05| tow |2 042 L tow| 4
Acidic lime per acre. cre
Moderat
im soil with 270kg of| 2
8 [382| PoluruMurali |  Anandaiah dh paddy| 39 [389) 59| ely , |RetEmsollwith2rOkgoft o |\ 012 tow | 2%/ g5 |wign| 4
=2 lime per acre. cre
Acidic
i P
o |ags| Duwuru |Hanumantharamir| o o o dhapuram |paddy| 48-1c |0.34] 6.1 | SENYY | Reclaimsoil withi8kgof| o, | o) 08| tow || 04 [ Low| 4
RamalingaReddy eddy Acidic lime per acre. cre
10 |3ga| Angeiala bbaiah dhapuram | paddy| 282 0.2 6.4 | STENY | Reclaimsoil withdSkgof | o | o) 0 | tow |22 0.1 | Low| 4
Kotamma Acidic lime per acre. cre
Machireddy 20kg/a
11 |38 h dd R dh addy| 27-1c |0.68| 6.7 | Neutral 04 | N | 0 0.39 | L 4
S Sudhakar Reddy 4 b pResy ik orma low cre e
. Rt son vl
12 (386 Sagutir jenkatasibbaRed Ranganadhapuram [paddy| 4-Jun |0.42] 6.3 lShght.Iy eca.rmsollwn90kgoi 1.4 | Normal 0 | Low 20kg/a 044 |Low| 4
Prabhakar reddy dy Acidic lime per acre. cre
Leaching of
Critical for
|
13 387]  Duwun BhaskarReddy | Ranganadhapuram | paddy| 2-Mar [1.58| 7 |Neutral 2.2 | germinay [t DYflooding) 1\ 120k8/21 oot | 4
Sujathamma o with good cre
irrigation water
i i il with 540kg of 2
14 |388| Poluru Murali ganadhapuram | paddy| 77-1/10 | 0.3 | 5.3 | Hiehly [Reclaimsoil with Saokgof| \ -} \ 022 tow |22 | 089 [ Hign| 4
Acidic lime per acre. cre
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) d yaa
15 [35y) ViErehala hnach paddy| 76 |04s| 5.6 | ety |Recleimsollwith2i0kgof| o 1\ 0 | tow | €/ 035 | Low
Rathnaiah i lime per acre. cre
Acidic
Reclai
16 [390| puli Maneiah Ranganadhapuram | paddy| 77-1/3 | 03 | 5.6 | ety , |Reclimsoil with210kgoff o | (o ) 0 | Low |2®¢/2| 039 | Low
5 lime per acre. cre
Acidic
" Application of FYM and
17 |391| Munjala Madhu Rajaiah Pittivanipalle | paddy| 107-3 |0.16| 6.5 -s:::llcy Green manuring should | 0.4 | Normal 0 | Low z‘:kr‘e/a 04 | Low
be done.
= = 20kg/a
18 [392 Iu h Pittivanipalle paddy| 83-3A [0.31| 7.1 | Neutral 0.3 | Normal 0 | Low &6 0.41 | Low
. " Application of FYM and
{) 20k,
19 (393 Adikala paddy| 97-3 [0.20| 6.5 Slightly Green manuring should | 0.3 | Normal 0 | Low Okg/a 0.42 | Low
Venkateswarlu “Acidic cre
be done.
P . Application of FYM and
20 394 Jjieanal Thirupalu Pittivanipalle paddy| 46-1A (0.21| 7.8 Stightly Green manuring should | 1.3 | Normal 0 | Low A0kE/8 0.44 | Low
Bhagyalakshmi Alkaline cre
be done.
livikal;
21 [308) . AdviGE paddy| 1052 |0.32| 7.2 | Neutral 18 | Normal 0 | tow | 2°€/| 045 | Low
Venkateswarlu cre
Leaching of
Critical for
20k,
22 |396| PoliPatiAmaram Dasaiah Pittivanipalle | paddy| 104-1A [1.67| 7 [ Neutral 2.1 | germinay [F31ts PYflooding) | | |20ke/ai o o
ma oh with good cre
irrigation water
23 |307|" Pittivanipalle | paddy| 112 |1.00| 55 | ely . |Reciimsoil with240kgof| | 0.03 | tow | ¢/ 0.39 | Low
lu h lime per acre. cre
Acidic
Application of FYM and
24 |398 Thetuval Srinivasulu Pittivanipalle paddy| 70-3F |0.34| 6.5 _Sllgh!ly Green manuring should | 0.2 | Normal 0.1 | Low 20kg/a 0.44 | Low
Thirupalu Acidic cre
be done.
. icatil d
Keniapa ) Moderat| Application of FYM an 20kg/a
25 (399 o Guravaiah Pittivanipalle paddy| 97-1 |0.25| 8 ely Green manuring should | 0.9 | Normal 0 | Low 0.42 | Low
Peddaguravaiah N cre
Alkaline be done.
Kanapu L Slightly 20kg/a
ipall . .2 . . .
26 (400 Peddaguravaiah Guravaiah Pittivanipalle paddy| 93-2A1 | 0.90| 6.2 Acidic 0.3 | Normal 0 | Low s 0.4 | Low
27 |aoa| _ P Ramanaiah Pittivanipalle | paddy| 722 [o0.9| 6.2 | SVENtlY |Reclaim soil with 135kgof) o (| o) 0.07 | tow | 2%8/2| 939 | Low
Acidic lime per acre. cre
i il wi ki
28 [agy| MaddielaBala | o iian Pittivanipalle | paddy| 73-18 [0.60| 6.1 | SVENtY Reclaimsoil with 180kg of| o | (o 007 | Low [2%¢/2| 0.4 | Low
Kotaiah , Acidic lime per acre. cre
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T
) chil il Padar il i Highly |Reclaim soil with 495kg of
7 dd 7-18 | 0.87| 5.4 . i .
2 {1455 SrinivasulaReddy y ga paddy 3 Acidic lime per acre. 1 Noomal 0,83 | High 038 taw 4
Chillak - = = = ———
30 [404 e paddy| 10-1 [031| 53 | Miehly (Reclaim soil withSaokgof| | 5 | (o 004 | tow | 2% 042 | Low | 4
Reddy vy ga Acidic lime per acre. cre
Chillak . ~ " A e
31 [a05 eI paddy| 10-4 |o0s89| 53 | MiEhly |Reclaim soil with Sa0kgof) | o |\, 005 | tow |2%€/2| 041 | tow| 4
y ga Acidic lime per acre. cre
NOTE : FARMERS FOLLOW THE ABOVE RECLAMATION (PRECAUTIONS) MEASURES GET PADDY YIELD V\B\M N

A0S 4
Asst. DirE(ongricultu s (R

24y
NAIDUPEAR,BP DH.
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